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3855
LOK SABHA
Monday, September 6, 1965/Bhadra 15,
1887 (Saka)
The Lok Sabha met at Eleven of the
Clock.

[Mi. SpEARER in the Chair)

ORAL ANSWERS TO QUESTIONS

Photographs of U. §. Tanks

+

( Shri Yashpal Singh:

419, 4 Shrl D, C. Sharma:
| Shrl R. §. Pandey:

Will the Minister of External

Affairs be pleased to state:

(a) whether it is a fact that Pukis-
tan has used the aeriul photographs
of the American Patton tanks taken
by India for anti-India propaganda
alleging that they were the “Indian
Army's Patton tanks" used by India
in the Kutch operations;

(b) whether it is a foct that these
photographs were issued to the selec-
ted newspapers in the Middle-East in
May, 1965 and were published by
some of them; and

(e) If so, the action taken in the
matter?

The Deputy Minister In the Minis-
try of External Affai's (Shri Dinesh
Bingh): (a) and (b). The photographs
of Patton tanks were published in
one newspaper in Iran with the wrong
eaption,

{¢) The matter was brought to ths
notice of the Editor concerned and a
gorrection was published.
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Shrl D. C. Sharma: Pakistan erases

the markiars of America from the
tanks and ot'er arma which it has

got from the USA as a result of
their  collaboration in CENTO,
SEATO and other things. May 1

know if the Government has been
able to identify some of these arms
and has brought to the notice of the
USA that they are trying to erase the
markings which were there whea
those were given to them?

Shri Dinesh Singh: I do not think
anyone has disputed the fact thal
these 'Pat.on tanks were wused by
Pakistan in Kutch,

Mr. Speaker: The only question is
whether this has been brought to the
notice of America that they are try-
ing to erase those markings.

Bhri Dinesh Singh: I do not know
about the markings, whether they
are erasing the markings or not, but
these are American tanks given to
them. This is not disputed.
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Bhrl R. 8. Pandey: With regard to
the question of pholog-aphs of US
tanks 7 wanted to know whether the
attention of the United Nations has
been drawn to this.

Bhri Dinesh Singh: Yes, Sir; the
United Nations is aware that Pakis-
tan has used these tanks. This was
publicised all over.

Bhrl Daji: On a point of order, Sir,
The ques ion was not whether the
United Nations is aware or not but
whether the United Nations has been
appraised of the fact that they have
been using these; whether the Gov-
emment has done |t

Mr. Speaker: That means that the
Government has not done anything
particular but otherwise they know.

Bhrl Hem Barua: May I know if it
is not a fact that the US had given
us repeatedly assurances that if US
arms given to Pakistan were diree-
ted agains' India in aggression the US
would Immedintely undertake appro-
priate action both wilthin and without
the United Nations to thwart such
action? Thess wee the words used
in a letter by Presldent Eisenhower
to Shri Nehru. In the contex! of that
may I knvw if (a) the USA are not
as yet convinced that Pakistan has
ecommitied apggression against us in
Kutch and Kashmir; and (b) If the
US are not convinced that Pakis'an
is using US arms against us both In
Kutch and Kashmir?

Bhri Dinesh Simgh: US. is quite
eonvinced that Pakistan is using U.S.
arms. 1 do not know as to how much
they are convinced and how much they
would like to say publicly of Pakis
fan's aggression on us.

Bhrl Hem Barua: Sir, my question
was . . .

Mr. Bpeaker: It Iz very difficult to
##1l ax to how much they are con-
winced and whether they are con-
winced or Dot
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Shrl Hem Barua: T just wanted to
know from them whather U.S. has
given the assurance that if U.S. arms
given to Pakis'an were used against
us in aggoression—these are the exact
words—U.S. would take anpropriate
actions both within and without the
United Nations to thwart such aggres
sion.

Shrl Dinesh Bingh: I am sorry 1
have not got |he exact words that I
cou!d mention this time. But. as vou
are aware, Sir, we have discuss:d this
on the floor of the House in great de-
tail as to what was the assurance U8
had given.

Ao §o fIA%} : &% 9 H g
Farere BT 4@ fw owIia & §3
IR 37 0T # AT 6.7 ox am
i owiw %7 s ¥ &% wwiar § ar
AT | T FT ATH W TR I1T AY
gz q Afa afer & v e ol
wit faan qr 1 & @A e f (®
i At ¥ Az q e s g 7

ofY fad g : & w3t st
# o 7 {5 qrfeearT &1 a7 T TAT
wgt oT o gaTAy agt faer

Bhri M. R. Krishna: The Deputy
Minister jus! now stated that the
United States have come to know that
Pakistan is using the equipment
against us which they have givea
for a different purpose. If that is so,
may 1 know whether the Government
have, at any time, tried with the
United States to stop giving spare
parts and not to maintain the aircraft
ete, which have been given to them?

Shri Dinesh Singh: We have men=
tianed to the United States Govern=
ment In very strong terms that they
shiould prevent Pakistan from using
American arms against us.

Shri M. R. Krishna: Sir, I have
asked a specific question . . .

‘Mr. Bpeaker: What can we my
about their maintenance, whethat
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they should supply the spare parts or
not or whether they take any other
action? We can only make a pro-
test to them that we have an assur-
ance from them that they will not
allow Pakistan to use arms against
us.

Bhrl Kapur Singh: Is it true that
despite all the 18 years' courting and
blandishments, the Middle-East press
and public still-feel the pull of
Pakis an’s Pan-Islamism greater than
that of the sccularism of India end,
it s0, what do Gove 'nment propose to
do in this regard? This gquestion
directly arises out of the Question on
the list, I doubt whether the other
questions did so diectly acise.

Mr. Bpeaker: T am sure that it does
aris? put of this but a* the same
time, I am sure that it should not be
put. That is my request.

Sh-l Kapur Singh: I accede to your
request,

Mr. Speaker: So nice of you.

oft gy : & wiET & oF g
& w1 & v fr wfes & gan
Faof gfarr w1 iy o dmr @ wm
#i1 wEmT TTNaE 6 54 @ 6
wTT B[ AW FT AT A TAC FTC
w1 w7 wr g o &
@I HIW TSIV Al TAF AT F gAIC
AT A w1 w7 wsAT 7

oft fickw fag : 8% arory 7t v
azeq wia Ia% f7% 7 7% § 7=
awi®r & A wrn Sy @ arfee
o avw Wy ¥ fau 1 gw 35 famg
w1 s gvy 7

Bhri Swell: 1 want to know If
Government's attention has been
drawn lo certain newspaper reports
that the United States Government
consider the us* of the American
weapons and tanks by Pakistan as of
secondary importance and, if so, has
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the Government conveyed its reac-

tion to thess reports to the United
States Government?

Shrl Dinesh Singh: I am gorry 1
am not quite clear as to the implicas
tion of ‘secondary importance’. Buf
we have, as [ mentioned earlier, cone
veyed to the United Blates Govera=
ment in very strong terms our cone
cern about the us: of American weas
pons by Pakistan and, 1 think, the
United S'ates Government ls  [tsell
quite concerned.

Sh.1 Swell: 1 wanted to know whe=
ther the Government has conveyed
its reaction to the reports that the
United States Government consider
the use of their weapons and tanks
by Pakistan as of secondary importe
ance. Did they convey their reac-
tion immediately after that?

Shri Dinesh Blngh: What s secon-
dary importance? For us it is &
matier ol freat importance.

Mr. Speaker: His question is whe-
ther we have reacted to their statee

ment that it s of secondary impor-
tance,

Shri Dinesh Bingh: The Americans
have never said that they are of se-
condray importance, The assurance
was very clear that the US. military
weapons, given to Pakistan under
the oid p'ogramme, would nnt be
used against India. How can they
shou!d so many Members speak simul-

tance? (Iuerruptiiosg)

Mr. Speaker: Order, order. One
Member has put a question. Why
ghould so many Members speak

simultineously?

Bhri SBwell: Have we drawn the at-
tention of the United States Gov-
ernment to these newspaper reporis?

The Minister of External AfMalrs
(Shri Swaran Siogh): I have not
seen any report where it has been
said that i: is of secondary importance,

Bhri Bhagwat Jha Aad;: We are
surprised!
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Shrl Daji: Every paper has pub-
lished that.

Bhri Bwaran Singh: We are In
touch with the United States Gov-
ernment and they have never said
that they are of secondary importance.
There is nothing further for us to
point out to them on something that
some correspondent continues to
write something.

Bhri Indrajit Gupta: To ocur Gov-
ernmen.'s knowledge, has Pakistan
officially denied at any stage in any
ol its communications to the United
Btates Government or the United
Nations or to us that they were using
American arms, pariicularly tanks, in
Kuteh and Kashmir?

Shri Swaran Singh: 1 do not think
that they have.

Mr. Speaker: Question No. 420.

Shrl D. C. Sharma: The next ques-
tion is 420!

M-, Bpeaker: The lady ls not here.
1f, however, the Member is very par-
ticular about 420, 1 can allow it

qETCY AW UAT WNOW
vl afafa

*

[ st werodre smest -
ot ania fax fegmat :
o Wo Wo WEHT :
Wt we wue frafl :
&l "o Weo WM :
§ gl gy :
sl Wo w> WHIN :
sl 9o qrzmgsaar :
& Wi wHi
W
s Tio wo  wml :
sRAT eI W
wAa R e
dl go e WA :

[t e fawy wrom

*421. <
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Shri P. C. Borooah: After the ap-
pointment of the Chanda Committee,
another high-power Committee has
been constituted to go into an [den-
tical matter. May I know what was
the necessity for setting up ano‘her
Committee when the matler could
have been referred to the Chanda
Committee.

Shrima'l Indira Gandhl: No other
high power Committee has been ap-
pointed. There is a Committee of
technical experis {o advice Inlo
technical matters sbout T.V.

ot ®o wto [y 1) : I TV E1
LA 9T T T § IW K I 2 9T
four &

" 91T /e ¥ % 0w
uTT Wy e % € zifert
wry ary § o
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Shri S. C. Samanta: May I know
when the final report of the Chanda
Committee is expected to be submit-
ted and whether wide publicity will
be given to the final recommenda‘ions
before any decision ls taken by Gov-
ernment?

Shrimati Indi=s Gandhi: I think it
will take a year for the full report
to come. 1 do not know if it would
be right to give wide publicity in
the ordinary sense of the word, but
we shall certainly put it to our con-
sultative committee and get thelr
views on the matter.

Bhrl Subodh Hansda: I find from
the statement that only a few stations
such as Srinagar, Jammu, Jullundur,
and Delhi have been intesified, to
counteract Pakistan propaganda, May
1 know why the o her stations have
not been intensified?

The Deputy Minister in the Min's-
try o! Information and B oadcasling
(Shri C. R. Pattabhl Raman): Ac-
tually st page 2 of the statement we
have given the full detai's. Even
Bhuj is there. There will be ona
station in Rajasthan also. Calculta
and Ssurashtra will have Dbigeer
transmitters. Then, we are really
hurrying through the process in re-
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gard to Kohima, Silchar, Goalpara,
Jorhat ecte. All these have been re-
ferred to as being under the Fourth
Plan, but these are all being expe-
dited,

Shrl P. R. Chakravertl: In view of
the specific recommendations of the
commitiee for se!ting up a board of
experts in the line including psycho-
logists and linguists and publicity ex=
perts, what stands In the way of set.
{ing up of such a committee which
would undoubtedly be an improve-
ment on the committee which is func-
tioning now?

Bhrimatl Indlra Gandhi: T think that
at this time of emergency such a
board would be rather cumbersome
and unwieldy. The Home Miniitry
i3 looking into the psychological as-
p:ct of publicity and we are in con-
stanl touch with the other Minisirics
also. R

it gew o Wy : g
& frd wrima 7hx 07 gEw ol TA 9P
wig Y | Tar oA At i s ag
forrrma o & fr aw & o @ Al
I@ w1 agar qg | & oFrAAr sgar
£ % e @1t & vl & s faaw
fer &1
Shrl C. R. Pattabhl Raman: I per-
sona;ly am not aware of the com-

plaint. We shall certainly look into

it. v

ot o} : A Fr W e g T 3w
WY gy ) arr wrigh ?

DG R IR ER
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srefigfranw : sft frasr oy
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Bhrl D. C. Sharma: It has been
wtated in the statement in regard to
the action proposed to be taken on
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the interim report of the Chands

Committee:

“While it may not be feasible
to have a district-wise system of
transmitters, the possibility of
having transmitters to scrve va-
rious cultural units, so that local
cultures may ge! sufficient opor-
tunity to express themselves, is
being examined.”,

May 1 know what those cultural unl‘s
are to which the committze has re-
ferred, and who the persons are who
are examining the s2t-up of these
cultural units and by what time these
cultural uniis will become wvisible to
the eye so that the local cultures
may get sufficient opportunity to ex-
press themselves?

Shrima’l Indira Gandhi: These units
are already visible. What is meant
is this. There are areas in the coune
trv such as Telengann in Andh-a Prae
desh, Bundelkhand and so on, where
there is a great demand that Joeal
artistes should have opportunity to
partizipate  in the programmes and
there should also be repular weather
bulleting because usually in  such
areas the weather is similar and It
would be easier to give advice 1o
farmers,

st Wi w1 o : fagvw #
Tt & Zifor §1 5T a2
& fa P Erdi s garr , S @
wATH ¥ aquy ara gifmer ow ad
& e #1 & T | A1 W aTRTT g
gl § 5 9q & Lo & Ry oy
e wrw Y frufa & fad oot &
W 9q.@ Ag) £ &1 iEmard s
& g7 wwg ¥ I mwg A & fa
war wrd o e sarn faery o g d?
Bhrl C. R. Pattabhl Raman: We
have already planned two 250 kw.
shortwave transmitters. We are aug-
menting it. as the Minister pointed
out, by a 1000 kw. mediumwive

transmitter for the eastern sector and
another 1000 k.w. mediumwave traas-



3867  Ora] Answers

mitter for the western sector, which
will perhaps be in Bombay. Thsy
will be coming.

Bhrli Bhagwat Jha Azxad: ‘That is

after ¢ne year. I am asking about
now.

Dr. Sarojinl Mahishi: What recom-
mendations have been made in the
interim report made by the study
team that went abroad to study broad-
easting corporations, and how many of
these do Government propose to ac-
cent?

Bhrl C. R. Paitabhl Raman:
have just returned from their tour
abroad. They went to the USSR,
UK., Naly and UAR. But there is
no repast given.

They

BEhrl Kapur Singh: Reverting to
the Committee on Broadcasting, has it
ever s ruck the hon. Minister tat
there exists in this House an Akali
Group whish asiociates with the great
Swatuntra Party and which also might
be assovisted with committees such
as this?

Mr. Speaker;: Shri P. R. Chakrs-
werti.

Bh:l Kapur Bingh: I want an
answer, wi.h your permission.

Mr. Speaker: He has suggesied 1o
them that thev should include the
Akuli Group also,

Bhrli Kapur Singh: She must at
least say whether it has struck ner
or not.

Mr. Speaker: Has it struck the
Ministry that the Akali members who
are associated with the Swatantra
party. . .

Shri Kapur Singh: Great Swatan-
tra party.

Mr. Speaker: ... great Swalantra
party should be associated In this
commil ee?

Bhrimatl Indira Gandhl: At least it
bas now been brought to my botice.

BHADRA 15 1887 (SAKA)
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Publicily in Border Areas
+
Shri r. R. Chakraverti:

Shri Rameshwar Tantia:
Shrl Hem Raj:

Nz, Shri P. C. Borooah:
Shrl Surendra Pal Siogh:
Shri Rishang Keishing:

Will the Minister of Information

and Broadcasting be pleased to state
the steps taken or proposed to bé
taken to intensify the publicity efforts
in the border areas?

The Depuly Minister In the Minis-
try of Inlormation ani Broadcasting
(Shri C. R. Paltabhl Raman): A sta's-

men! is laid on the Table of the
House.  [Ploced in Libr y, Sc¢ Na
LT-4760/G5].

Shrl P. R. Chakravertl: With a

view to making the programmes real-
ly effective, what steps have boea
taken to introduce brondcasts at times
suitable, of adrquate duration and in
the dialects fully undersicod by the
people?

Shri C. R. Pattabhl Raman: Yos,
&ll the time we are having in various
stations st'ess on the regional langue
ages. Thore is o certain pmount of
autonomy so far as those directors are
concerned.  Every a‘tempt ls heing
made to make the programmes as at=

tractive to the local people as poisi-
ble.

Shrl P. R. Chakravertl: In consi-
deration of the u:gency of the pro-
blem, have Government set up any
research cell to make a regular ape
praisal of the results achieved through
the field publicity programmes?

Bhri C. R. Pattabhli Raman: We
have a rogular iistzner rescarch sce-
tion. We are hoping to have a srpa-
rate departmeni for listener research.

Bhri P. C. Borooah: Has the Chanda
Committce recommended the use of
mobile transmitters for the border
areas like Assam, Nagaland and
NEFA?! 1If so, may 1 know how
many have been proposed and how
many are already Installed there?
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Shrl C. R. Pattabhl Raman: We
have already go! mobile units, They
have also recommended these mobile
units. We are trying to have, il not
smaller units, at least bigger trucks
-for the purpose.

Mr. Speaker: Members should also
give some indication to me that they
want to pu' innalynen sries and just
not leave it to me to go through all
the names angd call one by one.

6hrl Surendra Pal Singh: Has [t
fome to the knowledge of the Gov-
ernment of India that countries like
the U.AR, and Israel and others have
already declared that even a 1000 kw
transmitter is not powerful enough in
the present-day world? If so, in the
light of the experience gained by these
friendly countries, do Government
propose to go in for more powerful
transmitters than hitherto contemplat-
ed?

Shri C. R. Pattabhi Raman: It 1
may venture an example, if there is
& 1000 kw mediumwave transmitter
near Calcutta, we expect to cover
Cambodia, beyond Vietnam and even
the Philippincs. So you can have an
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Shri Sham Lal SBaraf: When local
dialects are used as media for broad-
casting in the frontier areas, may I
know it there is any way of checks
ing the news that is broadcast in the
local dialect; if so, what is the agency,
and is it a dependable agency?

Bhrl C. R. Pattabhl Raman: [ have
already said that we have listener re-
search. So far as the arca reterred
to by him is concerned, it is just po3=
sible that for Ladakhi and other
languag=s it iz difficult, but we ure
endeavouring to do it

Shri A. N. Vidyalankar; The Min-
ister has said that the Government
has a research cell which from time
to time collects evidence and evalu-
ates the impact of publicity on the
border areas. Will the Minister lay
the report of that cell, with regard lo
the impact on the border areas, on the
Table of the House.

Shrl C. R. Pattabhl Raman: Actual-
ly, we had the benefit of the report
from the hon. Member's commitlos,
the Vidyalankar Commitiee, and the
S ta Committee also dealt with it

idea as to whether it is adequale.

Shri Sarendra Pal Singh: Other
‘countries have found by experience
that the 1000 kw transmitter is not
sufticient to counteract propaganda
from neighbouring countries and have
said so. Hence my question.

Shrl C. R. Pattabhl Raman: On
technicnl advice, we have now planned
for only two 1000 kw. mediumwave
transmitters. With the one on the
weslern sectar, we may cover a wide
area, to the West African edge.

Shri Sham Lal Saraf: In the areas
where local dialects are used in broad-
casts for publicity purposes, i3 there
any check on the language broadcast
by some competent authorities? I so,
which are thcse authorities?

Bhedl C R. Pattabhl Raman: 1!
eould not follow.

in an indirect way. We have increas-
ed the units from 50 to 94 so far as
fleld publicity is concerned, and out
of the 50 units in the other par's of
India. 25 have also been shifted to the
border areas. Apart from that, so far
as evaluation is concerned, we are be-
ing educa‘ed by the fleld publicity
units. Nothing more so far.

oY g10 Ao faardl : a7 it
w7 & fs arve s Faigi # W ar et
& Wit 6 @37 avg ¥ T g
TEA & 1 39T g7 v ® faw wAan
g ug fear ar wr § ?

gwar ot gurer St (el
Yfrm wt): o gt o wif G
waT w1 B, A Ew Iw & art 7 &re
gumy 23 % wifow w@ )
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8brl Hem Barua: Are Government
aware of the fact that China is at
present engaged in distributing pre=
judicial leaflets in different local lan=
guages for consumption by peopie In
NEFA and North Bengal; if so, what
steps have our Governmen! taken to
counteract the Chinese paper war
with our literature?

Shrimati Indira Gandhl: We aore
looking into this matter. We have
aleo increased our field publicity units,
The Song and D-ama Division is nut-
ting up shows to coun'eract this enemy
propaganda.

Bhri Swell: The Minister must be
aware that in the north-eastern border
areas there is a very large concentra-
tion of various tribal communities.
May 1 know whether the Government
have made use of the newspapers in
the different tribal languages for their
publicity?

Shrimati Indira Gandhi: I do not
think we have, but thig is a very uses
ful suggestion which we shall keep
in view.

it ®TE oW ‘wgiza, e A
AErEA A7 A N &% fE G
TATT AT @2 AHTE WIETOETO 3 Fram k
ot g TuEr eeErE G40 g
o1 3TN ATAT AT B, Kav fw oww
o® g1 aqrdr fe gy ® ok &
%1 Lz SIE e, oiT 34 ® Az T4
1T & wr Fireor agf fear
o I8 @@t #1 @ o for Mg
&1 37 77 ¥ AT K IT TH Y]
w0 AL AT A ITH 077 9AT AT
OFTT & | W IAT R0 7 wEma wr
T § o g3 % fac e fear ar

@ g ?

Bhrl C. R. Pattabbhl Raman: The
hon. Member would be plessed tu
know that from 15th August we have
extended the transmission hours re-
garding this from 3} to 6} hours, We
bave got many more news items com-
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ing, and the hon. Member might have
noticed that frequent contradictiony
are 1ssued. and they are dealt with
whenever necessary.,

Consumers’ Co-operative Stores and
Falr Price Shops

+
( Shrimatl Tarkeshwarl Sinba:
*423. { Shri Ram Harkh Yadav:
| Shri K. N, Pande:

Will the Minister of Laboar and’
Employment Le plcascd to state:

(a) whether jt is proposed to have
a Central Legislation compelling all
industrial establishments to open con-
sumers’ co-operative stores and fair
price shops for their ¢mployces; and

(b) if so, by what time?

The Minister of Labour amd Em-
ployment (Shri D. BSanjivayya):
{a) and (b). Only industrial establi h-
ments employing 300 or more waorkurs
are required to set up consumur woe
operative stores and fair price shops
in terms of the conclusion of the
twentieth session of the Indian Labour
Conflerence held in August, 1962,

The ques‘ion of bringing forward
legislation has been under the consi-
deration of Government for some
time. Up to date, 2204 consumers’ co-
operative stores and fair price shops
(1891 consumers co-operative stores
513 fair price shops) are functioning
In 3683 |ndustrial establishments em-
ploying 300 or more workers in the
country. In addition there are 129
branch stores. The remaining ettad
lishments have been asked to sect up
consum >rs’ coopzrative  stores'fair
price shops by the end of September,
1865. The decision about legislatirn
will be taken in the light of their
response during this period.

Shrimat! Tarksshwari Sinba: May ]
know whether there is any phared
programme to cover all the Industrial
establishmen's during the comwug
years and if so what {5 that phasd
programmie?
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8hri D. Sanjivayya: The present
programme is inlended to cover only
establishments which employ 300 or
more workers; after we complete ths
programme we will probably take up
others.

Bhrimati Tarkeshwarl Sinha: I3 the
Government aware of the difficulty
that co-operative stores and fair price
shozs working in the industrial esta-
blishments do not get the supply of
commodities  and if so, have Govera-
ment taken any steps to sce that they
are made gvailable to the stores io
mect (he needs of the consumer?

Bbrl D. Sanjivayya: The answer to
the first part of the question is in the
aflirmative. As for the second part, I
may say that we have taken it up with
the respective Stute Governments (o
makz available all the commodities.

Bhrli K. N. Pande; Have no' many
fair price shops and  consumer co-
operatives closed down due to Inade-
quaoty supply or no surply of foad-
grains? Has It com2 to Government's
notice?

Bhri D. Banj'vayya: Tt has not come
to our notice ang if it is brought 1o
our notice, wa shall try to see  that
they are made avallable.

off gTH W €GO AR
g3 sl 71 mw frerm 4 & fe
& ad ¥ e oo FTOAIAT ¥ oy
a1 w9y AT & W ITRET T
WITT oA KT 81§ ®) G909
ferera® frefl # fe 17 I99PE FRETO
werdi ¥ wyry 9 GAT & Wi wTR
mA fFm omar g 1

ww ot Crwre wxre ¥ oAt
(st To firo wred'g) @ gw A A A
gt (ivfedz § @i aoo & smEr
wrid wr ey § Amt 9T TWT @y
& frg &0 & o of a1 fe ot 7w
oqr WO 60 gFE 7 ¢ wToAw F g
qF I T 1 W g3 A W T
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wifz %1 g#f arerdr 7t § W Ay
wer i fmema fedr fma &
WEATE & ATGT AT gH RET |

Shrl Indrajit Gupta: What staps
have been taken to persuade the Rail-
way Administration to open  grain
shops for the railwaymen as they used
to have in the carlier years?

Shri D. BSanjivayya: At the
moment we are not persuading the
Railway Ministry to rev.ve the sysiem
which wai in vogue years ago; we are
impressing upon the Railway and other
Ministries that they should open fair
price shops and co-opcrative societies.

Shri A. P. Sharma: As only about
sixty per cent of the establishments
have onened fair price shops and co=-
operatives, what is the difficulty 'n the
way of Governmo>nt bringing in legis-
lation? Will Governm:nt assure that
by the noxt session, if the emplovers
dn nnt respand favenrably, legislation
would be introduced?

Shrl D. Sanjivayya: T have already
stated in my answer that we should
wait t'll the end of September; if the
progress is nnt satisfactory, Governe
ment wou'ld certainly think in terms
of legislation.

Bhrl A. P. Bharma: My question 1s
whether you would introduce legisla-
tion in the next sos:ion.

Mr. Speaker: He says that they

would consider it.

Dr. Ranen Sen; There Is a general
compla nt cven from the employers to
the cflect that they are not getting
adequate supplies and as a result of
that there is industrial unrest. Have
the Government thought over any
new mechanism to cbviate this diffi-
culty?

Shri D. Sanjlvayra: Yes, Sir; we
have takrn up this question with tha
Food Ministry as well as various State’
Governments.
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Bhri Oza: Have the Government
proposed to lay down in the legislation
that co-o-eration shall have to be
evolved among the employees; it
eannot be foried upon them by  the
emplovers as that is a very strange
way of evolving co-opcratives?

Shri D. Sanjivayya: Yes Sir; we

eannol foree co-operation among the
employers or employces or  workers;
the emplovees or the workers should
do it. Even then we cannot force; it
iz a voluntary organisation.

Shri Priva Gupta: In vicw of the
assurance held out for the last three
years, may 1 ask how far the Labour
Minister has succeeded in asking the
Railway Ministry to have rice and
atta, the main items of foodstuffs, to
be provided in the few shops opened
for the Railwaymen and whether the
Railwaymen can have separafe shoos
for them instead of fair price shops?

Bhrl D, Sanjivayya: Whatever de-
clsion has been taken at the Indian
Lnbour Conference will be applicable
to the Railwayv Ministry as is applica=
ble to any other employing Mimstry
tere.

oy & qagfopat

+
(wft farwma  awitw :
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ot wEar
w9t gie fren amm s
soaft i geanm
(W #e To g ¢

7 RTATAT HAT A7 TI0T T F
wit fr :

(%) s qz ar 3 TF =1 wrea
B GILIT0 B A GAET 9% WA
& a1 6 qezieaar ¢ @ dare g
"It

(w) afs &, AT g3 A & e ¥
gL w0 o Flowsnw g 7

The Deputy Minister In the Minlsiry
of Defence (Dr. D, 8. Raju): (a) and
{b). The Guvernment of USSR, has
agreed to supply some submarines to
India. It is not in the public interest
to disclose further details

o fesxnig qei s & ag aran
w1z {6 g7 A G 14 a7 frgam
¥ qfq anqmi ?

Dr. D. 8. Raju :

public  interest to give any
details.

It is not In the
more

o) Fryvarg aodx: ax w7 % afw
w AT A g T ORI AT R gioww ?

Dr. D. 8. Raju;: Our enemies will
be too glad to note this information

o wr T : grsfeadi & fog Aew
¥ AT T ] T A 5w
W gAC AR 6T T F Ot aa
&1 qr, afs zf, A1 47 f5 47 A qew X
ot 32§ 23 w1 wrgEr fear ¥ 7

Dr, D, 8. Raju:
USSR
Mr. Speaker; Besides that, whether

any negotiation was held with  any
other country—that ig the question.

Yes, Bir. With the
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Dr. D. 8. Raju: With the United
Kingdom also we had discussions.
ot Tyl MY ®F.RE, W H Al
w0 (431 saw Wi g SSIT SEA
faur g 1

wuwm wfEg g §EL feid W
wa AET a4 WIEE
Shrl Raghunath Blngh: May 1
know whether the Government are

making any ecffort to build our own
submarines as Pakistan has got?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.

Thomas): ‘There i5 no proposal at
present: we  will take  steps when
NCCOSSATY.

Shrimati Tarkeshwarl Sinha: May
I know whether the delegation which
recently went to the Soviet Union has
been able to sign any agrecment with
them on behalt of the Government of
India, or not.

The Minister of Defence (Shri Y. B.
Chavan): Yes, Sir; they have signed
an agreement, but [ am sorry | cunnot
go into any details.

Shri D, C. Sharma; May I know
it efforts are being made to achieve
technical and quantitative parity in
this matter with Pakistan, ang if the
Government are prepared to disclose
it, may 1 know what are those efforts?

8hrl Y. B. Chavan: Government is
not prepared to disclose anything about
it at this moment.

Shri Kapur Singh: 1Is it true that
the Russians contemplate supplyinTan
inferior category of submarines than
those supplied to China?

Dr. D. 8, Raju: No, Sir.

Sh-1 Inirafit Gupta: May T know
whither it is a fact, as has been widely
reporied in the press, that this agree-
nient be‘ween the Government of
India and the USSR has cnused very
adverse reactions in the United King-
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dom and the Government of the Unit-
ed Kinpgdom has expressed ils concern
that if our fleet 15 equipped with
USSR submarines, then they may,
have to cancel their agreement with
us for building the Leandor class
frigates which are used in the Indian
submarine exercises?

Shrl ¥. B. Chavan: ‘There is no
adverse comment from any sector and
there is no question of the Leandar
project being cancelled.

Shri Surendra Pal Singh: What
arrangements have been arrived at
with the Russians regarding the sup-
ply of essential spare-parts for the
submarines that are coming from Rus-
sia? Will they be manufactured inside
the country or will they be imported
as and when we require them?

Shri Y. B. Chavan: I think cll
these matters have been taken care
of.

Shrl P. C. Borooah: What arrange-
ments have bren made or are con-
templated to train Indian personnel in
the operation snd maintenance of the
Soviet submarines?

Shri Y. B. Chavan: As I said, these
are oll matters of detail, and when
signing the agreement, all these things
have been taken care of.

Shri M. R. Krishna: In view of the
fact that aerial warfare has become
more grave and unavoidable, may 1
know whether the Government has
thought it At to get MIG 21 in the
place of the submarines?

Mr. Speaker: That would be a diffe-
rent question.

Sbri Sham Lal Saraf: In view of
the urgency which has cropped up,
may I know whether the Governmuent
is in a position to take a declsion as
soon as possible in order to equip our
Naval force with the most pawerful
submarines and, if so, how socon?

Bhri ¥. B. Chavan: Efforts are go-
ing on in the same direction
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Shri K. C. Pant: May 1 know whe-
‘ther, after India has entered into thig
agreement with the USSR, there has
been an aitempt to sell submarines %2
us on the part of the UK.?

Shri ¥. B. Chavan: I think I have
given some history of the problem he-
forehand. UK. certainly had indi-
cated their willingness to sell their
submarines or manufacture cne for
us, but the difficulty arose because of
credit facilities. They could not give
credit facilities because of their eco-
nomic difficulties,

JR—

Shri Daji: Since Mr. Mathur is out
of station on business of the House,
hiz question should be deemed to
have been put by the Chair.

Mr. Speaker: There is no rule like
that; I am helpiess.

Indiaii Labour Confertmce

+
egz, J Shri F. K. Chakmavertl:
. Shrimatl Savitri Nigam:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government have
reccived a representation from the
IN.TUC. suggesting that the basis
for representation of Central Trade
Union Orgunisations on the Tripartite
Indian Labyur Conference be changed;

(b) whether it is a fact that during
the last few years, there have been
considerable changes in the member-
ship of the labour wunions to warrant
a revision of the basis of their repre-
sentation in the Indian Labour Con-
ference;

fc) whelher any specific member-
ship entitling a trade unjon to have &
seat in the Indian Labour Conference
has been siggested; and

{d) whether Government have eon-
wveyed its 1eaction to the suggestion?

The Ministrr 0! Labour and Em-

ployment (Shri D. Banjlvayya):
(a) Yes
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(b) During the last five years erd-
ing 31st March, 1963, except the
A.LTU.C. whose figures have remain-
ed more or less static, the other cen-
tral labour unions have repgistered
some increase in their membership
figures. But these changes do not yet
warrunt a revision of the basis laid
down for representation in the Indian
Labour Conference,

(c) Yes; a minimum of 2} lakhs
verified membership strength was
suggested by the LN.T.UC.

(d) Government have replied that
any departure from existing practice
will need consideration by the Indian

Labour Conference or Standing
Labour Committee.
Shri P. R. Chakravertl: In view of

the fact that the basis was fixed a
decade ago and that the INTUC has
proved its leadership in the labour
fleld by having the highest numper
here, may I know whether the pov-
ernment finds any dificulty in imple-
menting the suggestions of INTUC?

Shrl D. Banjivayya: Firstly, it is
not correct hat this basis was fixed
a decade ago. It was fixed on 5th
Sepiember 1959, o el six yenrs
ago. Secondly, if any change is desire
ed, it has 1o be done in consullation
with the Indian Labour Conference.

Shri P. R. Chakravertl: Toking inte
account the membership number of
HMS and UTUC, may I know whether
the government fecls at this stage thag
they should continue to be centrel
organisations?

Bhri D. Banjivayya: We do not went
to exp-ess any opinian. Our desire is
that the whole motter should go be-
fore a tripartite conference ei'her the
Indian Labour Conference or the
Standing Labour Committee, and =
decision should be taken there.

Shrimati Ramdulari Sinha: May I
know whether the government s
aware of the fact that a considerihble
number of labour have enrolled
themselves in independent trade
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unions which are not affliated to any
all-India trade wnion orpanisations,
and if so, whether the povernmcnt
think it d=sirable to give them propar-
tionate ropoesontation in the Labuur
Conference?

Shri D. Sanjivayya: No, Sir; it is
mot so, because the decision on  5th
Beplember, 1050 stated like this: Or-
ganisations claiming representation on
the Indian Labour Conference shoulrl
have an pll-Indin character with a
minimum membership strength of one
lokh spreadl over a number of Statcs
and a sizcible membership at least in
the majority of industries.

Bhri A, P. Sharma: The praclice
1aid down by the International Labous
Organisation, which India also has
accepted, is that the ovpanisation
which has the highest memberskip
will be represented on the ILO. So,
wha! is the diMculty of the labour
ministry to follow the ILO pattern in
this case also?

Bhrl D. Sanjivayya: The difMeulty
is that we have developed a tradition

and I do not want that we should
depart from this tradi.ion.
Bhrl A. P. Bharma: It i{s a wrong

tradition, contradictory to ILO prac-
tice.

Shri Indrajit Gupta: FHas the Min-
tstor tried to ascertain the rcason for
the INTUC being so anxious to upset
the present arrangements which are
resched a! o tripartite conference?

Shrl D, Sanjivayya: I have not as-
certained the reasons. All that T told
them was that in this matier the gov-
ernment will not take a decision; it
should go belore a tripartite confer-
ence.

Shri Priva Gupta: May I ask if the
same procedure of sending the major
¢entral orranisations of trade unions
will be recommenied by this com-
mittee while sending the delegation
fo the ILO?

Bhbrl D. Banfivayya: So far as the
delegates o be sent on behaltl of
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workers to the International Lahour
Conference are concerned, we lave
adaptel a procedure. 'We first address
all the four central organisaions re-
questing them to submit an agreed
panel. That never happens, and 1n
the absence of that we have the most
renrcs=ntative body, mnamely, Lhe
INTUC,

T G WA WYANT | WA HAT
ot & 1 g frar #, 9w 4 0T AT
? fir yovew sfafifiren & amare & gafeg
afigdq v =z &, afe ay
gfa &= | 4 w13 WY 37 1 aeE
a g1 & ag oA srgan g o
Lol

o W QImT HAWG { I

(st To fwo wradta): Tav &t waTH
T g g g

Shri K. N. Pandey: Is it a fact that
INTUC demands representation on the
basis of its membership and that 1l
does not demand exclusion of any
cenlral organisation?

Shri D. Sanjivayya: That is correct

sregtar ¥ Wl
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Bhri D. C. Sharma: Is it not a faot
that a tew members of the Govern-
ment and same private agencies which
are dominated, controlied und run by
the population of these arras go about
sayingt that their country is  meant
only fur the indigenous population of
that pluce and that the foreigners,
whatvver they are called, though they
might have been domiciled thers for
@ long time, have no place there: it
80, has the Gove'nment through its
Ambassodor or through some  other
agency tried ‘o counteract this prepa-
ganda and bring home to the minds of
the Asiatic and Indian prople there
that their place is wvery safe thcre?

Shri Dinesh Siagh: Which is the
country that the hon. Member is re=-
ferring to?

M- Speaker:

Bhri D. C. Sharma: 1 think the
hon. Member does not know even . . .

Mombaza.
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Mr. Bpeaker: 1 have told him that
it is Mombaza. Now he should sit
down.

Shrl D. C. Sharma:
not know geography.

I think he does

Shri K. C. Sharma: He has long
forgotten itl

Mr. Speaker: Order, order.

Shrl Dinesh Singh: Mombaza i3 a
cily and not a country., However, the
main point in all these things is that
we should not mix up the guestion of
Indian nationals with the question of
people of Indian origin. People of
Indian origin who are living in Kenya
have the option to take out the citi-
zenship of Kenya. So far as the ro-
lationship between the citizens of
Kenya is concerned, that is a matter
for them to decide. The Governnmient
of India cannot interfere in that.

Shri R. S. Pandey: Many people
of Indian origin are leaving African
countrie; for various reasons and they
want ‘o come back to India. What
facilities are being offered to them

Shri Dinesh Singh: They are en-
titled to facilities of transfer of resi-
dence. Some sprciol customs facili-
ties have also been given to them.
They have been announced by me in
great detail in the House.

Hlicit Immigration to Ceylon

#429. Shrl Indrajit Gupta: Will the
Minister of External Affalrs be picas-
ed to state:

(a) whether Government are aware
of the activities of ‘touts’ in South
India who are persuading person: to
migrate illegally to Ceylon;

(b) whether it is a fact that many
persons who had earlier left Ceylon
for good or had been deported from
there have been going back by illicit
means; and

(c) if so, Government's reaction in
the matter?
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The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Government have con-
tinued to take measures to prevent
illicit immigration as and when neces-
sary. Those caught assisting in this
are also brought to book.

(b) Government have no informa-
tion.

(c) Does not arise,

Shri Indrajit Gupta: Government's
reply to part (a) of the question does
not make it clear whethes they ae
aware of the fact that propaganda is
still being carried on in certain parts
of South India to thc effect that the
new Government of Ceylon is now
sympathetic to the immigration of
Indians to Cevlon and, therefore, they
can very well go back and theceny
encourdge these people fo cross the
18 mile strait by boats or catuma ans?
It the Gove-nment is aware of these
activities, what steps are being taken
to ston this?

Shri Dinesh Singh: Government
are aware of the propaganda carrizd
on by certain people. It appeared in
the mewspapers also. We have light-
ened our security measures not 1o
pe~mit these people to go out of India
without permission. A joint confer-
ence was held in May, in which the
Government of Ceylon was represent.
ed, where measures were discuvsed to
prevent illicit migration.

Shri Indrajit Gupta: Is it not a
fact that this type of propaganda can
find a fertile soil in the people if at-
tempts are not made by Government
to properly rehabilitate those peuple
who have already come back Irum
Ceylon? 1Is it not a fact that this
kind of propaganda is successful oaly
it they are not properly looked after
and their rehabilitation is not sa'is-
factory?

Shri Dinesh Bingh: I do not know.
It is a matter of opinion. We are do-
ing our best to rehabilitate them. If
there is any difficulty about rehahili-
tation, that is no incentive for Lhem
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to go back to Ceylon and come back
agamn.

Shri Warior: Has the Govermmnent
got any information from the Hizh
Commissioner as to how many peaple
have already gone to Ceylon in this
illicit way?

Shri Dinesh Singh: If we had that
information, we would have prevent-
ed them.

Demonstration before Indian Embassy
in Jakarta

e

Shrli D, C, Sharma:
Shri Hukam Chand
Kachhavalya:
Shri Bagri:
Shri Prakash Vir Shastrl:
‘lll.']] Shri S. M. Banerjee:
| Shri A. N. Vidyalankar:
+ Shri Raghunath Singh:
| Shri R. S, Pandey:
| Shri R, Barua:

Will the Minister of Exlernal Affalrs
be pleased to state:

(a) whether it is a fact that over
2,000 Indonesian demonstrators ston-
ed the Indian Embassy in Jakarta in
June, 1965 and shouted slogans before
they were allowed to present a memo-
randum Aemanding an end to New
Delhi's support for Malaysia;

(b) if so, whether there wa: any
loss of property or other damages;
and

(¢) the action taken in the matter

The Deputy Minister In the Minis-
try of External Affairs (Shrl Dinesh
Bingh): (a) On 23'd June 1863
about 2000 Indonesians staged a
demonstration in front of the Indian
Embassy in Djakarta. The demnons-
trators shouted slogans against Indla
and Malavsia. Four of the leaders
were allowed to present a memoran-
dum to the Ambassador which stronz-
ly criticised the Government of India's
support for Malaysia,

(b} There was no loss of property
or any other damage to it.
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(¢) The Indian Embassy in Djakarta
immediately lodged a oprotest with
the Indonesian Foreign Office. A pro-
test was also lodged with the Indo-
nesian Embassy in Delhi.

Shri D. C. Sharma: This kind of
demons ration in Indonesia is now a
cuntinous process. Our Ambassador

was manhaniled there ok rrup-
tions).
Mr. Speaker: Ordes, order. The

Minister of Parliamentary Affairs 1
certainiy a privileged pe:son!

Shri D, C. Sharma: Sir, 1 thank you
for taking notice of the unparlinmen-
tary activities of the Minister of Par-
liamentary Affairs today. I was say-
ing that this demonstration business
on behalf of some of the Indonesians,
not few of the Indonesians, in Inco-
nesin is a continuous process and has
been going on all these days. First
of ull, it was with regard to Malaysia;
then, our Ambassador was manhandl-
ed and now it is about Kashmir. May
I know as to what has led to the
de‘erioration  of  relations  betwoen
India und Indonesiu bucause our i«in=
lions with that country were most
friendly, and what the Governnicnt
is doing to resto:e the former cordisl,
friendly and brothesly relations bet-
wecn Indin and Indonesia®

Mr. Speaker: The hon. Member
reached the stage of Muy I know'
after travelling long distances. 1 do
not know whether the hon. Minisier
remembers it

Shri Dinesh Singh: If I may sayv
80, it would be wvery difficult for ns,
during the Question Hour, to digciss
the relations between India and an-
other country and how they nave
either de eriorated ar improved; but
1 might mention here that we are
very unhappy with the way these de-
monstrations have been carried on
againgt our Embassy in Indonesia and
specially about Kashmir which is aur
internal affai- and for which Indonesia
has no business to make any demon-
stration.

Shri D. C. Sharma: The hon. Min-
ister said just now that they thad
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sent nome notes of protest to the Ex-
ternal Affairs Ministry in Indonezn
and, I think, to the President of Indo-
nesia. May I know if they have re-
ceived any reply to those notes which
they had sent and, if any reply has
been received, what is the naturs of
that reply?

Bhrl Dinesh Blugh: No reply has
been received,

W gFR A TFIW ;. GEATATH W
v pefr g b, e ag N gpft e A
o ag gefam 73, o fag wm #rf
fariry wem oy iy & 7 fadg qu oy
WA O TAET THL WA AAT AT A
wgr ¥ fr =ft w1 & o e
g ¥ ETTT & g9 W g foar 8,
T g AR fran afr g & 7

sit (udte Vo - dbmr & 3w fiar @
wrt gifa A =4 g§ 0 fadg g 9 gw
At wan 1 EEE wiE gw A wer WY
St 5 Al & wragw F, 9w Y anawE
LI .

4 grA wT wawg
WY wwy gEray nar foer ?

LigLil)

w1 SETS AT WEX, Tl § aEE
AT & AT A qg WWAT g WK
WY 37 57T vu TR ¥ AT TR 'O
) 27 qETT #T wr T oY fe § e
IH AT K A1 W ARG avm § TANT
w&E 9 fads ©7 & gra v ?
ot feay Ty gt forg et ot
wTd & avg wAr aw qfivw § ) Afew
&ft e g far 4o
Bhri Nath Pal: These incidsnts
were only a reflection of the gene-al-
ly poor relations between thess two
couniries. Was it with a view tn im-
B ing them ‘hat a distinguished ex-
iChie! Minister was currently on a
#almion to Jakarta and has that visit

fmproved relations or . ... I leave
# there. Will he kindly reply?

SEPTEMBER 6, 1985

Oral Answer: 3800

Shrl Dineash SBimgh: 1 would not
say that relations between Indonesia
and India are bad. Incidents take
place from time to time which ure
unfortunate but that does not mean
that relations between the two coun-
tries are bad. So far as the visit of
the ex-Chief Minister is concerned, it
was a privale visit

Dr. L. M. Singhvi: May 1 know
whether the Government are awure
of the worsening lot of Indians resid-
ing in Jaka'ta and other parts of
Indonesin o! late and what steps the
Government has taken to see that
their lives and properly are safe?

Shri Dinesh Skogh: 1 would not
say that therc has been any worsening
of the lot of the Indinns there, From
time to time there are certain trade
restrictions which affect all of them.

Shri Hem Darua: Are Government
aware of the fact that the ex-Chief
Minister, Shri Biju Patnaik, hai been
giving sn impression in Jakarte that
he is a special envoy of our Prime
Minister sent there to improve rela-
tions with Indonesia? He has glven
o press interview.

12.00 hrs.

The Prim= Ministe: and Minister
o! Atomle Energy (Shrl Lal Bahadur
Shastri): As my colleague hay said,
it was just a private visit,

Shrl Swell: TIs it a fact that this
hostility from the Indonesians which
we arc encountering is largely our
doing by the support we give to the
rickety Malaysian Federation and
causing offence to . the Indoneslan
nationelist feelings?

Shri Dinesh Singh: No, Sir.

Shri Ranga: How is it that when am
impo-tant persons like Mr. Biju Pat=
naik m:kes a statement in a inonner
incriminating or involving our Prime
Ministor as well as the Government,
the Government has not though® it fit
to make a contradiction saying that
he hag gone there merely on a pri-
vate visjt and that his visit has notb-
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ing to do either with the Prim= Min-
ister or with any kind of messaze that
the Prime Minis er might be construed
to have sent through him to the Indo-
nesian Guvernment or ils Pres:dent?

Shri Dinesh Singh: There was no
need; it was just a privele visil. As
soon a1 any doubt has been raised.
we have clarified it

shri Ranga: They should
done it on their own initialive

Lave

Mr. Speaker: He spid, there was

no need,
SuorT NOTICE QUESTION
Reversion o' C.P.W.D. Engineers

+
J Shrl Kzpur Singh:
SNQ. 3. 1_snr| Gulshan:

Will the Minister of Works and
Housing be pleased to state:
(a) whether Government's atten-

tlon has been invited lo a press report
in the ‘March of the Nation' Weekly
dated the Tth August, 1885 thal seve-
ral Engineers in the Central Public
Works Department are being demot-
ed;

(b) whether Government have re-
celved any representation from the
Officers concerned and if so, the de-
tails thereof;

(e) whether several Members of
Parliament have taken note of this
and sent a personal communication
to the Prime Minister; and

(d) whether any advice from the
Law Ministry was sought in this re-
gard before taking recourse to this
large scale reversion which might
involve Government in endless liti-
gatlon?

The Minister of Works and IMousing
(Sh:i Mehr Chand Khanna): (a)
Government have seen the report
mentioned.

(b) Representations were received
trom 2 officers. They claim that their
records of servire are not bad as any
adverse remarks in their confidential
reports were ejther prejudicial or un-
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justified and they should not be re-
verted after officiating for 1 long
period.

(v} Yes.

(d) The step has been taken afler
consultation with the Ministry of Law,
tas Minisiry of Home Affairs and the
Union Public Service Commission.

Shri X:pur Singh: The Dunuty

Law Minister to whom the filr wus
refe ted foo opaodion stated—=I  have
hee vie copy of  that—that  “there

canno. be o period of tnwl for 3--13
vears” and further “the circumsiances
in which the largu-scale reductions
are orderced are lo be construcd by
the courl as mala fide exercie of the
power of reversion” and that  the
Ministry, if it “desires to weed out
undesicable officers” shou'd have re-
ecourse to the straightforward method
of initiating proceedings in respect of
definile charges of corruption and ine
eMicisncy  and further, “reversion on
the wvague ground of unsatisfuciory
record, unsuitability, in respect of
OMcers who have heen in the higher
service for a long period would
amount to abuse of power for ultericr
purposes”; and, If so, how is 1t that
the Ministry of Works and Housing
has Ignored this welghty and reason-
uble advice of the Law Minister?

8hri Mehr Chand Khannn: May 1
know what the question is?

8hri Kapur Singh: The hon. Min-
ister wants to know the gquestion?

The question is that your Deputy
Law Minister has given you a very
sensible, p very honest and a good
advice which you have Ignored and
you have passed over his head and
ob'ained another advice. Why have
you done this and why have you not
acted as an honest man should?

Shri Mehr Chand Khanna: When
the file is referred %o a Minlstry,
whether it is Law or Finance or Home
or any other one, we have a number
of notings on that file. TUltimately,
when the file is put up to the Minis-
ter and he has given an advice, we
generally follow that advice given by
the Minister.
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Bhri Kapur Singh: Does he con-
cede that the advice glven by the
Deputy Law Minister, as 1 quoted
now, was not followed? If so, why
did he find it necessary to oblain a
contrary opinion?

Shri Mehr Chand Khanna: In spite
of the advice given by the Deputy
Law Minister, I hold and maintain
that we are reverting them on account
of incMciency. There is no question
of victimisation or punishment.

Bhrl Kapor Singh rose—

Mr. Speaker: He has already put
two questions. I shall allow him later.

oY erarA ; 0E wHET qaH # A AT

& favig & oy ot o€ 9t ) & amaan

srzat § F amr 3 wrE fadia faam

ofz gf, &1 &1 7

oft JET WY WAy AT HET AT
fafaest €1 & /17 g 9 g 7 A Hyaw

fem g Ay s fem 30 g

g7 fafast w1 W Far qi, 29

fafawdt &1 |1 Wam g7 | S TR

|t g A § W afage afers afaw

A § A1 g9 A Fa T wwaT fam

sft wrmyt : weTw wEEd, ATy A
ug a1 fF qam S &1 W § aradh
weaw WEw . "ata ag qr

WA KA ZE Y UF FEA XA 07

ar T 1 T NaAr wf O @y I war

Rger fawar

ot e o war O HAT A

Forg gt fafzmigeagraarfi g ..

(Interruptions.)

Mr. Speaker: I shall get the ans-
wer. Why should the Memberas be so0
impatient?  mEEYy WEE ¥E W
wa7x wrza ¢ {6 ag A waT A4

qZA & T8 WA wf oF ar Jg

o} AT e wwr : TE A, Ty
Sy § ¥ q09 dq4 F 7gH Wt
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Shri Kapor Singh: Was the file
sent to the Prime Minister for orders

or for instruclions? T wgrd fe &
¥ g W

ot W dagrww ¢ wHE AT #
gre @I fddza anx § ag fom fom
fafre & qrafar g § s a
a7 34 fafaeedi & a8 94 %1 vam @4
W WT BF &, W gH A Wl w7 §
FIAMEATMATA RN AT KT T AL
£ ®a & & 7 gar7 F47 91 ®) gAA
24t ¢ fr g ag wriark w07 Ty §,
ag TANT q7 gt § | ¥ A @ Agw
war g

Shri Kapur Singh: May 1 know
whether the Home Ministry, in  its
circular No. MNOF/44/1/59 dated 15th
April, 1959, had laid down that O.T.s
must not be kept on probation for
more than two years? If so, may 1
know why, in compliance with these
instruc.ions, no action was taken dur-
ing that pe.iod and action is taken
now?

Shrl S§. N. Chaturvedi: On a point
of order. May 1 know whether the
cases of one or two Government ser-
vants can be raised in this House and
in this manner?

Mr. Speaker: It pertains to a class
of servants and not to one or two. If
it had been apparent to me that |t
concerned only one individual, I

Oral Answers

would nol have allowed it. (Inter-
ruptions).

Order, order. Let the Minister
answer.

Shri Mchr Chand Ehanna: If the
Hon. Member writes to me with a
copy of the circular which he quoted
just now, I shall certainly look into
t

S Daji: Does not the Govern-
ment feel that the whole set-up will
be upset if it starts reverting persons
who have officiated for more than &
10 or 13 years?
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Shri Mehr Chand Khanna: In this
expanding Department, I have near-
ly 200 officers who are officiating.
Abou! 170 of them are Executive En-
mineers (Engineering) and about 30
of them are Electrical Engineers. The
rases of all these 200 officers were
seen by the Depar.mental Promotion
Committee presided over by a mem-
be: of the Union Public Service Com-
mission and they have held that the
record of these 28 officers, about whom
there is an implied reference in this
question, is not good and that they
should be reverted. That is the
position. Out of 202, we are only deal-
ing with 28 officers now.

The other part of my hon. friend's
question was why we had taken this
action after all these years. 1 would
like to submit that we have triea ic
give them eve'y possible chance to
improve, but when we found that
they could not improve, we had to
revert them.

WRITTEN ANSWERS TO
QUESTIONS

Labour Co-operatives for Loading
and Unloading at Ports

#420. Shrimati Savitrl Nigam: Wikl
the Minister of Labour and Employ-
ment be pleascd to state:

(n) whether there is any proposal
to form labour co-operatives for load-
ing and unloading the goods and for
handling the foodgrains at the Ports
in order to avoid strikes and exploi-
tation of the labourers;, and

(b) if so, the main features of the
scheme?

‘The Minister of Labour and Employ-
ment (Shri D, Sanjivayya): (a) No.

(b) Does not arise.
Code of Cond for Dipl ts

*425. 8bri Harish Chandra Mathar:
Will the Minister of Extermal Affaira
be pleased to state:

{a) whether there is any code of
conduct for the Heads of Missions
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and senior officers and thelr wives
regarding public utterances and pri-
vate talks on policy matters of Gov-
ernment;

(b) how this code of conduct is en-
forced; and

(e) whether any breach of the code
has taken place and action taken
during the last five years in this
behall?

The Minister of State In the Min-
istry of External Affairs (Shrimatl
Lakshmi Menon): (a) Government
have issued instructions regarding
public utterances by Heads of
Missions and other officials
serving abroad. Besides, all officials
are governed by the Conduct and Dis-
cipline Rules and Official Secrets Act.
While the rules do not specifically
include the wives of officers, it is well
unders ood that office s sent ahroad
should ensure that ‘heir families do
not act against Indi:'s interests or
make glatements whih may embar-
rass Government,

{b) When any breach of the rules
comes to the notice of the Govern-
ment administrative action is taken
against the offender.

(e) No, Sir.

Lathitilla-Dumabarl Area

*428. Shri C. K. Bhattacharyya: Will
the Minister of External Affairg be

pleased lo state:

(a) whether Pakistan has demanded
five villages in the Lathitilla-Duma~
bari area in Assam; and

(b) if so, the stand taken by Gov=
ment in the matter?

The Minlster of State in the Min-
istry of External Affailrs (Shrimatl
Lakshim Menon): (a) and (b). Near
the Assam-East Pakistan barder, therg
is a group of five villages (Luthitlis
Baraputni, Dumabari, Karkanaburz
and Putni) over which there 1s 2 dls—
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putle between India and Pakisian re-
garding the demarcation of the border,
in terms of the Radeliffe Award. The
diapule arose mainly due to a disere-
pancy belween the text of the Rad-
cliffe Award and an illustrative map
attached to the Award. Pakistan
claims Lathitilla and ¥erkanaputni
in their entirety, and sizuble part, of
Dumabari, Baraputni and Putni. This
claim is con'rary lo the wrilten des-
erintion in the Award, according wn
which the boundary line should de-
vide the thanas of Patharkandi and
Kulaura. Since the five villages have
always been administered under the
Patharkandi Thana in Assam, our
stand is that these villages shou'd be
part of India. Radcliffe has =pucifi-
cally laid down that in case of dis-
crepancy between the text of the
Award and the illustrative map, the
written description would prevail.

Map published in “Pakistan
Times”

*431. Bh+i Basappa: Will the Min-
ister of External Affairs be pleased
to slate:

(a) whether a map published in the
‘Pakistan Times' of Lahore has con-
tradicted Pakistan's claim to Indian
Terrilory in the Rann of Kutch; and

(b) if so, what use was made of
such a map to bring home to Pakistan
their fase claim?

The Deputy Minister in the Min-
Istry of External Affairs (Shrl Dinesh
Singh): (a) Yes, Sir.

(b) Indian newspapers publicized
the fact that this map contradicted
the Pakistanl claims. This fact was
also conveyed to our Missions abroad
for suitable publicity in their respec-
tive areas.

Hunter Jet-fighters from UK.

*432. Bhri P. C. Boropah: Will the
Minisler of Defence be pleased to
state:

(a) whether the supply of Hunter
jet-fighters from Britain has already
commenced;
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(b) if so, how many aircraft have
so far been delivered;

fc) how many
come; and

maore are yet to

(d) on what terms these are being
supplied?

The Minister of Defence (Shri Y. B,
Chavan): (a) to (d). It will not be
in the public interest to disclose the
information.

Price-page Schedule lor Newspapers

Shri Solanki:
Shri P. K. Den:

*433, . o
Shri Narasimha Reddy.
[_ Shri J. B. 8. Bist:
Will the Minister of Informalion

and Broadcasting be pleased to state:

(a) whether it is a fact that the
Pre ident of the Indian Languages
Newspapers Association has suggested
the prescribing of a price-page sche-
dule and also a proportion between
the advertisements and the reading
mautter in the newspapers,

(b) whether Government have con-
sldered the proposal; and

(c) If so, the declsion taken thereon?

The Minister of Information and
Broadeasting (Shrimati Indira
Gandhl); (a) It has come to the
notice of Government through Press
Reports that the President of the
Indian Languages Newspapers Asso-
ciatlon made such a suggestion om
June 30, 1885 while addressing the
24th Annual General Meeting of the
Aasociation.

(b) and (¢). In view of the
Supreme Court's judgement declaring
the Price-Page Schedule as invalid, no
further action is contemplated at pre-
sent.

Hydrographic Survey of Indlan
Waters

*434. Shrl Raghunath Singh: Wil
the Minister of Defence be pleascd to
state:

(a) whether the Hydrographic Sur-
vey Committee of the National Har-
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bour Board at its meeting held on the
13th July, 1965 recommended that a
minimum of four survey ships with
electronic aids, together with  the
neceasary trained personnel =hou'd be
continuously deploved so as to com-
plete the revizion cysle of hydrogra-
phic  survey of Indian waters and
offshore Tslands within a reasonable
period; and

by if s0, whether Governsaent hnve
suffcient equipment for the purpose?

The Mialster of Defence (Shri ¥, B.
Chavan): (a) Yes, Sir.

{b) The Indian Navy has four su:-
vey ships for hydrog-aphic surveys,
Modern electronic aids in position fix-
ing cte. have been introduced in the
Naval Hydrographic Service. The
procurement of additional equipment
has to be phased taking into conside-
ration the cost, the availability of
foreign exchange and the performance
of the sets already In use etc.

Employment in Public Bector

*435. Dr. L. M. Singhvl: WIill the
Minister of Labour and

be pleased to state:

(a) whether the employment in the
public sector hag recently shown a
downward trend; and

(b) i so, the reasons therefor?

The Minister of Labour and Em-

ployment (Bhri ©D. Sanjivayya):
{a) No.
(b) Does not arise.
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Gujarst-West Pakistan Border
Agroement

*437. Shri Harl Vishng Kamasth:
Will the Minister of External Affairs
be pleased to refer to Prime Minis-
ter's reply given to the debate on the
Gujarat-West Pakistan border agree-
ment on the 18th August, 19085 and
state:

{a) the reaction of the Pakistan
Govenment to Government’s decision
to call off Ministerial level talks, and
to refer the dispute straightaway to
the tribunal;
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(b) when the tribuna] will be con-
stituted;

{c) the names of its Chairman and
two members;

(d) when it will start functioning;
and

(e) its terms of rcference?

The Minister of State in the Min.
istry of Exlernal Affairs (Shrimati
Lakshmi Menon): (a) Pakistan ac-
cepted our proposal and agreed to
refer the matter to the next stage, ie.
the tribunal.

(b) to (e). A tribunal will have to
be constiluted by the end of October,
1965, and should start functioning
thereafter. The recourse to the tri-
bunal is for determination of the bor-
der between Kulch and Sind in ihe
light of the respeetive claims and cvi-
dence produced before it by Inaim
and Pakistan. The decision of the
tribunal shall be finn] and binding on
both parties. The tribunal shall re-
maln In belng until its findings have
been implemented in full.

The question of scle:ting names for
the membership of the Tribunal as
well as for its Chairmanship is under
consideration.

Indian Immigrants in UK.

*418. Shrimati Malmuona Sultan:
Will the Minister of External Affairs
be pleased to state:

{a) whether the British Government
have decided to cut the quota of im-
migrauts from the Commonwealth
countries tpg an overal] 7,500 a year;

(b) il so, the average inflow into
thot country from India during the
last five years; and

(¢} how far it is likely to be res-
tricted as a result of the recent cur-
tailment in the quota?

The Depuly Minlster in the ™ nis
try of Ex'ernal Affairs (Sbri Dinesh
Bingh): (&) to (c). A statcmenl is
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piaced on the Table of the House.
[Placed in Library, See No. LT-4761/
65].

R’ ks of a London Magistrate

about India

r Shri Hem Barua:
39, J Shri Surendra Pal Singh:
Shri Ram Harkh Yadav:
Shrl Murll Manohar:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government's attention
has been drawn to a report in "The
Hindustan Times' dated the 17th
Augus’, 1865 which states “India has
been held as one of the British domi-
nions outside the UK. and not a
sovereign independent Republic” in a
recent order  passed by & Londoun
magistrate, and

(b) it ro, whether the matter hns
been taken up with the UK. Govern-
ment with a view to correcting this
wrong image of India prdjected across
the world?

The Deputy Minister in the Minls-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir, Under the Jnited
Kingdom Maintenance Ordery (Facili-
ties for Enforcenient) Act, 1820, a
form has been prescribed for use by
the Mag strates. TUnder this form,
the court may make an order against
a Defendant who is 1esiding n “a
part of Her Mojesty's Jlominions out=
side the United Kingdma" ts which
the said At applies. ‘This form was
prescribed in 1920 and since no special
form has been pres:ribad for orders
against a Defendant residing in the
various independent Commonwealth
countries, the old form is still being
used. ,

(b) Indian High Commission in
London has taken up the matter with
the UK. Government for appropriate
modification in the form.
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Advertising in India

*441, Shrl Harish Chandra Mithur:
Will the Minister of Information wnd
Broadcasting be pl i to state:

(a) the estimated annual turnover
on advertising in India and the broad
break-up of this amount;

{b) whether bulk of the business is
tandled by fully foreign-owned com-
panies;
reaction

(e) it so, Government's

thereto; and

(d) whether any further foreign
collaboration has been sanctioned

since this matter was raised in tha
House during the last Session?

The Minisier of Information and
Broadcasiing (Shrimatl Indira
Gandhi): (a) Authent.c mformation
regarding the annual turnover on ad-
vertising in India is aot available,
although according ‘o non-otlicial
estimates, it is of the order of Hs. 30
crores, The break-up of this Hgure is
not known,

(b) It is wunderstood that fully
foreign-owned advertising agencies
handle about 40 per ceil of the total
advertising in the country;

(e} Government are inlcrested in
the growth angd development of Indian
advertising agencies;

(d) No, Sir.

Threat of Chinese Nuclear Attack

Shri Hari Vi-hnu Kamath:
*442. { Shri Daljit Singh:
| Shri Sadhu Ram:

Will the Minister of External Aff-
alrs be pleased to state:

(a) whether measurcs, diplomatic
and ‘military, are being devised by
Government to counter a possible
Chinese nuclear attack agoinst India;
and

(b) if so, the details thereof?

‘The Minister of State In the Minjs-
try of External Affairs (Shrimati
Lakshmj Menon): (a) anl (b): Gov-
ernment have drawn atlertion to the
serioug threat to international peace
and security posed by China's acqui-
sition of a nuclear weapons capability
and have proposed that credible
arrangements shculd be worked out
to assure the gecurity of al! countries
facing a nuclear threat, ir order to
prevent the further proliferation of
nuclear weapons. The implications
of the Chinese nuclear threat from
the point of view of India's security
are constantly under review.
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Asgsts of Indians in Barma

{ Shri P. C. Borooah;
| Shri Mohan Swarup:
A [} 8 { Shri Ram Harkh Yadav:
| Shri Narendra Singh
L Mahida:

Will the Minister of Externa] Affairs
be pleased to state:

(a) whelher an Indian officiil drje-
gation wag =eat to Rungoon for talks,
on the question of payment of com-
pensation to Indisn: who lef! Burma
during the past few months, in the
second woek of August, 1965; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Extcroal Affwirs (Shri Dinesh
Singh): (a) A Deleration  of Indian
OMelaly visited Rangooa from 10t to
14th August, 1865

(b) The Delegation held  discues
sions with Burmese oificiaic on  the
problem of the assci; ot Indian
nationalg in Burma. This was Ip
continuation of discuss..ns that have
been going on between the two Gov.
ernments,

No-War Pact with Pakistan

*444. Bhrimatl Malmoona HBaoltan:
Will the Minlster of Exicrnal Affalrs
be pleased to state:

(a) whether the Pakistan Govern-
ment has rejected the Prime Minister'y
offer of & no-war pact between India
and Pakistan; and

(b) It s0, Government's
thereto?

reaction

The Minister of Stats in the Minis-
try of External Affairs (Shrimatl
Lakshmi Menon): (a) and (b). The
Government of India havae on more
than one ocrasion, offered a no-war
pact to Pakistan but thi; offe; haos
been persistently rejected. As re-
cent events have shown Pakistan has
deliberately chosen the pa‘h of aggros-
sion. The resulting situation is being
met effectively.

SEPTEMBER 6, 1985
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from Malaysis

*446, Bhrli Harl Visanu Kamath:
Will the Minister of External Affalrs
be pleasel to state:

(n) whether it s a fact that Singa-
pore has seceded from the Malayslan
Federation; and

(b) if go, whether the Govermment
of Malaysia and/or the Government of
of Singapore have communicated to
Government the reasons for he
secession?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Bingh): (a) On the 8th of August,
1965, Singapore seceded from the
Malaysian Federation and became an
independent State.

(b) Both the governmenia of
Malaysia and Singapore have in-
formed lne Government of India that
the secession was by mutual apree-
ment.

q, aat of Bl
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Fit. Lt. Sikka of the LAF.

*4#7, Bhrimati Mainicona Salan:
Will the Minister of Defence be plens-
ed to state:

(a) whether it is a fact that Fit. Lt.
Sikka of the I.AF. has been returned
to India by i(he Pakistan Government;

(b) whether it is also u fact that
Flt. Lt, Sikka was stated by the
Pakistan Government as a ‘Stretcher
case’;

{c) whether Government have pro-
tested to the Pakistan Government for
denying means to Tndu to get infor-
mation about Flt, Lt Sikka's illneas
at an carlier stage; and

td) if so, the reaction of the Pakl-
stan Government thereta?

The Minister of Defense (Shri ¥. B.
Chavan': (1) Yes, Sir

(b) The oMecer was repatrialed as a
‘Btretcher Casc’,

{c) No, Sir.

(1) Dozs not arisc.

External Pabliclty

Chei P €. Rornoah:
| Shrl Raghonath Siogh:
8. 4 O R
Shrima’i Maimoona Sultan:
Will the Mini<ter of External Affales
br pleased to state:

(8) whether it s a fact that afier
his recent visit obroad, the Minister

of Communication: gave a poor ace
count of the External Publicity ar-
rangementg of Indin; and

(b) it so, Government's reaction

thereto?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (o) Minister of Communica-
tions ig reported to have sud that
“Indian publicily abroaj is weak”,

(b) The gquestion of improvirg our
external publicity is kept constantly
under review and necessary sleps are
taken wherever possible,

.
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Vio'ation of Industrial Truoe
Resolution

1525. Shri A. K. Gopalan: Will the
Minister of Labour and Empioyment
be pleased to state:

(a) whether Government have re-
ceived any represen a'ion that the
Kannan Devan Company, Munnar
(Kerula) has violuted the Industomd
Truce Resolution: ang

(b) if so, the steps taken by Gov-
ernment in this rogard?

Tie Minls'er of Labour and Em-

ployment (Shri 1. Sanjivayya): (a)
The Ceatral Goverminent ' not
received uny reprefentation, The

Government of Kerala however, pré-
seiveg a complaing thot the Cemnpany
wag reluctant to cettle  disputes by
voluntary arbitrat on s cnvisaded in
e Industrial Truee Resolution

(b) The matter is being consider-
2] by the State Imslementanion and
Evitluntion Committce and the Plan-
tat.nn Laboup Committon,

Wagers of tubber, Tea and Coffes
Plantation labourers in Kerala

1526, Stri A. K. Gopalan; Will the
Min ster of Labour and Emplovment
bu please! to state:

(a) whether il is o fael that  the
minimum wages of th~ Rubber, Tea
and Colfee Plantalicn abourcrs have
not b M revised In Kerala since 1852
and

(b) if so, the reasons therefor?

The Miniiler of Labour and Em-
ployment (Shri D. Bamjivayya): (a)
Minimum rates of wages fcr Tea and
Hubber Plantation workers in Kernla
have been revised with efcar from
1st March, 1865. The questicn of re-
vising the m nimum rales of wages
for Coffee Planlation workery 18 under
the consideration of the Keruls Gov-
ernment,

{b) Does not arise.
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Bidi and Cigar Indus'ry in Kerala

1527, Shri A. K. Gopalan: Wil! the
Minister of Labour and Employment
be pleased o state:

(n) whether the employers in the
Bidi and Cigar Industry in Kerala are
reluc.ant to pay dearness allowance
as re ommend:d by the Indusirial Re-
lations Committee for the Indusiry;

(b) if so, the steps taken to imple-
ment the recommendations;

(¢} whether Government have re-
ceived rep.escnlstions from the wo. k-
men in the matier; and

(d) the numbur of workers em-
ployed in the Industry in Kcrala?

The Minister of Labour and Em-
ployment  (Shri D. Sanjlvayya): (a)
Some ¢f the managemnnts of the B'di
an{ Cigar industry in Cannanore 12is-
trict, Kerala did not implement in
full the recommendations regurding
Danrness Allowanee mada by the In-
dustrinl Helations Comm . tleee for the
Industry.

{b) The Industrial Relations Com-
mittee for the Bidi ond Clear Indus-
try appointed a sub-c.inmilice to go
into th» question and to negotiate
with the concerned parties {or settl-
ing the problem. The sub.commit-
ter discussed the maller with the
employers' and workers' representa-
tives but ns settlement could be
reached. ‘The District Labour Offi-
cer, Cannanore, Governrment of
Kerala, is now carrying on iurther
discussions on the issue to bring about
an amicable settlement.

(e) Yes.
(d) About 1,30,000.

Economle Co-operation with Tunisla
(Shri Ram Harkh Yadav:

1528. { Shri Ram Sewak:
| Shri P. G. Sen:
Will  the Minister of External

Affalrs be plased to state.

(a) whether it is a fact shat the

SEPTEMBER 6, 1965 Written Answers
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Governments of India and Tunisia
have entered ino an agreemen: lor
technical, economical and scientifie
co-operalion between the two coun-
tries; angd

(b) if so, the nature and terms
thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
An Agreement on Friendship and
Technical, Ec.nomic and Scient fie Co-
operation between the Government of
Tunis.a an} the Government of India
was signed on 24th June, 1085,

(b) A copy of the Agrecment is
placed on the Table of the House.
[Placed in Library. See No. LT-4762/
85].
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Consumer Stores in Public and Private
Sector Undertakings

1530. Shrimatj Ramdulari Sima:
Will the Minister of Labour and Em-
ployment be pleased to stute:

(a) in how many private and pub-
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lic s»ctor undertakings employing
more than 300 workers, Consumers
S ores have been organised in  each
State;

(b) the number of undertakings

where these stores have not so far
been opencd; and

(c) the reasons therefor?

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
A statement g showing the posittion
Statew.se 1n respect ol the private
sector and Ministrywise in respect of
the Public sector is laid on the Table

of the House. [Placed in Library.
See No, LT-4763/65].
(b) 1479.

(c) Difficulties about oeccommoda-
tion finance, and in Zetlin? regular
supplies of commo lities, ete have
been meqtioned by some emplovers.
1t would olso appear that some of the
defaulting emplovers have not given
the scheme o sufficiently nigh priorvity.

Minimum Wages for Agricultural
Labour

1531, Shri A, K. Gopalan: Will the
Minister of Labour and Employment
be pleased to state:

(a) the categories
labourers whi h are covered by
Minimum Wages Act in Kerala;

of agricultural
the

(b) the machinery provided for the
implementation of the Act;

(c) the number of cases of non-
compliance of the Act which came to
the notice of Government last year;

(d) the number of prosecutions
launched during the last year for non.
compliance of (he Act;

(e) whether Government propose
to extend this Act to other agricul-
tural oparations; and

(1) if so, what they are?

The Minister of Labour and Em-

ployment (Shri D. SBanjivayya): (a)
to (f). Necessary Information is
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being collected from the Government
of Keralg and will be laid on the
Table of the House.

British Voluntary Workers
Shrl Ram Harkh Yadav:
1. { Shri Murll Manohar:

Will the Minister of Externa’ Affuirs
be pleased to stata:

(a) whather a large number of Bri-
lish Voluntary Workers hav: arrived
in India on Government’s invitation
lo work on a number of projects;

(b) if so, the de'ails thercof; and

(c) the duration of their stay in
India?
The Minister of External Affairs

(Shrl Swaran Singh): (a) 51 wolun-
tesrs have exme 1o India under the
British Voluntary Serv.ee Uverscas
Programme 1965-668 and not on the
invitation of Government of Iniia

fb) The voluntary workers com-
prise 25 graduates and 26 school
leavars (Higch s h-ol paised). They

have come here partly lo guin experl-
ence and partly to help in gchool
teaching.

(eyv Graduates are assigned for two
wears and the schoo] leavers for enly
One Yyear,

Quarters for P. & T. Employees in
Kerala

Shri A. V. Raghavan:
1533 3 Shri Pottekkatt:

Will the Minister of Communioa-
tions be pleased to state;

(a) ths number of clasg Il and IV
employees of the P. & T. Departmoent
in Kera'a who have been provided
with quarters;

(b) the number of such employees
whp have not been provided with
quarters even after the completion of
ten yecars of service; and

(c) the steps taken in the matter®
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The Deputy Minister in the Depart-
meal of Communleations (Shri
Bhagavatl): (a) 842

ib) 4110,

(¢) Proposals for constructicn of
quarters at a number .f places on
available sites are under eonsidera-
tion. Propasals for u.cquisition of
land at following placzs have been
approved:

1. Ernakulam
2, Kottayam
1. Cannanore
4, Tr.vandrum
5 Alleppy

6. Koziknde
7. Trichur

‘Crrymonwealth Seeretariat ang Com-
mouwealth Foundation

1534, Shri Hem  Raj: Will  the
Min ster of Extrrnal Alfiirs be plens-
ed 1o stute the finanecial burden which
Indin shol! have to bear o account of
itg rhare of contribution fowards the
Comimonwealth Seeretarint and  the
Comnmonwienlth Founda, sn?

The Minliter of External Afalrs
(8hri Swaran Singh): lndia will be
contributing 114 per vent of the Sce-
retariat’s expenditure aud 81 per
cent of the Foundation's expenditure,
totalling approx.mately L£30,000 =
year,
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Assels of Central Ministers

1537, Shri Harl Vishnu Kamath:
Will tHe Prime Minister be pleased to
refer to the reply given to Starred
Question No. 881 on the 31st March,
1885 and state:

(a) whether, among the Central
Ministers, any of the declarations
show assets gromsly disproportionate
to his income;

(b) whether in any case the liablli-
ties are greater than the assets;

(¢y H s0, whether any inquiry or

action has been inftiated in cases
referred to in part (e) end (b)
above; and

(d) if mot, the reasons therefor?

The Prime Minister and Minister
of Atomic Energy (Shrl Lal Bahadur
Bhastri): (a) The assets declared by
the Central Ministers do nnt pertain
merely to the period of their tenure
as Ministers but also include the
assets acquired by them before they
became Ministers. It would, there-
fore, be unrealistic to comparc these
assets with their income during the
period they have held office as Minis-
ters.

(b) Ne.

(c) and (d). Do not arise,
1150(Ai)LSD—3.
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Forelgn Minister's Visit Abroad
f Shri P. C. Borooah:
1538 | Shri Jashvant Mehta:
"7 Shri Gulshan:
| Shri Maniyangadan:

Will the Minister of
Affairs be pleased to state:

{a) the countries which he visited
during the last three months on the
eve of the Afro-Asian Conference in
Algiers; and

External

(b) the points on which Indlan
view was brought home by him to
these countries and with what result?

The Minister of Extsrna] Affalrs
(8bri Swaran Singh): (a) The Minis-
ter of External Affajrs visited Kenya,
Uganda, Ethiopia and the United Arsb
Republie,

(b) The broad purpose of the visit
wans to promote goodwill and eo-
operation and to exchang: views on
matters of common concern between
these countries and India. Majer
international issues such as colonial-
ism, the rsce conflict, disarmament,
strengthening of the United Nations
and economic collaboration were also
discussed, particularly In the context
of the Afro-Asian Conference. The
role of the Indian communily ia
Africa was alao examined.

The Minister of External Affatra
explained India's stand on these vari-
ous jssues. As to the Afro-Asian
Conference, he particularly emphasiz-
ed the importance of sceking cons-
tructive solutions to international
problems; of excluding bilateral dis-
putes from its purview and of en-
suring its representative character
regardless of differences of social and
political systems among member
countries,

The Minister of External Affairs
found that these countries shared »
great deal of common ground and
similarity of approach with India,
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Marmagao Port

Shri Subodh Hansda:
Dr, P. N, Khan:
1539. { Shri §. C. Samanta:
ES"" M. L. Dwived!:
Shrimatl Savitrl Nlgam:

Will the Minister of Labour
Employment be pleased to state:

(a) whether the Court of engquiry
constituted hy Government to ascer=
tain the causes of industrial unrest
and to suggest remedial measures to
be adopted for improving the indus-
trial relations between the employers
and the workers of marmagao Fort
has submitted any report; and

(b) if not,
report?

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
No,

(b) The Presiding Officer fixed a
hearing at Bombay un thy 2nd Sep-
tember, 1085 and hig report is expect-
ed shortly.

and

when it wiil submit its

LD.Cy, in Ordnance Corps

(Shrimati Savitrl Nigam:
1540, { Shri M, L, Dwivedi:
Shri 8§ C, Samanta:

Will the Minister of Defence bo
pleased to refer to the reply given 1o
Unstarred Question No. 1344 on the
22nd March, 1865 and state whether
any action has been taken to bring
the Lower Division Clerks of the
Army Ordnance Corps on the Central
roster?

The Minister of Delence (Shri X. B.
Chavan): The matter ir still under
examination,

Pensions of Deceased Soldiers

1541, Shrimati Savitrl Nigam: Will
the Minister of Defence be pleased to
refer to the reply given to Starred
Question No, 819 on the 20th March,
1985 ang state whether all the 350
pending pension cases relating to the
beneficiaries located in Nepal have
pince been disposed of?

SEPTEMBER 6, 1865
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The Minister of Defence (Shri Y. B,
Chavan): No, Sir. About 150 cases
have since been decided, and efforts
are being made to finalise the remain-
ing cases as soon as possible,

Information Officers in Indian Forelgn
Service

1542, Shrimati Savitrl Nigam: Will
the Minister of External Affairs be
pleased to refer to the reply given to
Starred Question No, 818 on the 28th
March, 1065 and state the number of
Information Oficers in the Indian
Foreign Service who have no experi-
cnce o Journalism and who have
never worked in any newspaper or
publicity Organisation?

The Minister of Exterual Affalrs
(Shri Swaran Singh): There are no
Information Officers in the Indian
Foreign Service as such. However
all Publicity Posts at Headquarters as
well as abroad are manned by the
Indijan Forecign Service A/B  and
members of the Inforination Serviec
of India. Of the total 73 PPublicity
Posts, 53 are manned by members of
the Information Service of India while
the remaining 22 are manned by the
Indian Foreign Service A/B. Of the
tutal number of 75 officers engaged in
publicity, 37 did not have any jour-
nalistic experience before,

AIR. Correspondents In Aslan and
African Countries

1543, Shrimatli Tarkeshwari Sinha:
Will the Minister of Information and
Broadcasting be pleased 1o state;

(a) whether there is any proposal
to appoint full-time correspondents
representing the ALR. in the Asian
and African countries; and

(b) if so, the countries chosen for
the purpose?

The MTnister of Information and
Broadcasting (Shrimati Indira
Gandhl): (a) Yes, Sir.

(b) The proposal at present is to
post two  Correspondents abroad.
One will be stationed in Cairo to
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cover Africa and West Asia, while
the other will be stationed in Hong

Kong to cover Soutn and South East
Asia
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Indian Embassies in U.S.A, and
USSR,

1545, Shri Vishwa Nath Pandey:
Will the Minister of Exiernal Affalrs
be pleased to state:

(a) the number of employees work-
ing in the Indian Embassy in U.S.A.
and Russia from 1050-80 to 1064-85
upto 30th June, 1985;

{b) whether any steps have been
or are proposed to be taken to reduce
the number of stafl;

fe) if so, the details thereof and
also the result achieved; and

(d) the annual expenditure
curred during the above period?

in-

The Minister of External Affairs
(Shri Swaran Singh): (a) The num-

T W > | WrIANT Ty ber of employees working in the
P '..-r My ?. . T‘f’r Embassies of India, Washington and
AT R wr 7B E AT AT HIFEMCFT  Moscow Is given below yearwise:i—

Year Washingion Moscow

1959-60 87, 29

1960-61 93 29

1961-62 “ 3o

1962-63 95 34

1963-64 93 13

1964-65 94 49

1965-66 . . 100 45

(upto 30-6-1965)

(b) A review of all the permanent
and temporary posts is  undertaken
every year and only those posisasare
justified on the basis of workload are

continued for the next ycar.

(¢) The activities of our Embas-
sies in Washinglon and Moscow have
increaseq greatly in recent years. No
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reduction In staff has, therefore, been
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(d) The figures of annual expendi-

possible. ture are given below:—

Year Washington Moscow

Rs, Rs.
1555-60 34,03,176  B,36,301
1960-61 . 37,90,043 10,08,000
1561-62 . 3745937 12,54.471
1962-63 40,72,367 13,136,896
1963-64 43,46,994 15,09,182
1964-65 . 41,87,717 16,96,398
1965-66 18,72,644  4,05,225

upto 30-6-1965) '

[FOPPSEN S—"Y

1546, oY faveome qreag : ¥
o FAT a8 @A O g 51 o
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o
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(1) ™ &ww § wETdAEY
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Wireless Link with U.N. Headguarters

J Shri Heda:
1547 { Shrl Vishwa Nath Pandey:
Will the Minister of External

Affalrs be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to accede to
the request of the United Nations
nuthorities for the introduction of a
wireless communication link between
the UN. Headquarters and New
Delhi; and

(b) if so, the total amount of ex-
penditure likely to be incurred there-
an?

The Minister of Extermal Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The Government of India will
mot incur any expenditure on  this
arrangement which is the responsibi-
lity of the United Nations.

Death of an LA F. Officer in UK.
1548. Shri Vishwa Nath FPaopdey:

Will the Minister of Defence be
pleased to refer to the reply given to
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Unstarred Question No, 2608 on the
26th April 19685 and state:

(a) whether the report of the Court
of Inguiry conducted into the air
crash, in which an Officer of the LAF.
died, has since been received from
the UK. Government; and

{b) if s0, the outcome thereof?

The Minister of Dofence (Shrl
¥. B. Chavan); (a) Yes.

(b) According to the Board of In-
quiry held by the UK. Government,
the flight was properly authorised
and all relevant orders were complied
with. The primary cause of the acci-
dent was loss of power on the star-
board engine due to malfunction of
the barometric pressure control. The
contributory cause was inability of
the pilot to retain control due to his
limited experience of multi-engine
pircraft. The alrcraft escape [facili-
ties were not used.

Some foreign body in the barome-
tric pressure control caused los; of
power from the starboard engine.
There was, however, no evidence of
technical inspection failure or servic-
ing failure.

dge &  dwre W & gien
off gew o v
l!“.{'ﬂ w
sft sparorw finy -
w1 oW wYe Qe e g AT
w1 owin e
(%) %ar 7g w7 § f§ & §
VT WA # W w4 11 s
T & o firr I & a3 FT AT
™
(w) afr i, AT % F A
T,
() W moeT A wagdl ¥
of@ri w1 ® qurren fear &
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(%) afe gt, v Fawt W
g
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Sainik School, Kapurihala

1552. Shri Daljit Simgh: Will the
Minister of Defence be pleased lo
state:;

reserved for the
Scheduled Castes and Scheduled
Tribes candidates for admission to
the Sainik School, Kapurthala; and

(b) the number of Scheduled Castes
and Scheduled Tribes candidates ad-
mitted in 1963.64 and 1964-65 in the
said Sainik School?

The Minister of Defence (Shri ¥
B. Chavan): (a) There is no gquota
reserved for Scheduled Castes and
Scheduled Tribes candidates for ad-
mission to the Sainik Schools in India,
However for candidates belonging 1o
Scheduled  Castes/Scheduled  Tribes
special consideration has been given,
in that admission is given on securing
qualifying marks without regard 1o
the position in the merit list.

(a) the quota

(b) Nil a3 none qualified in the en-
trance examination,

Panchayal Samities Offices

1553, Shri Daljit Singh: Will the
Minister of Communications be pleqs-
ed to stale the number of Panchayat
Samities Offices in  Punjab  where
teicgraph  and  telephone facilities
have not been provided so far?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): 51 stations with Panchayat
Sumitis Offices have not been provid-
ed with telegraph farilities and 40 such
stations have not yet been provided
with telephone (Public Call Office)
facilities.

Unemployed Persons in Punjab

1554. Shri Daljit Simgh: Will the
Minister of Labour and Empleyment
be pleaszed to state:

(a) the number of unemployed per-
sons registered with the different Em-
ployment Exchanges in Punjab as on
the 30th June, 1965;
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(b) the number of the educated
above Matric among them; and

(c) the number of educated women
among them?

The Minister of Labour and Em-
ployment (Shri D. Samjivayya): (a)
1,01,785.

(b) 35,082,
(c) 8,525.

Upgrading of Post Offices in Punjab

1555. Shri Daljit Singh: Will the
Minister of Communications be pleas-
ed to refer to the reply given to Un-
starred Question No. 3370 un the 10th
May, 1965 and state the criteria fol-
lowed in upgrading Post Offices and
the special consideration given in up=
grading Post Offices in the backwaurd
hilly arcas of Punjab?

The Deputy Minister in the Depari-
ment of Communications (Shri Bhuge-
vatl): The following criteria are ob-
served in upgrading Branch Post
Offices, Extra Departmental Sub Post
Offices and Sub Post Offices;

(a) Branch P.Os. and Extira Depart-
mental Sub Post Offices are upgracd-
ed into Departmental Sub Post Offices
it such offices have a mimmum of §
hours work and also in rural areas the
loss to the Department on sccount of
such upgradation does not excoed
Hs. 500/- per annum.

(b) Each district should have a Head
Post Office provided that at least 20
sub-offices can be attached to it. In
other cases a Sub Post Office is up-
graded into a Head Post Office when
the number of Sub Offices attached to
its parent Head Office (which 1s to be
bifurcated) exceeds 60. It is also
necessary that as g result of this change
the old and new Head Offices should
have at least 20 Sub Offices under
each. In the case of backward areas
or where there will be a definite 1im-
provement in financing Branch OfMices
and Sub Offices, however, a iower
standard may be followed.
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The upgrading of Posl Offices situ-
ated in the backward hilly areos of
Punjab will be governed by the abuve
stundards,

Indian Repatriates from Mosambique
[ Shri Suremdra Pal Singh:
1556. { Shrl Jashvant Mehta:
| Shrl Narendra Simgh Mahida:
Will the Minister of External Affairs
be pleased to refer to the reply given
to Starred Question No, 1252 on the
10th May, 1865 and state:

{(a) whether the report from the
Mexican Minister in Lisbon  about
the total assets left behind in Mozam-
bique by the Indian repatriates has
been received; and

(b) if so, the action taken or pro-
posed to be taken by Government in
the matter?

The Minister of Exlernal Affairs
(Shrl Swaran Singh): (a) Yes, Sir.

(b) The report is being examined by
Uovernment.

Recruiting Centres

1557, Shrl Hem Raj: Will the
Minister of Defence be pleased to
state:

(a) the number of recruiling cen-
tres existing in the country both per-
manent and temporary, Stale-wise;

(b} the number of centres which
have been closed during the last
year;

(c) whether any  representations
have been received to make the
Recruiting Centre at Hamirpur, Dis-

trict Kangra, a permanent one; and
(d) if so, action taken thereon?

The Minister of Defence (Bhrl Y.
B. Chavam): (u) A slalement giving
the required information is laid on the
Table of the House. [Placed in
Litrary. See No. LT-4784/65).

(b) Seven Recruiting Offices were
closed in May, 1964,
() Representations were received

against the intended closure of the
Recruiting Office at Hamirpur.
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(d) It was decided to defer the

closure of that office for the time bee

ing and to review the matter later.

Delhl-Bangkok Radio Telephone Link

1558, Shri P. C. Borooah: Will the
Minister of Communications be
pleased to state:

(a) whether a Delhi-Bangkok radio
telephone link was opened on the 21st
June, 1965;

(b) if so, at what cost; and

(c) the countries with which such
links have already been established?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): (a) Yes, Sir.

(b) No extra expendilure has been
incurred in providing the service
which wag opened by utilising the
existing equipment and staff.

(c) Direct radio-telephong service
is available from India to twenty-six
countries, including Thailand. The
names of these countries are given in
the statement laid on the Table of the
House. (Placed in Libra-y Sece No.
LT-4765/65].

Strength: of N.C.C.

1559. Bhrl Ram Harkh Yadav: Will
the Minister of Defence be pleascd to
state:

(a) whether Government propose
to raise the strength of the National
Cadet Corps during the Fourth Five
Year Plan;

(b) if so, the details thereof; and

(¢) the approximate expenditure
likely to be incurred thereon?

The Minister of Delence (Shri Y.
B, Chavam): (a) Yes.

(b) Since the Universities have
made N.CC. training compulsory for
male students, the Senior Division
N.C.C. has to expand in order to ab-
sorb the increased intake in Universi-
ties during the Fourth Plan. It is
expected that the expansion will be

SEPTEMBER 6, 1965  Written Answers

3930

from about 11 lakh cadets at present
to about 15 lakh cadets at the end of
Fourth Plan. It is alsg proposed to
achieve parity in strength between the
Senior and Junior Divisions N.C.C.
by the end of the Fourth Plan. The
Junior Division N.C.C. is expected to
increase from 8 lakh cadets to 15 lakh
cadets,

(e¢) The proposals are under dis-
cussion with the Planning Commis-
sion, The approximate expenditure
will be Rs. 4919 lakhs out of which
the Central Government will bear
Rs. 3174 lakhs, the rest being borne
by State Governments.
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Film Festival at Veaice

J Shri Heda:
"\ Pr. Mahadeva Prasad:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) the number of films sent for
the Film Festival at Venice; and

(b) the Indian fllms which wero
accepted by the Preliminary Screen-
ing Committee of the Film Festival?

The Minister of Informatiom and
Broadcasting (Shrimatl Indira
Gandhl): (a) The following three
feature films were cntered by the
Government of India in the Interna-
tional Film Festival 1o be held at
Venice from the 24th August, 1065
to 6th September, 1965:—

(1) “Kapurush"
Produced by M/s RDB. &
Co., Calcutta.

(2) "Geet Gaya Pattharon Ne*
Produced by M/s V.
,Shantaram Productions,
Bombay,

(3) “Anustup Chhanda"
Produced by M/s B. K. Pro-
ductions, Calcutta.

(b) Prints of the two films “Kapu=
rush" and “Geet Gaya Pultharon Ne"
were sent by the Producers for pelec-
tion by the Preliminary Screening
Committee but only “Kapurush" was
accepted for competition by the Com-
mittee.

Writ Petition by “Deccap Herald"
agalnst “Indian Express™

1543, Shri Pasappa: Will the Minis-
ter of Information amd Broadcastimg
be pleased to state:

(a) whether the Union Government
has been impleaded in a writ petition
fileq by the “Deccan Herald" against
the “Indian Express” in the High
Court of Mysore; and

(b) it so, why the Union Govern-
ment has been impleaded and whether
the Union Government has flled any
aMdavit?
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The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (u) Yes, Sir. The Union

of India has been cited as one of the
Respondents in writ petition filed in
the Mysore High Court by Messrs
Printers Mysore (Private) Lid., pub-
lishers of 'Deccan Herald', English
daily and ‘Prajavani’, Kannada daily.

(b) The Petitioners have sought a
writ of mandamus or any other appro-
priate writ or order or direction for-
bidding the Union of India, the Regis-
trar of MNewspapers for India and the
Chief Controller of Imports and Ex-
ports, New Delhi, from granting any
newsprinl or newsprint quota or per-
mitling the diversion or use or other-
wise approprigtion of any newsprint
allotted to the Indian Express etc. pub-
lished from any other centre, for the
publication of the Indian Express and
Sunduy Standard, Bangalore. The
counter-affidovit has been filed on be-
half of the Government.

Teleplione Connections In Maharashira
[ Shrl M. L. Jadhav:
| Shri Jedhe:
1564. { Shrl D. S. Patll:
| Shri Tulshidas Jadhav:
| Shri Kamble:

Will the Minister of
tlons be pleased to state;

ta) whether there has been a heavy
demand for telephone connections in
Maharashtra;

(b) whe'her this demand is held up
tor want of adequate supply of tele-
phone wires and other material; and

(¢) the efforts being made to con-
nect imporiant centres in the rural
areas with telephone connections?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): (a) The demand for telephone
vonnections is heavy in all the large
towns and in all the States.

(b) The demands are held up for
want pof adequate resources in gene-
ral. In particular cases hold-ups occur
due to various causes like delays in
acqulsition of land, construction of
buildings, shortage of equipment and
other material etc. including wires.

Communica-
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(<) Telephone facilities are available
at 237 important centres in rural areas
including Block Development Head-
quariers and Mahals, and sanctions
have been issued for opening 38 more
long distance Public Call Offices at
such other places in Maharashtira.

Visit of Japanese Rocket Expert

r Shri Solanki:
1563. { Shri Vasudevan Nair:
| Shri Narasimha Reddy:

Will the Prime Minister be pleasea
1o state:

(n) whether it is a fact that a
Japanese rocket expert wag on a visit
to India;

(b) the purpose of his wvisit; and

(¢) the nature of the discussions

held with him?

The Prime Minister and Minister of

Atomic Energy (Shri Lal Bahadur
Shastri): (a) Yes.
(b) To discuss scientiflic and tech-

nical aspects of rocketry,

(c) Various aspects involved in the
setting up of o Rocket Research and
Development  Group  and a Space
Science and Technology Centre were
discussed with him.

Ministers' Visit to Foreign Countries

1566, Shri Bagri: Will the Prime
Minlster be pleased to state:

(a) whether Govermment propose
to lay down clear rules of conduct for
Ministers visiting foreign countries:

(b} if so, the purpose intended to
be avhieved by such rules of vonduet;

(c) whether Ministers can express
their personal opinion on the policies
of the Government of India while on
tour abroad; and

td) if so, whether it is not against
the concept of joint responsibility of
the Council of Ministers?

The Prime Minister and Minister of
Atomic Energy (Shrl Lal Bahadur
Shastri): (a) Government do not
consider this necessary.
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(b) Does not arise,

(c) and (d). In view of the joint
responsibility of the Council of Minis-
ters, the Ministers while on tour
abroad are expected only to explain
and propagate the policies of Gov-
crament,

Training of LA.F. Personnel In Air-
to-Ground Firing

1567, Shrl Raghunath Singh: Will
the Minister of Defence be pleased to
stute whether it is g fact that Indian
Air Force personnel have designed a
Simulator to train pilots in air-to-
ground firing?

The Minister of Defence (Shrl Y. B.
Chavan): Yes, Sir.

Overtime Arrears In Ordnance
Factories im U.P.

1568, Shri §. M. Banerjee: Will
the Minister of Defence be pleased
to state:

wa) whether it is a fact that the
over-time arrcars from the 1st June,
1961 have not yet been paid to Non-
Industrial Staff in the Ordnance
Factories in UP,;

(b) if se, the reasons therefor; and

(¢) the steps taken by Government
to pay the arrears?

The Minister of Defence Production
in the Ministry of Defence (Shri A.
M. Thomas): (a) No, Sir. If the
reference is to orders dated 27th
November, 1963, as these orders widen
the scope of allowan:es, they are not
clarificatory in nature. It is not,
therefore, possible to give these orders

retrospective cffect from 1Ist June,
1861,
tby and (c). Do not arise.

U.N. Funds

1570. Shri Raghumath Singh: Will
the Minister of External Affairs be
pleased to state:

va) whether India's stand on U.R.
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urrearg issue has been supported by
any other country; and

(b) if so, their nomes?

The Minister of Extermal Affairs
(Shri Swaran Singh): (a) and (b).
The XIX Session of the UN General
Assembly has adopled the consensus
that the question of past arrears
should be settlcd by the method of
voluntary contributions und that the
General Assembly should resume its
normal functioning.

Transit facllities for Indian Natlonaly

1571 Shri Kindar Lal:
* | Shrl Vishwa Nath Pandey:

Will the Minister of External Affalrs
be pleased to state:

(a) whether it is a fact that no
Indian national ig allowed transit faci-
lities by road or rail to Afghanistan
‘hrough Pakistan by the Pakistan
Government; and

(b) if so, the reaction of Govern-
ment thereto?

The Minlster of External Affalrs
(Shri Swaran Singh): (a) The Gov-
ernment of India have received no
such reports.

(b) Does not arise.
Tea Plantation Workers

1572. Shri Tridib Kumar Chaudhuri;
Will the Minister of Labour and Em-
ployment be pleased to slate:

(a) whether Government's attention
nag been drawn to the complaint of
Tea Pluntation workery of Darjeeling,
Terai and Dooars ureas in West Bengal
apout the non-payment of their legi-
timate dues by way of dearness allow-
ance as prescribed under the provi-
mong of the Minimum Wages Act,
1M8 and the agitation that has com-
menced amongst the Tea Plantation
Workers in the said areas against
their employers on that basis; and

(b) if so, the Government’s reaction
thereto?



3937  Written Answers
The Minister of Labour and Employ-
ment (Shrl D, Sanjivayya): (a) Yes.

(b) The matter falls in the State
sphere, and it is understood that the
State Government is seized of the
matter.

Paucity of Literature for' Technical
‘Workers

1573. Shri Sham Lal Saral: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether Government are aware
that while literature is adequately
available for the Engineers, there is
dearth of handbooks and elementary
text-books for common  technical
workers like, Fitters, Riggers and
others;

(b) whether some difficulty on this
account was being felt when steel
plants and other big engineering pro-
jects were built or are being' built;
and

(c) whether any steps have been
taken to meet thig paucity and the
agency or agencies employed to feed
our workers entrusted with technical
jobs on projects under construction or
to be built hereafter?

The Minister of Labour amd Employ-
ment (Shri D. Sanjivayya): (a) Yes.

(b) No.

(c) This difficulty is being over-
come by giving class notes to crafis-
man trainees under training.

Area under Illegal Occupation of
China and Pakistan

1574, 8hrl D. D. Puri: Will the
Minister of External Affalrs be pleas-
ed to state the location and total arca
under illegal occupation of China and
Pakistan.

The Minister of Extermal Affairs
(Shri Swaran Singh): The tolal area
of Indian territory under the illegal
occupation of China is approximat=ly
14,500 square mileg in Ladakh.
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W;rillm Angwers 3g3ﬁ

The total area of Indian territory
illegally occupied by Pakistan is ap-
proximalely 32,500 square miles in
Jammu and Kashmir,

in New Kenda Colliery
(West Bengal)

1575. Shrl Mohammad Ellas: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether an accident took place

Accident

at the New Kenda Colliery, West
Bengal in May, 1985;
(b) it so, the number of persons

killed or injured in the accident;
(c) the nature of the accident;

(d) whether any enquiry has been
conducted into this accident; and

(e} if so, the findings thereof?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) Yes.

(b) Three persons were killed and
two injured.

(c) While the shot-firer with his
helper was charging the shot-holes
with explosives and two drillers were
waiting behind him and two loaders
were cleaning the machine cut in the
rise face, the coal roof measuring,
6 metres x 54 metres x 0T metre
thick fell from a height of 2:1 metres
without any warning, inflicting serious
injuries on the shot-firer and his
helper and fatal injurics on the two
drillers and one of the loaders, The
other loader escaped unhurt.

(d) Yes.
(e) Misadventure,

Post Office Saving Bank Accounts

1576. Shri Raghunath Singh: Will
the Minister of Communications be
pleased to state:

(a) whether 44 lakhs Accounts of
Saving Bank Depositors in the Post
Offices worth Rupees 11 crores are
lying as silent accounts as these have
not been operated for more than six
years; and
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(b) if so, whether the amount will
be freezed or accounts closed for non-
operation?

The Deputy Minister in the Depari-
ment of Communications (Shri Bhaga-
vatl): (a) Yes, Sir.

(b) No, Sir. The Government do
not propose to resort to any of the
two courses. The amounts do not
lapse to Government but payment of
the amount in such accounts is made
with interest when the depositor or
his heir applies for the same.

Assault on Indian Stodent in London

Shri M. N. Swamy:
Shri Laxml Dass:
1571, { Shri Kolla Venkalah:
Shri Ram Sewak:
| Sbrl P. G. Sen:

Will the Minister of External
Affalrs be pleased to state:
(a) whether an Indian student,

Kumar Roy, was assaulted and robbed
of his typewriter by a group of white
teen-agers in London In July last; and

(b) if so, the action taken in the
matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) Shri Mihir
Kumar Roy has brought this matter
to the notice of the High Commission
of India.

(b) Our High Commission contacted
the Lendon Police. The case is still
under investigation by the British
Transport Police.

Underground Nagas

1578 Shri Narendra Singh Mahida:
’ Shri Raghunath Singh:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that most
of the 1,700 underground Nagas who
had gone to Pakistan earlier this year
to proture arms have returned to
Nagaland leaving their arms in dumps
in Burma;

(b) if so, whether the Burmese
Government have been informed

BHADRA 15, 1887 (SAKA)
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about the dumping of arms in their
territories;

(e) whether the underground Nagas
forcibly collected taxes in Nagaland;
and

(d) if so, the steps taken by Gov-
ernment in the matter?

The Minister of Defence (Shri ¥. B.
Chavan): (n) A gong of sbout 1500
Nagas who were proceeding to East
Pakistan for training and collection of
arms was reported to have reached
the Somra tract area in Burmese ter-
ritory, According to unconfirmed re-
ports, small groups from this gand
have entered Nagaland wia Ulkhrul
Sub-Division of Manipur. The re-
maining members of the gang are
presumably planning to enter Mani-
pur in small parties and crecte distur-
bances in areas of Manipur not cover-
ed by the cease-fire agreement, The
security forces are aware of the situ-
ation and are taking various measures
to prevent this.

(b) The Government of Burma are
awere of the presence of the armed
Naga gangs in their territory.

(¢) There are instances of Naga
hostiles collecting money by way of
taxes and donations,

(d) The Government of Nagaland
is taking action In accordance with
law to protect the lives and properties
whenever there are complaints of ex-
tortlon A= fr=ci%'s eollection. All
important cases of such violation of
the terms of suspension of operations
areg also brought to the notle: of the
Peace Mission.

wwardt wrrn oy Wit

1579. it fegvare same: w1 e
ot wwTew HaY ay A € wor w607
fs :

(%) v &7% w1 ™ A "W
o § fe 3% guraregA AuT afawnd
oy storforer 1 oft & forrds Forer
wTrx a7 Ay faear o



3941 Written Answers
(m) =fz g, @ @1 A7FC 7 39
|NIHT &1 AT ATTAT & FET A AFEAT
w! wEard w7 4 g g 6

() wEaTd Frr Ay A qrATS:
#1 Tred & fag st a3z § 7

g v swreor sl (it wfeee
whft): (%) o, g

(w) ararga: 7 gEETT WY
qfawnd waardr wTTx TREE AR
w7 | & aroT ¥ fo=d qrAn W e
wTTR CRATH AT §

(7) wEartt F10A wwATd
W9TT d@aT, WRTeA-gafa, arerr wrfz
& warr g7 fzar A § 0 gA w5 wY
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w1 FAT FATAT wOOSH A frer AN A F
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Cantonment Fund Servanis Rules

1580, Shri A. N. Vidyalankar; Will
the Minister of Defence be pleased to
state:

(r) whether it is a fact that draft
amuendinents to the Cantonment Fund
Servants Rules, 1937 were published
in October, 1864 and the same are
still awaiting finalisation; and

(b) if so, when Government pro-
poses to finalise the same?

The Minister of Defence (Shrl ¥.
B, Chavan): (a) “es, Sir.

(b) The large number of objections
and the suggestions received from the
various interesied parties need detail-
ed consideration in consultution with
the other concerned Ministers, wviz.
Ministrie; of Labour and Employ-
ment, Hume Affairs and Law. Ths
consultation is in progress, and it is
hoped ¥ finulise the draft amendments
to the Cantonment Fund Servants
Rules 1837 in the near future.
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Post Offices In Delul

1584. Shri Surendra Pal Slngh: Will
the Minister of Communicationg be
pleased to state:

(a) whether it 15 a fact that many
Post Offices in Dvlhi sre housed in
dilapidated buildings;

(b) whether it is a faclt that ade-
quate sce‘uri‘.).- arrangements do not
exist in many Post Offices in Delhi;

(c) whether it s ais0 g Jact  tha!
many lost Offices in Delhi are not
properly equipped and are urderstaf-
fed;, and

(d) it s0, the steps proposed to be

tuken to remedy the defecty in the
working of the Post Offices in Delhi?

The Deputy Minister in the Depart.
ment of Communications (Shiri Bhaga -
vatl): (a) It is a fact that seme Posm
Offices in Drelhi are housed in rather
dilapidated buildings owing to acute
dificulty in securing suitable aecom-
modation,

(b) No.

{c) No.

(d) Efforts are continualy  being
made o secure better buildings on
rent wherever possible or tu put up
departmental buildings.

wfos st & dovmifre oot & oy
et firamad

1585, it where wie dowr: war
wwn sy Tz wArA w w6 f

(%) ¥ oz a7 % 5 afew dai &
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Money Order Forgers

1587. Shri D. C. Sharma: Will the
Minister of Communications be pleas-
ed to state:

(a) whether a gang of money order
forgers has been unearthed recently
in New Delhi;

(b) if so, whether any assessment
has been made of the amount paid
through forged money orders; and

(c) the action taken in the matter?

The Deputy Minister in the Depart-
ment of Communlications (Shri Bhaga-
vatl): (a) Yes, Sir

(b) 21 forged money orders involv-
ing a sum of Rs, 4007/- have been
detected so far.

(¢) The police have arrested six
persons  including 2 departmental
officials. A sum of Rs. 1,664/- has so
far been recovered by departmental
and police action.

Indiam Support to Malaysia

1588. Shri Harl Vishnu Kamath: Will
the Minister of External Affairs be
pleaseq to state:

(a) whether it is a fact that the
Government of Indonesia have reacted
strongly against India's sympathetic
support to Malaysia on the issue of
confrontation between Indonesia and
Malaysia;

(b) if so, whether Government
have firmly reiterated its stand in the
matter; and

(c) it not, the reasons therefor?



3947 Written Answers

The Minister of External Afairs
(Sh:i Swaran Singh): (a) and (b). No,
Bir.

(¢) Does not arise,
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Decrease In Number of Coal Mines

1590, Shrimati Maimoona Sultan:
Will the Ministzr of Labour and Em-
pl.yment be pleasad to state:

(a) whether it is a fact that the
number of working coial mines in
India has come down considerably
during 1964;

(b) if so, the number of mines
working at the beginning and at the
end of 1864 ond also the mines work«
ing at present;

(c) the number of workers em-
ploved at the beginning and end of
1964 and at present by these coal
mines; and

(d) the reasons for the closure of
the coal mines?

The Minister of Labour and Employ-
ment (Shri D. Sanjivavya): (a) No, not
considersbly, the number of working
coal mines decreased by 19 only In
41964, as compared with 1863,

1159(Ai)LSD—4
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(b} The number of working mines
in January 1964 was 80), in Decemnber
1964, 823 and in Mar h 1935 (latest
fizurz available) was 837,

_ﬁ;}n_t‘l_ No. of workers employ=d.
January 1964 _12.!508_‘
Dacombor 1964 403,038
March 1965

(latest wvailable) 414233

(d) The deereas: in the number of
wirking min«s is not due to closure of
mines but due to amuigamation of
some ind2pendent units,

Report of the Dire torate of
Employment

1591. Shrimati Malmo na Sultans
Will the Minister of Labour and Em-
ployment b2 pleased to statc:

(a) whether the quarterly report of
the Dircctorate of Employment, Delhl
has revealed that in @ number of
occupations in which wvacancies were
report*d wnfilled by employers, a
large number of applications were
found on the live registers;

(b) it ‘0, the reasons therefor; and
(¢) Government's rcaction thereto?

The Minister of Labour and Employ-
ment (Shrl D. Sanjivayya): (a) Yes

(b) The main recasons are.—

(i) Lack of mobility and une
willingness on the part of the ap=
Plicants to serve in rural areas;

(ii) applicants’ preference for
Govarnment jobs; and

(iii) unattractive terms and con-
ditions of service offered by em-
ployers and their (Insistence on
long experien:e.

() Government is aware of the
situation and, in approprizte cases,
the Employment Exchanges advise the
employers to be more realistic in re=
gard to the terms and conditions offer«
ed by them and the length of cxperi-
ence demanded. In such cases the em-
ployers are also apprised of th: cur-
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rent labour market conditions for their
guidance,

Installation of Telephomes on Top
Priorily Basis In Government Offices

1502, Shrl Ramshckhar Prasad Singh:
Will the Minister of Communica-
tions be pleased to state:

(a) the number of requests recelved
for the installation of telephones on
top-priority basis in Cen‘ral Govern-
ment office and at the residences of
the ofMeers in Delhi during the period
from Aprl', 1965 till date;

(b) the number of telephones instal.
led4 both at the Offices and Residences
during the above period;

{ed the number of lelephones mnot
go far installed;

(d) the reasons for the delay in the
Installntion of the nbove telephones
in spite of top-priority basis; and

(e) the per ons responsible for the
deloys and action taken against them?

Th~ Denuly Minlster in the Depart-
ment of Communicatl ne (Shrl Bhaga-
vath: (2) Numher of requests receive
ed in D=hi during the period April ‘65
to 21-N-108% for provision of tele-
phones in Central Government offices
is 316 nnd that for residences of
ofli crs is 202,

(b) 284.
(c) 224,

(d) and fe). Top Priority demands
are generally mat without delay, Lim-
tati~ns cf exchanz* capacities, cables
and resaurces in general, do not permit
meeting of the demand in full,

firh % Shern Prifier
f-ﬁwsm-m:
1593, L.ﬂ “!\mm’
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People of Fiji

1594. Dr. Ram Manohar Lohla;
Will the Minister of External Allairs
be pleased to state:

(a) whether his atiention has been
drawn to the Reuter News Agency
Report emana‘ing from London, dated
the 10th August, in which one section
of the people of Fiji has been referred
to as “Fijian natisnals” and the other
gection as  “Indian national *  and
“persons of Indian origin of DPacide
Islands”; and

(b) if so, Government's reaction
thereto?
The Minister of Extermal Affairs

{Shrl Swaran Singh): (a) The Gov-
ernment have sren a Reuter Nuws
Agency report emanating from Lon-
don, datad 10th August, 1965 re-
garding the outcome nf the Constilu=
tional Conf2ren:e on Fiji held recent-
1y in London. it is presumed that this
i« the one refarred to in this question
This rzport dors NOT speak of “Indian
nationals™ or “porsons of Indian nrigin
of Parcific islands”, It does, howcver,
mention the “Pacific Island’'s Indian
Community”™. It also speaks of the
“The Fijlans”, “Indians™ and “Euro=
peany” in Fiil. and to that extent s
somewhat misleading, as it gives the
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imoression that only the Fijians are
Fijian nationals. Th» recport, how=-
ever, does clarify the multi-racial com-
position of Fiji's population.

(b} Ths Government of India has
expressed its views on the subject in
the UN.O, and :all~d upon the British
Government to spzed up the pate of
Constitutional reforms in Fiji with a
view to ultimate independence.

—_—

12,10 hrs,
PAPERS LAID ON THE TABLE

STATEMENTS SHOWING ACTION TAKEN BY
CO'rRNMENT ON ASSURANCESR, I'RO-
M1, UNDERTAKINGS ETC. GIVEN BY
MINISTERS

The Minister of Communieations and
Parliamentary Affairs (Shrl Satya
Narayan S'nha): [ b2g to lay on the
Tab'e the following stitements show-
ing the action taken by the Govern-
ment on various assurances, promises
and unde takings given by Min'sters
during the various sesslons of Third
Lok Sabha:—

(1) Sunplementary Statement No.
INI—Eleventh Session, 1865,

(i1y Supplementary Statement No.
VII—Tenth Session, 1904,

(lii} Supplementary Statement No.
IX—Ninth Session, 1904,

(iv) Sunnlementary Statement No.
XIV—Seventh Session, 1964,

(v) Supplementary Statement No
XVI—Sixth Session, 1983,

fPlaceq in Tibrary, See Nos. LT-
4752 to LT-4756/65]),

Mame Coxcrvsions o Freer Srgeroxy o
Ispustriar Comwmrrrer ov Buno-
. NG Axn CoNsTRUCTION INDUSTRY

The Minlster of Labomr and Em-
ployment (Shrl T Samnfvayva): T
beg to 'av oan the Tah's 5 =op> of main
conrluz’ons of the first sesson of the
Industrial Committee on building and

BHADRA 135, 1887 (SAKA)

Indian Army
Advance in Lahore
Sector (Stt.)
construction industry held at New
Delhi on the 13th July, 1965, [Placed

in Library. Sce No. LT-4757/65]

3952

NOTES EXCHANCFD CFTWEEN INDIA AND
CniNa

The Minister of State in the Minfs-
try of External Affairs (Shrimatl
Lakshmi Monon): I beg to lay on the
Table a copy each of the following
papers:—

(1) Government of Tndia's note
dated the 2nd September,
1965, given to the Fmbassy of
China in India in reply to the
note dated the 77th August,
1965, given by the Mimistry of
Foreign Affairs, Peking, 1o the
Embassy oy India in China

(2) Note dated the 27Tth Anpust,
1945, piven hv  the Minlsiry
of Forelgn AfMairs, Peking, to
the Embassy of India in China

[Plterd in Library. See No. LT-
4738/65).

12.11 hrs,

STATEMENT RE. ADVANCE ,OF
IND'AN ARMY ACROSS BORDER
IN LAHORE SECTOR.

The Minister of Defence (Shrl Y. B
Chavan): Hon. Membera are aware
that I have been keeping th'm  ap=
prised from time ta time about the
ageresiion being  comniticd on  our
lerritorv hy the prmod forces of Puk-
istan, cland2stin~lv at first and open-
ly thoreaftor. Th- first wave of agrres.
sfon was through armed infiitratorsy
constituted from reglar and ircepelar
goldirrs of  the Pokistani  Army,
though Pakistan assumed a posture of
innocence with regird to these hap=
penings. On Tet Septemhep (he Gov-
e-nment cf Pakictan threw off  this
pastu-e and put in its repular forrees
in the shane of a massive armed
attack fn the MShamb s+-ta- of our
Stite of Jammu & Kasimir. This
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in Lahore Sector (Stt.)

[Shri Y. B. Chavan]

attack was mounted with a large force
ot infaniry and tanks and &rcompa-
nicd by a.r cover. Naturally, we have
had to repel all these atlacks and our
armed fo-ces have been jlving  an
exceeding.y good account of them-
selves, notwithstanding the difficul=
ties which they had to face.

We have, as I informeg Hon'ble
members earlier, had to carciully
watch the develop'ng situition and
have had to take an overall view of
the defence of the country,

On the afternoon of Sth September
Pakistani aireraft intruded  across
the International bsundaury at Wagin
near Am itsar and Ored rockots at an
Air Force Unit. Anti-aircra’t action
drove them wgway. Thig vio'nt on was
reported but there were further vio-
lations over the same border by th2
Pukistan Air Force and it wag quite
apparent that Pakistan's next move
waus (o attack Punjab acruss the In-
ternational border. The indication
that this was going to happen  was
buiiding up over some time. In order
to forestall the opening of ancther
front by Pakistan, oup troopg in the
Punjab moved across the burder in
Lahore Sector for the protection of
the Indlan border.

In the Kashmir Sector in
wviolating the International border,
Pakistan rame ncross with a 1arge
numbey of Patton and Sherman tanks,
supported by both heavy and medium
Artillery. We repu'sed these attacks
and have taken positions in the vici-
eity of Jaurlan where we hAve neld
the enemy. The position is well and
strongly he'q and the gtrategic im-
portance of it is fully reslized. 1
would like to say thay in the last 24
hours we have destroyed thres moras
Pakistani Shermap tanks. Fighting i*
atill going on and two positicrs inta
which the enemy had Infiltrated have
‘been cleared of the enemy,

Chhamb,

In the Valley and glong the Cunse
¥ire Line, within the last 24 hours the

Punjabi Suba (Sit.) 3054

sltuation has been gemerally qui-t. 1
woud like to bring to the nilide of
Hon'ble Members action tak'n two
days ago at North gf Tithwal where
our troops occupied three i'nkistan)
pos-tions which were overlecking us
and covering the road to tha Nortnern
Sector intensively used by the infl-
tratocs.

Ouy aircraft carried out » number
of sorties over West Pakistna this
morning and attacked a number ot
miiitary installations includiny 2 goods
train carry ng military stores gnd i=-

flicted conside.able damage. Al our
aircraft returned safely.
We have taken the devision to

effectively repel Pakistani sgzresaion
in the full knowledge that the who'e
nation, irrespeclive of narty gplimn-
ments, is one with the Goveroment in
this matter. The Prume Minttsp has
received the fullest assurarcez from
a"| guarte s in this regard, 1 am sure
Hon'ble Members and the  countre
will show appreciation of *lI's  grent
ga'lantry with which our Army has
been fighting against odds in our State
of Jammu gnd Kashm'r, in cxt~emely
diffizult terrain as in th2 Kargil and
Hali Pir areis. The House is un-
doubtedly alsp proud of the perfor=
mance of our boys in the Air Force
whn have des roved s:veral Pakis-
tani Sabre jets. I have no drukt now
that our Armed Forces wi'l give 8
worthy account of themselver.

——

12,18 hrs.
STATEMENT RE. PUNJABI SITBA

The Minister of Home Affalrs (Shri
Nanda): Sir, it is natural for the
House to be concerned about the re-
cent developments arising from Sant
Fatch Singh's intention ta fast from
September 10 to achieve Punjabl Suba
and to immolate himsel? on Septem-
ber 25, if it was not conceded hv then
and also from Master Tara Singh's ree
peated d~mand for an *“independent
and self-determined gtatus within he
'.Iid.‘l.n Union”,
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I have already laid on thz Table
of the House the record note of Prime
Minister’s talks with Sant Fateh Singh.
As has been made clear by the Prime
Ministep both during his ta'ky with
Bany Fatch Singh and in his speech in
Rajya Sabha on Aurust 24, na offorts
would be snared by Government to
remove the sense of grievance from
the ming of Sant Fatch Singh jp re-
gard to the language question and
the functioning ~f regional committee,
Tac Prime Minister had a'so assured
Sint Fateh Sinth that the question
retarding thy rezional formula, sace
rilege cases, amendment of ths G-
dwara Act and other points wou'd be
locked ‘nty and that §jf thera  was
any shortcoming  or  defirien~y, he
wotld gan to it that thines were put
right. The Government e alsn pre-
pared to amsosinte Sant Fateh Singh's
representative with any, inauiry that
may; he jnalitut~q ar with any ether
step that may be taken to remove
hig complaints.

It mav he re=alled that in rerent
years, soveral etene have beap taken
to arrive at an amicahle arrancoment
for merting the necds of the Puniabl
speaking region and the Hindj snee
king resion of the  Punjah  Stare
Contraversy aver the reorganisation nt
the Punjah State was it was thought
laid 0t rest in 1956, when the Gov-
e-nment of India eva'ved the Re-
Fional Committees schems in eonen’=
tation wi'h the Aka'ls. The demand
for a Puniahi epeaking  State wos,
hawever, token un apain and ep this
fssue Sant Fateh Sineh entered uynon
an in“ofnite fast on the 18{h Nerem-
ber, 1960, Th~ '+t~ Prim~ Minister,
Pt. Jawahar'al Nehrn, mada 4 efstee
ment on the Ath Jenuarv, 1981, {n tha
eonma of whith ha A~ lared. *“The
Pininh jte~1f jg  hraadly ereakine g
Puniibi Suba pg it s with Punjabt
as the daminant Ja=eyaae there,

(& v~ @~ fggrft : Fax
¢t S Far a4 B7) s
tria that enma nparte n* tha  Peoniah

bave Hindl; but esscntially Punjabi is

the dhminant language and it should
be encouraged in every way."

Sant Fateh Singh gave up his
fast on rece'ving the following tele-
gram from Master Tara Singh;

“Am s1tisfied with today's speech
of the Prime Minister at Sardair=
nuga:, Requesy vou to break vour
fast. It fulfils the requirements
of your vow."

The egitation wag then withdrawn

The damand for a Punjabi Suba
has now been revived by Sant Faleh
Singh. It seems to  stem moinly
fom a sense of dissatisfaction with
the manner in which the previous un-
destakings have been  implemented.
The Prime Minister's assurance that
effective steps will be taken for the
redress of prievances and  the full
implementation  of arrangements
agreed upon carlier should mee! the
nesis of the s'tuation. Sant  Fateh
Singh, howrver, persigty in the de-
mand fo- the ereation of the Punjabl
Suba. I may submit thap recourse to
fasts and contarlfasts tn exerl nrose
sure on the Government to arcept or
refect o demand should be avoided;
otherwise it will noy be possible for
the Government to carry on nrrmal
administration and discharee fle pes-
poasibilities to the ncople. A eonst-
derable elemeny of the ponu'ation in
the Puniib insists that a  seporate
State should be formed for the Pun-
jabi speaking area on the linguistie
basis. Thers |3 8lin a considerable
s~ctinn which iy strongly opposed to
the ndoption of such a course. Strong
sent'ments of any section of the people

hava. however, to be given consi-
deration,
Th~ whnle guetlon ¢an  be

evaminad afresh vith an noon mind.
Grvernrment won''d  bhe prema=ed to.
heve further ta'ks on  the suhiect,
Wa ma= hane that a enoperative go'u=
tion will be discovered based on
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goodwill and a reasoned approach. The
final tesy of the good ol the various
sections in cunformity with the natio-
nal interest should prevail. In these
discussions, all wunresolved matlers
can be taken up. For this, an atmos-
phere of goodwill and amity should
be created.

I would urge that the presemt ia
not the time for Joing anything which
may deflect the energy of the Governe
ment and the Deople from the task
of lacing the very serious threat to our
security from across our borders. As
the House is gware, gur security forres
are engaged In  dealing with the
armed infiltrators from Pakistan and
attacks by Pakistanl armed forces
and we are faciape a situstion with very
serious possibilities. Important de-
velopments are taking place now. I
hope, the House will join me in an
appeal to Sant Faleh Singh to give
up the proposed &ction and ts join
in the mighty effort the count-y is
putting forth for thwartine Pakist=n’s
aggression and the prescrvaton of the
integrity and independence of India

It is not necessary for me at all
to 83y much about the stand of Master
Tara Singh. No demand whizh im-
pinges in any manner on the sovereign.
ty and fterritorial integ ity of the
country can possibly be given any
consideration. I am confideny that all
the people of India. and among them
Sikhrs have a notab's and honoured
place, will wholehearted'y endorse
Gnvernment's viewy on  this wital
mattar,

Shri Surendra Pal Singh (Buland-
shahr): From the statement just made
by the hon. Home Minister, wou'd 1
be cor-ect in understanding that the
Government of India i; not rejecting
consideration of this entire queslion
of a Punjabl Suba on the basis of the
Unguistic principle?

Bhrl Nanda: It is clear from what
I have already said that we are pre-
pared to discus and consider this ques.
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tion in all its aspects. It is obvious,
therefore. that we are not 1uling out
eny arrangement or proposil on the
ground of any objection to the prin
ciple of adopting the linguistic basiv
in dealing with this quest:on, but 1
may add that several aspects and im=
plications of wvarious proposaly which
ore made in this connection Wil
however, have to be studied and ae-
cusses.

o oarw fq (f7AT) oW
e & oy v e § fie ag
wradtT ® fr7 AT T F7 AF TAT
T WA WX T GOET 61 % 09
grwinr ?

Bhrl Nanda: I am not in a pos'tion
to specify the period, The process
can sta"t immediatcly, subject, of

eaurse, to the exigencies of the nations
al emergency created by Pakistanm
aggression in Kashmir. It will he our
effort to setile the question as quickly
8g possible.

Bhri D. C, Sharma (Gurdaspur):
May I know If the Government, =s
stated in the statement, wi'l open the
door for negotiation not onlvy  with
those who make s demand for the
Punjabl Suba, but also for those, »s
stated in the gtatement, who nare
strongly oppasced to thi: kind of thine?
May I know. what kind of wmodus
operandi the Government is goine ta
evolve so that both the sides of the
questiny can be considered, as the
hon. Minister said, In a dispessionate,
reasonable and objective way?

Shri Nanda: Tt is po'ng to be. as ¥
sald, a co-operative solution. Ther=
fore, every one who is concerned wifl
certainly have an opportunity to par=
ticipate in the process.

s grmfie ot (famY)
frrReR for &Tiow g oY &
] & 0T ® afans ok
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®rATTAE wrevT WA ¥ g4 qffes
E & vt % @mar W A
a1 §47 TENT g W A W
§ a7 &t F g% waTArias s ¥ 6
qrET arTEg w7 g9 & dwma &
T AT § AW AT A [ AA AT
g M1 & gwswrar ofcfeqfy ¥ qaam
WAV A §1 WA ST AT AT
¥ W9 Ag I W1 WTVATHA §F 6 &
gror data & 34 wfafafodi s ar g%
art ®1 ¥ @hT i Tw & FererEm
feafy @ara €1 o, avaraow W g1y
qt €91 9 & wlafafadi w1 game
arm wGt oIt Ewesr €1 6k
ermr 457 )

Ehri Nanda: I am thankful to the
hon. Member, I would we'come W
meeting with the representatives of
Bant Fatch Singh to be able to explain
1o them the value and significance of
what has been stated. 1 am sure that
pll that is known about the present
situation and what has been stated
here, these shou'd enable Sant Faten
Bingh to give up his intention to g°
on g fast

ft g¥n T ¥BT (JW) W
wwm gAT AW H e §ve & O afe-
feafn & & wu ®dq & g9 T g
T

oft e (wzen) : fewt ¥ Qg
Wy O W OIM ¥ agAw §1 A
gt At & e ag 2w iy & A ?
o) dwR W7 wAET ETE W E A
@F w1 Gl gar W@ AR ST 6T
gvd T T wTr § wTeT Wl A
wz §?

st By @I go eI AT WY
LA &l &

Shri Kapur Cingh rose—

Mr. Speaker: I cannot gllow; if 1
al’ow him now and mike 8 depariure,
it will open up the floodgales.

Shri Kapur Singh (Ludhiana):
Would it be proper to s!ick to the for=
malities of procedure on a grave occa-
sion like this? If T am permitted to
say n fow words, 1 am sure the matter
which js before the House will be
botter understood than it would other-
wise be.

Mr. Bpeaker: Some other oppor-
tunity might be taken. 1 wil] be
putting mysell In a very awkward
position.

Shri Kapur Singh: It will be une
fortunate if ycu stick to the letter of
the procedure and do not go into the
spirit of the procedure.

Mr, Bp~aker: If I start allowing one
Member, I would open the flog.lgate.

Shri Kapur Singh: It is a matter of
vital concern to those whomn I rep-
resent here,

Mr. Speaker: If he just finds one
other proper recourse or some cthee
method 1 will certainly try to beip
him,

Shri Kapur Singh: This Is the proe
per psychological moment.

Mr, Speaker: If the House wants

me tg make a departure....

Bomg bon. Members: No.

Bhri Nanda: T shall invite him to
meet me immediately after this and
1 shall bave a talk with him

Shri Kapur BSingh: If in this
sugust House I am pot allowed teo
say even a few humble words o the
representatives of 440 million people
of India, 1 have nothing more o saryi
that i snough for my oase,
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oft g2y fag (W) - weu wgiey,
£ o aa fada s 491 )

'waw wREw : Kl wewr A
nft ar gafeo & wirw) g #F &
wFAT I

oft wzr fag : frm wm & s
AT AT g @M ggt wfEmae
Howrd g e dandl oy W wwiogw
N7 5T % weET 7 38 g #9 &1 awar

t?

W Wpw 99 @ gg W
O fw 90 oam wEE w40 A
W A W gz o §oaie & o
wia § afea @ oF =g weiw
AAMA KT FAT TAA q AR AT T
& wa %1 wrgm @y 7 AW fragy
g

ot wzr fag o wemy wEeE, &
ax qia g ur v maz gm fafaet
wgT & frcqr i &4 g fiew
kar fraly # 53 g §17 T §
WTT I ARA & 619 K 050§
fsgrvasrad gr o 2 A
wiqa feafs & @8 gurx & 8w
K &1 = fea awl | o § walw
1S WO AT AT T AT WL
% A W AT A% {0 A ag
gr agt avn g gifam gy i
fenla 1 2wy 37 & o itz & gcmama
wur § fe ag damt g@ @ s
L 2O 3

Bhrl Eapur Bingh: T shail say in
Just hall a dozen sentences, what I
want to say.

Shri Ranta (Chittzor): We may
heve a discussivn this evening,

Mr. Speaker: This evening? 1 ean-
not say. 1t pume notize lg there It
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can be consilered. That is what 1
am telling him again and again,

oft wer feg : afifiafm =€ mdin
& daw Wit 27 g 77 & wa v g
% | wfamg 3o st e gar sifio o

g KR : WITH 7. 02T Foar
wnfge 1

sff wzt foy : oF @7, .,

werer wiwa : & wa faege garom
A7f @ ager @7 v Wg &5 Wd |
T g g0 WA & oamg ot e
W1 F1 T TEAT 47 5197 S ¥y A
L g

12.30 hrs,

BUSINESS ADVISORY COMMITTEER
THIRTY-NINTH REPORT

‘The Minister of Communieatinns
and Parllamentary Affalrs (Shrl Satys
Narayan Sinha): I beg to move:

“That this Hlouss agrees with
the Thrty-ninth Report of the
Business Advisory Committee
presented to the House cn the drd
September, 1965

Mr. Speaker: 1 shall now put the
motion ta the votc of the House,

12.30} hrs,

STATEMENT RE: PUNJABI SUBA—
tontd.

Shri Ranga: Sir. T would like to
make a sugzestion. In the light of
the statement made by the hon. Home
Minister ang the strong fselinus ex-
pressad by som= of the hon. Mem=
bers, T would like ta suggest tha: the
Government themselves would 1ake
the earliest possible opportunity of
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glving a chance for this House to ex-
press itself in regari to this particu-
lar matter that is agitating all the
pecple in Punjab pertaining to the
threatened fast of Sant Fateh Singh in
rezard to the demand for a Punjabl
Suba, It ig in the interests of the
country as a whale and this Govern-
ment in particular that they stould
take the earliest possible opportunity
in this House to have a discuss.on at
least for one day, and then as-ertain
the views of the people as raflected
in this House also,

ot 3o F27 : weww v, F ¢
faaf s & $3 wd TAT <A §

®:TR ®AIW ;9% A AT A
sAl-goRTm g wafiT weT &
TTiTE W TR ¥ ) A £F ¥ wafaww
L 20| |

—

12.32 hrs.

BUSINESS ADVISORY COMMITTEE
—contd,

TuirTy-NINTH REporT—Comtd.

Bhri Daji (Indore): Sir, I want to
soy o w:rd about the motion thal has
just bean moved. Only two hours
have been set apart for the discussinn
of o] palicy. If the discussion js to
be in aayway fruitful, more tume
should be allowed for thut ‘I'wo
hours for oil policy will not give even
five to seven minutes to each Meme
ber. Even important grcups will not
be able to soeak. ‘Therefore, at jeset
four hours should be the minimum
that wou'd be requireq for iscussing
the oil policy. Otherwise, the dis-
cussion will not be fruitful,

Bhrl Satya Naravan BSinhy: The
time hat been de-ide§ by the Business
Advsary C- mmittee. I have fo
objection i the Houss wanls to ex-
tend the time,

Mr. Epraker: 1 am told that the
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allotment for the discussion of ol
policy is not here.

An hon, Member: It is for Thurs-
day. 1Is that not here?

Mr, Speaker: 1t does not contain the
time for oil policy,

ofy azy fay : sy agew & ofr
WA & @t # wf A wgan § o)
@3 f5 wrard < w wr B, aw agn
wzergh fag7 § 1 fafae aeg T
BT wr qimw qTIeR fenm & gw
wizY & tF wrc g g &, AL ma
LAREEE e 1 O (A E (O (0 11l
QT G 5T AT R X, A7 g W
wyr wzendr grit o -

werw wElW ;AT A ar
E 5 wur & fewm @ v Ay,
ot 2y & fum Aifem T oo 1w
By grry W€ ammasr AzT f oA
% 34 %0 &u qwar § 1 e oAl Aifee
g ferovm d5 o svmm 8 7 oY
I A WATE W am g M omdde
a7 ag fesmm am alv @ & e
gz Aifea ¥ 1 g1 il 7 b ov A
gt wifer 1 & wed ww div Bl
fovwws &1 swar g 7

sft a1 @Y Wy gl A i
matiz % fonder wi

Bhri Satya Nara¥an Binha: Govern-
ment will consider thg ruggesiion
which has been nuare.

s yvaw fog (FTamT) .
werst wEwE, fafvet siga & aga
g WA ¥ wiw 8 § | A
oo 18 whid & wur v A €
X3 T gt e o g g1 g @
e wrk @ oft & 1 xofirr mef
e %1 arr amt % gle v anw -
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[ vear fae]
wuA wifgy 1 wifET gora qow 85w
% wm ¢ 1w weRm g9 A
twnz wi wonm W &7
(Interruptions). e LT

sft wyv feg : mAlT &zaw #r
€ o & ¥ Zw S8 " % wuw
wAr "y &) gE WElE W gaw
wE T A § ) aE A 94 & oA
Wk & gw mag.m w1 gog 0 gy
g 1w @ wEA B ASAT AT RS
£ Umrrru;tinm)

Mr. Speaker: The question is:

*“That this House agrees with
the Thairly-ninth Report of the
Busincss;  Advisory Committtoe
presented to the House on thwe 3rd
September, 1865."

The motion was gdopted

1234 hrs,

ALIGARH MUSLTM UNIVERSITY
(AMENDMENT) BILL—contd.

Mr. Speaker: The House will now
resume consideraticn of the f:llewing
motion moved by Shri M. C. Chagla
on the 3rd September, 1963, namely:

“That the Bill further to amend
the Aligarh Muslim Uaiversity
Act, 1920, be passed.”

st g feg (#oeT) o wemm
sgreT, & miw & w e § e ad
feeft oiiZma ot F9E § grew W
weed® gdr | & foegw s
[ARLERER i ERSL R LR
o gne ax oar R

WO wEw o W, Wi )
WA g Ta 53¢ A7 |

Shrl Raghunmath Singh (Varonasl):
‘Gir, agaim the Mjnister of arluumen~

SEPTEMBER 6, 1066 University (Amdt.) Bill 3066

tary Affairs is here, away from his
seat,

The Minlster of Commanl-ations
and Parllamentary Affalrg (Shri satys
Nurayan Sioha): He has raised a
point and I woulj like to reply to it

Shri Raghunath Singh: ¢ is not in
his seat. He cannot gprar

Bhrl Satya Nara¥an Sinha: [ ecar

speak from anywhere.
Mr. Bpeaker: Order, order,

The Minister of Education /Shrl ML
C. Chagla): Sir, the matter has been
d.scussed &t very great lenzth.  So,
some time-limit should be Axed. 1
submit that I have to l:ave !'n' New
Yerk this afternoon, and i ‘hall be
very grateful to this Housz, . . .

Mr, Speaker: One hour may be

enough, I think,

Shrl M. C. Chagla: I thoucht half=
an-hour woulg be sufficieat. I hus
been discussed threaibar:. 1 would

not take more than two minu'es,

Mr. Speaker: Whatever the time
that way ollotted has bean spent and
I have allowed every cpporiunily to
everyone that I should conue.ve ol

it garamer f7g : weve wgET, g1
g faa: fam 1 @i o

Bhri M. C. Chagla: [ would mot
take more than two minutes to reply.
1 do not want to say anylhung more

Mr. Bpeaker: One hour should be
enough. Those whp have airesdy
spoken should mot try to goeak. Bes
cause Mr. Yashpal Singh had u griev-
ance that he was n:t allowe i to rep'y,
I have called him first. He wi'i bave
10 minutes,

Bhrl Satya Narayan Sinha: May 1
say a word, Sir? Twice or thrice it
‘hag happened—today also it ams hap~
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pened—that some of my frieuds said
that | am in the midst of everybody.
In the Houge of Commons, Sir, the
Chief Whip is always considcred to be
invisible.  Other men's movements
are noticed, but he is not not.cel The
nature of the work I have to do is
such that sometimes I have to move
like the fire-brigade, whizh has no
ritleg ta observe. I would, therefore,
request vou to consult what happens
in other Parliaments. In the Mother
Mother of Parliamen's, the Chief
Whip is considered to be invisible.

Shri Suremdranath Dwivedy (Ken-
drapara): But he is also Minister of
Communications,

Mr. Speaker: That 1s exastly what
I wag g.ing to say. We cannot lower
the gtatus of our minister. In other
parliaments, It is only the Chicf Whip
who js invizible. But here we have
got a Minister far Parliamentery
Affairs. How can he be invicible? At
that moment, my observation was that
the minister Iy & privileged person. 1
implied that he has to move some-
times in conne-tion with his business.
But I have also to request him that
he should conluct his busincss n
such a wav, his movement; should be
such that they should not be o much
not.ced and so prominent

st ovom fey : oW g,
& w9 w1 ag wwnr f (6 w9 A A8
wr v woer femr | B g e
T oy § aer w7 fe o 4
ofe1 o7 %0 %7 & §9 oof 7 fie
% fad @ 1 wra 7 & ww i ooy oY
cweary woar wget § (e & fargw
aoy et g 1 &1 AT AT g AT ),
o W= qged A %g 1 1 v wd
w o {® # &7 3w grA.ay
o | At E T g9 EvIw § A -
ieaw w1 nf, 58 & fod ooow
wg 2z, & wa ¥, wo e & ol fegdh
ef o wTgw & QIE.SET W f o
g A faw oo W wfir fe 8,

Bill
30 F1 WY g7 & A w awT v
{& wrim 7l aow & w16 ot sdot
A gl

U & e & W W & g A
forer @dT ¥ 98- ¥& wFO {7 o
drr avdi § mw ow 574 (it o Feae
& T F AOA F A AT 1R R,
fwdT %1 grfow v av fwdr & sooey
A& Tyaw w7 1 F o w4
& mradm foefr wdY & og vo afiw
wan § s wa aw & 917, a0 o qa
€ § gz 7 fwa g, awiy ot
qur fame agd 1 GIUmT ¥ ogew
'R

wire wRrew, (g avg ¥ wm
¥ A F W W mdiar, 8T it
weue & "rq gt §F faam w1 T
fez 2, ¥T7 wom e T R o
wdmz gfafe i & angw wiwer eww
s Ifmafedt ¥ a1 wify & e,
o & afy g7 @ i € afa
ghwe Y gu freemr gy, @
ag a5 fawe w0 & fam e
sean % fic ® gy amgw ¥ gavt vy
wur g4t A1 & e wvdy g agt
qr =g qfewr smgma we ¥
g mreT arifag A1 ol 3 s
%I, wee araleg 1 oF 7 37 f
GIx o gwer o fenr o1t ofey
GaTgTRTA AEw 1 ¥ A 3, gk
wira 2@ gq, w1 gram ¥ oo e
ay1 1 zox dfer Fzw Tgela o @
&1 ¥ af w7 i opy damw & mee
w1 7w ¥1, o 99T & wfaere
w1 TrEewE w1, fFr daa § aFie
w! wvammer v, #a B gy fafmer
T &R, AT W1 4y TA & wEA Ay
w1 P ow wF gt § faq og aw
wour =Y ot | ¥fww gt o o md
& gy gt frwy wd o7 oy STy
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[t v foz)

Efw-iisd oeram A woaew
v g 1rafes @ wicd v aelaw
a (&1 Sl w9 o agi wr wyei-
wfer #hifem &) avenra of @y
AT, 5 AW IR A D F W Ay
i Tw o, A ew Ty O |
wnfqa @ =41 W S, £ Ew
wy At moE A4 ST TRy E ) oug
wy wri gl & for o o g o fY
#at & 1 Ay mie(ngi w1 o of) ZAr
§ 0% T asd W TR & A w o wE,
ST F AW & AT TLAT W 1R
w g ¥ o w ) fpsgram H oy oy
gimirfini &1 imid wyar &
gfimedt mad @ glmTd &)
ay AT uT § owei oa¥l g =W
qfimfEdYy it eIy SiewT ENd o
frwad & 70 wRT & A0 T TRy
§, san G40 g T W et
®ATAT PR § | 2ET OO, 2a9 4l
gfflrd sl e @ #a i
o TR @ 0 sy Al %
wa ¥ ay madt gt il 97w
fua 5T WA SEA § a7 A0 3T %
eniAl i wiEy ph §, oAw A ay
w3t & g fowa mid § o awt a7 gx
@2 §.7 701 TRE| T9UA WA §, wawy
T wTAl § | §F OF T qERIT Il
wice § 1 w7 @ o & av 0 maw
g & Sb (rdT evaTE w0 as 99
<t dr 1 genf gl ®Y ag i 9T
ewidl & (e sngw w@d 1 W
wfiaw afmaled & ogg it w1
ft!f @A & WY A DT AT
e 7 & qual el § (€ ST S
w1 7w 9 @9 A4 8, wt gfrafEd
W o ww & ¥ amva & wuiE EFE,
W§uT, 1TizE, 0%, T 5 T ey
g @ witim & @t 57 ¥ A%
wgt WT IR W A § 1 AT aw
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! T@f AET FiETT /G Al & MY
% any @ wwa § ! ¥ foqr A0 A
sz wenr g fr afefody @ = &
v¥ 9.7 g9 &, anny s & ufy
Qi gT odanT, AT K ag A A AT g
g EraTfeifizv i wnr i aF
AT &, WAT G4 WEAr Ag A
b, wrT ofama wFT g AT & o AT
sEH @ Aff s oawd §

panwfrem s wmdrasf
L ORI FEEHE AC B EEET

eur? frar 70 oo zw avaf §
% wfizw v oq asd @i aw
& fart ar, Taw TE g oW g
% ufsza v § afiw fufmer aw
wr § o AalEs 37 wA W1 97 AR
WEE § A e A I ar —

“Under Art. 30(1) not enly is a
minority given the right to estab-
lish and administer educational
institutions, but the educatiunal
institutions must bz of their own
choice. It is not onen to the Stute
to dictate 10 a minority whal the
nature of educational institutions
should be. What a citizen enjors
in a demosracy and what he valucs
most is liberty of thought, and 1t
cannot b2 disputed that one sim-
ple and easy method of controlling
thought is to control the education
of the young."

& qe1 Wz § fie S wiew w1 9w
oz fa=me g1 &1 Fa1 s 745 fafreex
W &1 & W7 gAF fa9 oW
g 7 wrw fafret o sfen et
afi & | wiw &1 ag g9E B AgT TF
wga § e O dw w0 aiw & oW wx
sm fe wems gfrafedr & & wfem
AT WY g2 frar ang | ag qfem wa
o &1 W1 g7 & g § 0 Afed g
wrf e TA 4 2 a6 § f5 wl
wfeww A w1 g W A {EU ATH
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o wzy & & we &77 wyA at
W ST of AW AW E. ...

WU ARG AT GIA FT qL
e A3 & | 97 w9 gIdr fedsw
B a @i

ot gy Fax : wrf v aft &
oWt w3 & 0wk & fag A
g & & A Frar oF avar 3w wzw
g s &7 &7 w177 ¥ g1 §oArgz
wi gafas wraa foqoqr e oz grvaraf
w1 Fefeatr &1 ZTan 341 | Afet wrr
BN BITAT ®IZT OF Wr WEIr A7
agt oo A% &, wF ofr ardew g i
wT 5% & oF Wt @ifaw ¥w af w
w ¥ fr a9i va Sy w1 gfer
gfrafadt 7 11 w13 o ag ArEAifEty
LIl cieree i ril i

xt 42 giaafadiy o2 e
% & wzt myt axy & wEAT F 35
gzt qfiem § 1 9 & ot e
ot gifad wT a5y § 1 97T A1
fggeam ®1 3wr sy AT G0k i gl
o ggt avey gfaw w7 wwy §
e o gt ST WTgw IAwr
gz wEd & o & wa wde & qa
wrgat g i feama ot femg i #71 danfct
wgt & o w7 W sy § oTEe)
o §3 wrT w3 1 ¥ mva fgmem
Ew! g & 7 o o i fegem
b« g9 §, 51 ow figgenT o st
b 7 ger o, & &% o wl gfs-
afwdt & F9T gra e e Al g,
forerr et WY ok whrere off § fr

st gwrer fog - & o § wok
arsz aqrE writ w | & wr oy Fw¥
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§ ot wrf oz v wrdT A I
Er1 @ zm g fs wrer g 9 A
afxr wre 717 ¥ ez q Ffq7 0
X & A0 camiz wre wrdc quiw af
g &

WA AT G & | FTAT TAAT BN
€I AT R 1 WA ;oW A
WA w2¥ & 1 & £ @1y o Fam
B gt foma mext o ¢ arr @
wr g

“Law 1s nothing but the will of

the people expressed in terms of
law.”

W A 5T ® qity, e ¥ gty
wAmg ghrafadt & s gre T
w1 w7l wir§ wiawre grfas aff ar
wrer ot a3 A Y & it § 1 wfezm
T wywz faz v frome we foay
war & 1 wAn et firoem frar
mar & fr ot ool qreg ofr aTgT @
gy af &1

wogw s @ wF o4 oW
wrd fomr w1 wqT wwrEy ot g
R 1 3% F9C ¥q 9AM | I €2



3973

[ g )

& wgm W g fe sy
¥ Ay o3 @ afew 2w ¥ dvgafow
& ame g €7 "AA Kt fasr a1y
g @t faor a0 @ § a7 T A
w1 & | ©@ ¥ wradla foew d1 &, L
Shrl Raghunath Bingh: How can he

say that it is one man's show? The

proposal has been passed by the whole
House. We must protest against it

www W ;¥ g e am
e W Wy § A gEdd w1 ard W
ot W § FEeT wary ¥ wway §
it & & 0w wwar g ST o
wgra ¥, IEw T A A iy )
g aer e Gifad

Bhrl Bhagwat Jha Azad (Bha7al-
pur): We are simply protesting in the
parliamentary way and saying that he
la wrong.

ot oyrare feg : forer w41 & 36
g fo ot wrem #1 WA ¥
g7 7 wwr waity afvafadt w
q AT § AT WX W7 qUAT Dy
) g ¥w dvpafow w1 v
ST W & | (W Ife wgrr
widl ¥ wreY 4 | IEET WA T AEOA
g fv v %3 ¥ Bar frar w v w0

woow e c A0 s g e
arg fead ot St # wiF &fea @
T ¥ W KEWTE ¥ FA XY WY BT
wg

oy wweare o A g ), W
& wear )

off wrrws BT wrae ;g ¥ o
€

wwaw s : 3 welf w1 Aoy
g ff wonm wfgy K “am”

i’&-%
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sft awrare fag - TRt ST g
wTET i ATHT wey & wAT Wi @,
AT § AR e f g FEaT )

wom wim : et st
qZ T qAIIR W A {1 7 A5
& &

oft gmary fa? & T v
s SERCEER R LSl 1y
i3 W ER T | WA F AT K
gk ATfeEs weTTaqE | gwea
#rpafow & wrow o sy
P dta taleow o ghmd muw 7274
it #9r3F98 wATF A NI
fisra ferw Howoar 1 dTife
wfrwr giprd oot fiidT &
T o | ga Ay §fefisp
ey Fwrr a7 Ffmrr sm
W, dmafsw wm i RO
QA wmA A Afl Wi @ oW
& 3 CTF AT TAA ® R R )
s ® g fer &
gea A & 13 g 1 & gfrgme
o & 1B w L S g s
qr, F94 w1 w1 A fww oW
WA A TE W I AT
faars aff dv ...

Shri Raghunath Singh: Sir, we have
to prote:t against this. This is incos

rect. Such kind of expressions should
not be allowed to be ued in the House

Dr. L. M. Singhvl (Jodhpur): Tt s
veéry wrong to use such expresuons
We protest against it,

o vy fay  AE wT W
&t 0 @ A, IR FIIAMEEN
wWeEes HaR ¥ ggaan
o7 s eT § o agi fmdy
wdrsaffdwar § 1 A
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w fEFA A ds g
¥ fggeam & fefrarefea €1

Y gawa fax ¢ (P o 9
gzi 7t amg sTewdr § a1 & gEsr
78 TAETRAT |

st a3 W eoh w nfew Ay
wifgd 1 i

ft ayere oy : & 99 woar & ot
wzar g Hafogemrg o

& g wzan g & fenem oy
W W amgE R A qaaw R?
&1 ZrIT % gt v A T T T
@A A 7 wAg ghAn gfraed
¥ FIC ITIRTATT G 1 IT TRING
®IT-IT W F ACAT FETA A5t
griar (&a ¥ 50§ a0 aa 19 Aaf)
wori g FiFfan i, A A,
qrfeeriedi focew & war g0 1 34T
EEA R Te ITT WIAT 97 (W
AT ST | AT 9 Rg 2T
oz wrAd T e wa op ok A
& o1 arIE w0 W & o aest o o
fomr wiu i wrlfifewgs 1 a1 &
srsar g % # g7 oifwamie #
AT Y LM WA R AFHUY
&L @A N ® AT A o

% T # wym agw g v s
w1 A1y gty gifas  gfrdfsd
¥ {o.faafn & gy gfew v
¥ 1 9T ITH 50 WA v faar
WO} W AR R IAAA w0
wimg Thinfadi ¥t g7 AN o
€ 3w wad it & o
wg A Iir ag w k fw
*To give a bad name and kill the dog"
w7y gifaw glaafed & e vt
wim feTmm R, sy gifaw
gfrafed o1 qa v fosn i mm

b fr imm ATz A AT AR A
wear g1 gl ASTOsRar g W
25 BoAT mEd W gt & fRww w
WA T 1 ¥ OEEI I w3 e
gt weing gatew gfeld 7 an
wit g @1 7 &Efm w o
g o ass §oafor R #
a1 aft o e 1 B mEw
arft afmfcdr & § 1 Howa
g wr meAgkadr afor g
gromar § A Iw & =i A e
a1 st &, = & FoRid e gHh
w wordr &1 asE el
o ueAE § g (v sn @Iy
¥ wwagt W e pE R
wzy Bmae g afmfd oo
trre @1 zemfam hrfd & qw
G WiaigT wragl  favr s
T wicd afwafedt gy e
Rlragmgeicasra

1 Zram § A ;e ) &
WA META @i E N agm 5
| WOF MEANY @ 4% fadeg
wamw wff f ¥ wroawk
MK Fav A 777 A8 o) ey
TWY g wear 1 aw & miee
wa nm A R At o s gy
free ¥ wp (v & ST mgmm
o ¥ ufT AT AmAT § 1 9w
T ¥ &AM SwaT g feArt oW
T & & oanE G faw g
faw & smgEEm AgEe A ww
MIT TET AT TET A 1 A} A
WNATTAHT T §E G4 S
T Aty ¥@n wmm 7, (qe
Efaaqes e 7 oy s W
fo:

"The most efficient General |
bave seen In my life™

qifgTnT & gwere wapin freae dagp
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8213 {222 (7 g% g Bpwm g gewa
Y, &ooAq ar sEwia g, o ulwm
ETGF AT MTEAIT °@ w7
R ET G A En A Ko B E
forr mem & w240 o mfrne Ay
Ay ax § A arferanr st
W1 §AAr &% A & WY Aar o
g 01a == g1\ wr gAar avo favargare
§ o difes daw @ west mvit
wd & far ot gvrfre aeay gaw
ma % 37 ea ofaadz & AfT
& 1wz ww afaafad & fam &€ aig
gAY § A 7y grrarea 3 0F gwoAmy
N1 WAAT W) wEEE W AT @)
XH WA F Afeew AOTAT XA BT
wiy afew st ot o ¥R
& W Wy

& e fem i wrar g i
off st g7 faer &) s & W
8 &1 fraraan & gari v ¥ QYogadr
e it Wi wr gt 9r adi
@A «ifgr

VY WIRE . WA 8T
qsfoma wT T § A A 1w
wifra#: Faad of § cq & far
feurif & gord v ® aw wEAT
amyafas am §

Shrl H. N. MukerJ=e (Caleutta Cen-
tral): Mr. Speaker, Sir, I shall be ve-y
brief. Actually, I hag no intention cf
‘taking part in this debate but having
read the report of the di:cussion in this
House I am rather disturbed by much
of what is being said both in support
of Shri Chagla's position and against
him. That i; why I wish him even at
this stage to reiterate emphatically
ce-tain assurances which he has given
and also to try to remove certain mis-
apprehen:ions which obviously have
been created.
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There Is a misgiving in many Mus-
lim minds, whether rightly or net is a
different matter, that the special
character of Aliparh is likely to- be
violated under the new ar:angement.
Shri Chagla has been a judge and vou,
Sir, allo have becn in that  elevated
position and you know of the judicial
maxim that justice should not only be
done but it must also appear that it is
beint done. It s the Government's
re ponsibility to assure Muslim opinion
all over the country thal this appres
hension is wrong.

1 know that Shri Chagla is right in
g0 far as he is trying ta put a real,
secular, democratie complexion te Ali-
garh Univer. ilv; but if this misappre-
hension has arisen in the minds  of
many people about all of whom we
cannot bs sure that they are reactions
aries, then certainly something more
has get to be done abnut that, That
Is why I say that a regular Bill has
got ta be brought forwuard ns poon nas
ever that is poessible. If it is pos.ible,
in the very next session let thi; Bill
bz brought forward. Wo avoidable de-
lay should take place.

We have swallowed a bitter pill—
the principle of nomination and all
that kind of thing, the exclusion of
representatives of teacher; in the court
and the executive council and so many
other items into which 1 pneed not go;
but we have swallowed a bitter pill
only for the time being so that the re-
gular medicine follows a little late:.

1 wish al:o to say that it {s tima
when we discuss a matter of this sort
that Muslims ang Hindus and all, we
remind ourselve; of the role of Ali-
garh University in the context of the
composite culture of our country. All-
garh has been a symbol cherished by
Muslims no doubt, more than by other
people in India, but it is cherished also
by the -est of the Indian people. In
the traditions of Aligarh there have
been many bad things—no doubt
about it; good and bad are mixed to=
gether as far as the traditions of Ali-
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garh or of any other comparable place
are concerned. But we canno! forget
that in the great days of non-coopera-
tion men of Aligarh came out and
started a national Muslim University.
We cannot forget that Mohammed Ali,
Shaukat Ali, Khan Abdul Ghaffar
Khan, Hasrat Mohani, Mukhtar Ahmed
Ansari, Rafi Ahmed Kidwai, Zakir

Hussain and Hafiz Mohammed
Ibrahim. . . .
An hon. Member: Raja Mahendra

Pratap.

Shri H. N. Mukerjee: ... .and Raja
Mahendra Pratap have all been
brought up in Aligarh.

Hesides, Aligarh is not merely a
foundation set up by the minority
community. It is a foundation which
the whole country has taken to its
heart and that is why today we find
1,625 non-Muslim students and 130
foreign students from 23 different
countries in Aligarh. The reputalicn
of Aligarh is not merely the responsi-
bility of the Muslim community. The
reputation of Aligarh is something
which the cntire country has got to
look after. Therefore it is very im-
poriant that more positive efforts are
made towards the cultural integratios
of Muslim and Hindu students resid-
ing in the hostels.

1 should also like to say in this re-
gard that Muslim opinion in our coun-
try has a special responsibility in try-
ing to point out the position of Ali-
garh in the totality of Indian life. !
fing Pakistan exploiting against ug the
international freemasonry of Islam
and we should try to counter it and
say that here in this country Islam has
found a hospitable home; thig is the
‘ang country in all the world where
Islam has found itself in a position to
become acclimatised and that is why
we have got this total composite cuk
ture. Islam has its uniqueness—no
doubt gbout it. Our unily is not a
rigid structure; it is a unity in diver
«ity but the uniqueness of Islam with
its miltant affirmations hasg come to
terms with the infinite eclecticisms of

1159 Af)LSD—3.
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Hindu thought and the result has bees
the creation of a composite culture
which at least we should try to tell
the world that we really and truly
cherish.

The Muslims in the country should
also perhaps in fairness to the Gov-
ernment remember that apart from
Aligarh we have the Jamia Milia Isla-
mia, the Khudabaksh Research Lib
rary which Shri Chagla is going very
soon to elevate to the status of & uni-
versity, the Dar-ul-Alam at Decoband
to which reference was made by Shri
Yashpal Singh; we have the seminaries
at Lucknow, Saharanpur, Azamgath
and Hyderabad; we have facultie; of
Islamic history and culture in differ-
ent universities. “Islamic Culture” is
the name of a periodical brought out
by Osmania University’s Oriental Pub-
lications Division which is known all
over the world. These are matters
which we should utilise in the coun-
ter-propaganda  against Pakistan's
telling all the world that here in India
Muslimg are an oppressed minority. 1
know that the Muslims have their
grievances and I have not hesitated
to point out the grievances of Muslims
when 1 have found them to suffer in
spite of the secular democracy which
we have got, but that is no reason for
yielding to Pakistani counter-propa-
ganda which is winning friends for
them today. Even in the present
situation they are telling all the world
that Islamic culture is ignored in India.
As a matter of fact, in spite of what-
ever one might think about thig par-
ticular piece of legislation, there are
in this country institutes of Islamic
learning which can compare with their
prototypes anywhere in the world
And I say this because I am convinced
and I am sure this House will agree
that the Muslims in India have n.ever
been an alien element. The impact of
Islam has never viclated the integrity
of Indian life, A  stupendous
man like Amir Khusro, for example,
said, “I am ap Indian Turk and I can
reply to you in Hindawi"—that was
the language—and he said, “As I am
a parrot of India, ask me something
in Hindawl that I may talk sweetiy.”

|
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[Shri H. N. Mukerjee]
He said, in the fourteenth century,
“Do jou know why the air of this
country is hot?”"—he was referring to
Delhi in his famous ghazal—"“It is be-
cause of the wormth of loyalty and
devotion that the sun demonstrates to-
wards this country.”

13 hrs,

In the grand days ol non-coopera-

tion when at Gandhiji's magic call,
Hindus and Muilims and all came
together, what Jo we find,. A grand

team of Muslims who were nationsl
leaders of this counilry, men like
Hakim Ajmal Khan, Mohammad Ali,
Bhaukat Ali and Maulana Abdul
Kalam Azad, were leaders of all, not
merely of Muglims or Hindus in the
separatist fashion, the leaders of
everybody. 1 um reminled of a
Muslim who was talking of the griev-
anceg of the Muslim cummunty, pro-
claiming his loyalty to India in terms
which have struck in my memory.
He said, when a Hinda dies, his body
is burnt and the arhes nre thrown
into the river W we carcied by the
current—God  knows where — but
when a Muslim dies, he wants six
feet by three of Indan soil; and ne
belongs to India in life as well as in
death,

What has happened in  Knshmir?
Who is fighting in Kashmir?  Unly
the other day, Mr, Dwivedy, who js
not here, told ug in this House that
he went to Kashmir, that he went to
the hospitals, to sce some of those in-
jured army men, and everybody he
talked to was a Muslim. Who wns
the first Indian who, in free India,
got the Param Vir Chakra? It was
Brigadier Usman, brother of & dear
friend of mine, who was the first
recipient of the Param Vir Chakra.
He gave his life for this country.
Greater love than this hath no man
than that he gave his life for his
country. This is how the world goes
on; this is how pur countrv goes on;
this is how, jn our country, Hindus
and Muslims and all have to combine
Lat us forget footling little duffercnc-

SEPTEMBER 6, 1065 University (Amdt.) Bill 3982

es; let us forget the differences we
have in regard to small matters here
and there; let us forget what pacti-
cular things we cun bring up against
Government on particular jssues. But
the issue that matters is: let us re-

member that India 15 one and we
have got to fight together. For that
purpose, let us purge the Aligarh

institution of ils dross and keep the
Aljgarh institution as a shinng
example just ng we shouli keep the
Banaras institution also as a shining
example of the totality of Indian
culture where the uniguenes; of
different trends of life and thought
have come together in a beautiful
stream. For that purpose, I want
Mr. Chagla to reiterate more empha-
tically some of tha assurances he has
given and to seak to remova per-
sistently, by repeated effort, the mis-
giving which continue in the minds of
many Muslims in our country, all of
whom 1 am not ready to Lrand as re-
actionaries, that this legislation is
going to hurt the Aligarh institution
and to hurt the interests of this
country,

oft queew wfge  (foweeisr )
AT T AEH, [/ T AT A qga
it} e s aw g e Far
Faat afien 87 7 a1 wivw & feey
gr§ #wre A wrd aw Gwr ad W
fr for &1 wowa aw @1 i weTg
gfraxfedt oY mam W g w1 aeen
wm | @fer oW AATT W AT ¥ qEw
qorflee & @I, W ogew A,
W X F AT A

K um & ag o v § fe oy faw
at ot wTaT mEr R, IEE AT A
gre fafree wrge ag wony § v ag
fawr wufo s & & 25
wiw, ® A e g I X TEW
qEAT FT ¥ HA F ogifow ;¥
mft & | Ow owTw w,
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fme wew s & fay e
wi gi AT amg A A £ 5 A
At o 4 1 ¥ 57 & qo
wizam g fF =l WifE g¥A W A,
wEa AT ET 7, Rgeorem A7
W A Al A A A AE Al
g w2 ag wg oy § f e ¥
fod @t vafaee §  oF TATT AR
& gER A= AR |

K wgn g 7 of faema gt

% fasrs @ § fEST e wawe
O A aifaw ®F w@h q@, afes

wfawr @ am & &7 T Ot fR

¥ grem dar f @G e anfedew andr
g o Wi ey gfew gfradedr
w1 wewr  fawr wra, o7 v arfaw
1 & g ofaariie & s @
mfas w€m |

oTT waTer weaTsT fr 1960 ¥,
AT, & AEA H gATE T ot SEToe
el A &% awr W ogrew § OX
Fatata 9o fm fad W mer
e (T ORefaaiz mitw &
ety qferw qfadfedt & faars
G MG | TE GESTAT TEATAR Y
fr o9t awg & wfvaw wrw
wifgd a1 1 AF  F@oET awd ¥
frema @ & wfg ffsa w
gAsreHeA e, ot aifega
qferie & 0w TvaT § T 0w
vzl feqr | #few TR AR aw
¥ e B fF el g ®
wifsd oy fem amo ) afer ww
o gavt fafaeer fom ftorelt
wEd ¥ FEiA (A weeel ot
= & w1 fen o IR oy
Ffom cesRA v N1 wA W
w3 el @ AR A s
wiell W FUTA W, SEE
2 WTH % grOW ¥ OF g% UA WY
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feagmw fem | W & quw eAT-

7 fawfed &% & wroet o= foid
W& S5 aETRT a@TC RAT o
I8 ¥ wArg Afem gt &
wiza & fefafom & arts o1 miy
Ty W gfrrfafat ¥
ggEa aArw gAdEd & 9w
¥ wgromm g fs weitmy gAEfasr
w fefafe frema @ &0

aw wadt vt fooe & oan ey
dzr gur o it geamma e mifaa
gu o wremd wRE e 8 fE
agt w1 fefafem agr aver &
Tt WA " qfgmw wEazTATA
e o7 wEl awrors AT, e of
Tyt AW A MU | IEA AT Azt &
fefafers  #1 arfre Y w7 ¥4
fated w1z ama g fr faw Aoy
¥ oy g dargr A § frosifeaew
Sl g 1 AN I o oaTe, e
fe gard afgr oy et ¥,
or Win fag &1 @1 fs aaAw w1 a1,
we §IEmTm owm, Fawr femm
& mft fi qw wmal, awd ® wERl @ gw
fog w1 AR fRT AR E = ¥
TSTEwE w90 e e
A owEwi AW ¥S IX AT -
oy FR ¥ 1 @OT T wre
% g doe g wx B oy wmA

?ﬁmmﬁﬁqﬁmqm
¥ g, TEy fesigatwesiagw



39 B-s Aligarh Muslim

[# qz=az mfez]
worew ¥ fgem fmr 1 wiwfo-
Tt w omaw a1 & weg gA-
Tfed) & a3 o aw qrdw Y g
@ aF udEwd a@ w6 W%
AT aAI g AT TA & A
gfew @ aft #¢ & st W 3
a7 ATET F@r oA ATy dar

fat agi ¥k qede g oF
AT FEHT FLAZ | M TFOE
vifatdh @ 5w fedh oaw W
 gema @ w0 s wifedew
g

i ¥8 w1 Aasy weRw g fE oam
wermar R ooy s o arfore
fN omh @ 7 faeww T
¥ga1 ¢ fm gaTt fafreee
gt faeat fom

hygm gfs sRgm N
e 30, 13 € 123 & qaifaw
g wifttm o fim  faesw
aomw @ oW At W @ g

ol aw fafreet amga & oy
fs g xaer dwaer gfreded o
wigy ¥ gt O A fag ot
dwp fs wimy ghadfed =
wqaawEi A Ag amar g

o opra fey K awpls
qaeaeET wr oaA gé R, dfew
wq I ¥ 95 9T He w@iws A A

oy § famdt f& ofndie iz
wolr g o
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afeariz ¥ qgeam & @ feag
frg gimdedr &, wweEr  ag
AR pUTEHE % g 1 W
fieg ghafedt Wt e A
foe gprtgwd W § AW
4 s Tr sariz FHET FY Tifarie ¥
A Ewrcem § 4 gEaw ¥
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Dr. M, 5. Aney (Nagpur): I rise to
support the motion for the third read-
ing of the Aligarh University Bill
movei by the Hon Minister for Edu-
cation. [ most h:artily congratulate
the Hon. Minister, Shri Chagla, not
merely for piloting the Bill wisely,
skilfully and ably in the debate
through the House but also for plac-
i.'g before the whole of India our
ideal of what a high-souled Muslim
nationalist should be,

The storm of criticism that was
raised wag not 30 much to vindicate
the position of the great Aligarh Uni-
versity as to vilify the Hon, Member

who was taken for a willain, The
dignified way in which the Hon
Member treated his opponents both

inside ang outside the Parliament is
exemplary,

The debate on thig Bill was lively
and at times reached a high level of
forensic eloquence which is very sel-
dom attained in this House. If the
argument based on the fundamental
right provided for the minorities in
Article 30 of the Constitution was
plausible and capable, the subtle dis-
tinction between the words ‘Institu-
tion' and ‘The University' which you
and another Congreas friend—Shri
Shres Narayan Dasg I suppose—made
was felt convincing by the House, if
mot crushing for the time being, and
won both applause and approval of
the great majority of the House in
favour of the Bill.

Mr. Anthony's contention was that
the legislation of the Aligarh Univer-
sity Act by the Parliament or the
Government of India wag only an
official recognition and nothing more
and that the fact of its establishment
by the Mohammedan community is
not wiped out thereby. In his zeal to
champion the causs of a community,
Mr. Anthony lost sight of the simple
and most obvious fact that there is
recognition only fer a thing that
exists.  There was no Aligarh Uni-
versity run by the Muslim community
m existence and, therefore, the
demand of the Muslim community
was for the creatiom of a Muslim
Wniversity at Aligark just ms they
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had created a Banaras Hindu Uni-
versity at Banaras. A M. College
was offered by them {n the Govern-
ment to be the nucleus of the educa-
tional centre which it was the object
of the Gover t to d lop at
Aligarh by establishing the Uni-
versity,

In the case of Banaras Hindu Uni=
versity, Banaras Hindu College, start-
ed and run by the theosophical
society, was offerej ag a nucleug for
that centre to develop. And, in my
opinion, the words “Hindu" and
“Muslim” are retained in the names
of these two Universities by the
Legislature mainly for the recogni-
tion of the historic association of the
institutions which the Univermties
started and not for emphasizing the
denominational character of the Uni-
versilies themselves,

In the course of the debate, great
emphasis was given by some Mem-
bers on the point that donation and
grants to the funds of the old college
and later on to the University for
various purposes connected with edu-
cational work of the University were
made by the Muslim population of
India. I think that it is partially
true, but all those funds belonged te
the Aligarh University and they will
remain s0. The Muslim community
has no concern with the funds. This
point has some legal importance
Aligarh University is a legal person
and has a legal entity. In case, tor
any unforeseen calamity, this object
censes to exist, the funds will be in
the hands of the Government of
Indla to be disposed of in accordance
with the law of public trust and wit
not go back to the Muslim community
as such. The principle of Cypres
doctrine trust might apply. So fong
sy the Indian Republic exists, the
funds and properties of the Univer.
sity will be used for the aims and
objects of the Aligarh University and
no other purpose. Muslim commu-
nity as such has no veice to deter-
mine the nature of its dispositioa.

Now, lastly one word more and I
conclude. The Hon. Member assured
the House—and the nature of the Bat
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itself indicates—that it is a temporary
measure, intended to be replaced by
permanent measure at the earliest
possible opportunity. It is intended
to cnable the Government to take
steps and place the University autho-
rity in a position of strength to deal
firmly to restore normal conditions.
At preg:nt the University is in a
state of disorder and bad temper.
The malady has to be cured in order
to bring it back to normal condition.

A man in discase has to be taken
to a nursing home and treated by the
Doctors keeping him on diet. Food
in disease is different from food in
health. The patient gencrally com-
plains against bitter pills and doses
and injections given to him, He
chafes at the tasteless, though
nourishing, food that is given to him.
But we all know that that is the only
way for his cure under the treatment
of an expert and conscientious doctor.

1 have no doubt that Dr. Chagla is
there tc personally supervise the ad-
mnistration and things which are bad
und evil will soon disappear and nor-
mal conditions will be restored. We
shall have the pleasure to welcome a
new Bill of the Aligarh University
Act at the earliest possible date,

1 end with a note of Hindu-Muslim
unity and the urgency of the feeling
of national unity and national in-
tegrity, congratulating our brave
soldiers who are today fighting
shoulder to shoulder to end aggression
of Pakistan on Indja. This Dall
should serve to strengthen Hindu-
Muslim unity still further, That is
the need of the day.

With these words, I support
Bill,

Mr. Bpeaker: Now, Shri Muhammad
Ismafl. Hon. Members should not
take more than five minutes cach, so
that I could accommcdate one or two
more hon. Members. Those who have
spoken already should not desire to
speak again now.

Shri D, C. Sharma (ﬁu.rdamr):
‘8hri Mubammad Ismall also has
spoken already,

the

SEPTEMBER 6, 1965 University (Amdt.) Bill 3098

Mr. Speaker: I know that,

Shri Mubhammad Ismail (Manjeris:
In opposing the Bill, I say that i
offends many of the provisions of the
Constitution of India. How jt offends
has been pointed out by the previous
speakers already, and 1 do not want
to tire the patience of the House by
repeating it once again.

The Education Minister wants to get

over constitutional  difficulties by
merely  quibbling on the word
‘establish” found in article 30. I

think there are lawyers who will say
that that quibbling joes nol and can-
not really deliver the goods in the
face of the solid provisions of the
Constitution and the solid facts of his-
tory. ‘This institution has been what
it is and has been belonging to the
Muslims for the last century or so,
and there has been no doubt what-
ever about that fact during al] these
years excepling now,

It hag been pointed out by some of
the previous speakers that everything
wag all right with this university. In
1861, the Chatterjee Committee, and
then the late Prime Minister of India
anj the present Primg Minister of
India and Shri Tyabji who was the
last vice-chancellor have all spcken
about the discipline of the university.
They had said that the discipline of
the university compared very favour=
ably with the discipline obtaining in

many o her university, ‘That
was the opinion of all these people
and yet all of a sudden this thing

has happened anj indiscipline s sad
to have been Lhere.

Then, the hon. Minister speaks of
conspiracy. I do not know how a
conspiracy is hatched or executcd.
But one cannot understand how these
people who wanted to execute the
conspiracy came with tom-tomming
and slogans and with a cofin. The
hon. Education Minister during his
career as a judge must have dealt
with many cases of conspiracies. I
do mot know whether he knows that
conspiracies are hatched and execut-
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ed in this manner, and that too, whe-
ther such a thing could happen with-
in five weeks of the departure of the
previous vice-chancellor and the ad-
vent of the new cne.  If the malaise,
as has been claimed by some hon.
friend, is deep-rooted, which it really
strange, and if such a malaise should
have overtaken the authorities and
overtaken the much-talked of discip-
line of the university in such a short
time as that, if such were the :ase,
then a judicial inquiry ought to have
been instituted to find out what this
terrible malaise was which had taken
such a vicious and deep root in the
university within those five weaks,

In dealing with that, the Education
Minister has gone out of his way to
malign and attack peyple and parties.
He attacked also Dr. Syed Mahmud,
Dr. Syed Mahmud has bean 1in the
Congress for more than sixty years,
and he had been one of the staunchest
disciple of Mahatma Gandhi, and
he has done everything to advan:e the
cauye of natlonalism in the country.
If such & man as that is to be treat-
ed in this manner by people who
entered the Congress only the other
day, then it is the concern of the
Congress Party and it is for them to
decide. But so far as the public
know, he has done good to the peo=
ple.

Then, the Education Minister has
spoken of the Mushwaraat and its

component parts. What has this
Mushwaraat done” It has gone
round the country for uniting the

people, Hindus as well as Muslims.
There was not g gingle meeting that
wag convened under the auspices of
the Mushwaraat which was not
attended by Hindus not merely by
ordinary Hindus but by Hindu lea-
ders including Congressmen. Let
my hon. friend find out a single in-
stance in which anything was said
either by the Mushwaraat Committee
or br the Muslim League members
or by the Jamiate Islaml which
wou'd injure the interests of the
country. There have been people
end Congress leaders who have paid
enocmiums in such meetings for the

step that was taken by the people
who were touring the country wne
der the Majlise Mushwaraal.

Then, my hon. friend speaks of the
Muslim Lecague. He it was who had
taken the support of the. Muslim
League with regard to the Congress
policy on Kashmir and Pakistan, to
the United Nations, and he spoke of
it with great approbation and com-
mendation, But today he comes hcre
and speaks disparagingly of that
organisation. ...

Shrl Sham Lal Saraf (Jammu and

Kashmir): Why should my hon
friend make it personal?
Shrl Muhammad Ismall: The Mus-

lim League stands for equally hon-
ourable existence of all the people
and for hearts harmony; it stands
for the defence of the country; it
stands for the integrity, strength and
honour of the country. After having
paid in the world forum approba-
tion for this organisation, now he
comes and tries to disparage that
organisation.

In regard to the Jamiate Islami, I
would like to point out that it is =
religious organisation, It {s concern-
ed and distressed at a section of the
youth of the Muslim community
falling into the pit of narrowness
and godlessness, and gross and vul-
gar materialism. That organisation
is doing what it can to reclaim the
Muslim youth from that terrible pit
into which nobody, either Muslim or
Hindu or Christian shou'd fall. With
all that, my hon. friend in his own
one-sided manner attacks them
where they could not defend theme
selves, and all this he is doing for
buttressing this Bill. What do we
say? Once again, we Insist we stand
on the provisions of the Constitution
in our opposition to this Bill and no-
thing more. The claims of Shri M. C.
Chagla cannot satisfy the lawyer-
Members here and the lawyers out-
side the country. That is a point on
which he may expatiate and he may
enlifhten us. But instead of that he
is going and attacking unnecessarily
people who have been serving the
cause of the country.
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Shri Sham Lal Saraf: May 1
make a submission? 1 come from a
State where my friends have very
strong feelings, mixed feelings about

the Bill. So I may be given a few
minutes,
Mr, Speaker: You have come from

one corner. It is not necessary that
every State should have representa-
tion in this matter.

ofrmaft et ark (fapreram)
wR Wt &Y faaz fwey wfed

Shrl Sham Lal Saraf: The reason
for my asking for being allowed to
speak is obvious. So please allow
me.

ot TuwwT gin : (T
€1 ¥ arg qF oft A7 A e Qo
wmrt ? oM TR W g
samar A 77 w1 o aver frar oo
fe & waer wa@ T 9% ) ArfgC AmEw
T g FIf e AT oAt oaw
® @t wrw & ¥ ww fe
e a ?
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W WEWEW : WL LW a®@ &
EFIIA &Md FET AT I F A€
fear smar 3w A ag fawfeen w0
o & AZT ZI ) §F &1 X geaaw
A gm0 & |rgan § e ooredy
B IRCER S i R E
wr &

st sermicaren  (fasEre)
WU T § X 55 A e g

Shri M. C, Chagla: Mr. Speaker,.
as we all know, we are facing a very
serious crisis just now, There 18
aggression, there is undeclared war,
We should do everything in  our
power to maintain communal peace
and harmony. We should not say
o word which will interfere  with
that harmony which exists and which

should continue lo exist. Today we
should think of oursclves not as
Hindus or Muslims, but as Indians,

one and all

Now, I am a great deal in agree-
ment with what Shri Mukerjce said.
I have said this before and I repeat
it—I repeat it with all the emphasis
1 posscss—that this Bill wil] not in
any way, affect what Shri Mukerjce
chooses to call the special character
of the University.

The Academis Council has not
been interfered with. This Bill does
not touch the ncademic studies in
the University, The academic studies
will go on as they are. I also reite-
rate what I said before, that this is
a temporl.r)r measure, an emergency
measure, and a permanent Bill will
be introduced as soon ag possible, if
possible in the next session.

May T say again, echoing what
Shri Mukerjze said, that Aligarh
University should be the symbol of
our composite culture?

Some hon. Members: Yes,

Shri M, C. Chagla: It should be
the symbol of Muslim culture in the
context of secu'ar India. It should

be an example to the rest of the
would how different communities can
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live together in peace and harmeony
in our country. It should also be an
example to the world how in the
midst of diversity we have found
unity in our policy.

My hon. friend, Shri Yashpal Singh,
has used rather strong expressions

against me. He said I wanted to
trample upon Aligarh., My  hon.
friend over there said e
femr & :
I do not understand how I have
trampled upon Aligarh.

Dr. L. M. Binghvi: We use stron-

ger words. He said that he wanted
to ‘murder’ it.
Bhel M. C. Chagla: & T sow

aog f& owmr g 49 e

University
(Amdt.) Bill

to preserve the glory of Aligarh. 1
know it has made a great contribu-
tion to our academic life, our scholar-
ship and our nationalism, I want to
assure this House that I have brought
in this ordinance and the Bill, as a
temporary measure, in order that
Aligarh should be strengthened and
should become a modern progres-
sive University, that it should be a
shining light not only in India but
abroad, of our great composite cul-
ture,
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With these words, | move.

Mr. Speaker: The question ls:

afrafy & mg few g1 1

sassure him that my sole intention is

Division No. 15]

Ancy, Dr. M.S

Rade, Shei

Bal Krishna Singh, Shri
Basumatari, Shei
Bewrs, Shri

Bhanu Prakssh Singh, Shri
Boroosh, Shel P.C.
Chakraverti, Shri PR,
Chandrabhan Singh, Shri
Chaturvedi, Shri S.N.
Chaudhury, Shri Chandrsmani Lal
Chavds, Shrimati Joraben
Daljit Singh, Shri

Dy, Shri Sudhanss
Dorui, Shri Kavinaths
Dwivedy Shel M. L.
Gangs Devi, Shrimet
Gokaran Prassd, Shri
Guha, Shri AC.

Gupta, Shri Kashi Ram
Hanada, Shri Subodh
Hag, Shri M.M.
Harvanl, Shri Ansar
Jamir, Shn 5.G.

Jyotishi, Shri [P,
Kechhsvuiys, Shri Halom Chand
Kappen, Shri
Kedaria, Shri C.M.
ishing, Shri Rish

Ebaa, De. P.N.

AYES

Kotoki, Shri Lilsdhar
Mrishne, Shei MR,
Krithanpal Sirgh, Shei
Kureel, Shri AN,

Lalit Sen, Shri

Lavkar, Shri N.R.

Lawmi Hai, Shrimati
Maimoona Sultan, Shrimat
Malaichami, Shei
Maruihish, Shri
Mehrotrs, Shri Braj Bibari
Mehta, Shri LR,
Melunte, Lir,

Mimmata, Shrimati
Mohanty, Shri Cokulanands
Mo, Shri K L.

More, Shri 5.5,

Muthish, Shel

Paliwal, Shei

Pande, Shri [lK.N.

Pandzy, San R.S.
Pandey, Shri Vishwa Nuth
Patel, Shri Chhotubhal
Pavel, Shri Rajeshwar
Patil, Shri D.S,
Prabluker, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Rai, Shrimati Sahodrs Bai
Rajdeo Singh, Shri

“That the Bill be passed”.
The Lok Sabha divided:

1345 hre.

Rane, Shel

Rao, Shri ¥ Ishoamoornthy
Rao, Shri Rameshwar
Raut, Shrl Bhala

Sadhu Ram, Shri

Saha, Nr, 5.K.

Saimal, Shri A5,

Suraf, Shei Sham Lal
Satyahhama Dewi, Shrimati
Sen, Shn P.O.

Sharma, Shri AP,

Shastrl, Shei Prakash Vir
Shastri, Shei [Lama Nand
Shukla, shel Vidyucharan
Siddanan jeppa, Shri
Siddhanti, Shn Jagdew Singh
Singhvi, Dr, LM,

Kinha, Shrimats Ramdularl
Sinha, Shrimati Tarkeshwarl
Sinhasan Singh, Shri
Sivappraghasan, Shr Ku.
Snatsk, Shri Nardeo
Subbarsman, Shri
Tiwary, Shri DN,

Tiwary  Shri K.N.
Tiwary, Shri R.5.

Ulikey, Shri

Upadbyuys, Shri Shive Dutr
Varma, Shri Ravindra
Wirbhadre Singh, Shri
Vym, Shri Radhelal
Yadah, Shri N P.

Yadava, She & F.
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Xandappan, Shri 5. Maurya, Shri Sezhiyan, Shei

Koys, Shri Mubammed Ismal, Sho Tabus, Shri Mobammad

Muzatier Husain, Shri

Shri P. L. Barupal (Ganganagar): 1
am for Ayes,

Mr. Bpeaker: What is reflected there?
Shri P. L. Barupal: Abstention,
Mr. Speaker: That will be noted,

The Deputy Minister in the Ministry
o¢ Edocatl'm (Shrimati  Soundaram
Ramachandran): Mine has not worked.

Mr. Speaker: The hon. Minister has
not voted, or something is wrong?

Shrimati Soundaram Ramachandras:
Something is wrong.

Mr. Speaker: That will be noted.

Ayes: 97; Noes B.
The motion was adopled.

1341 hrs,

STATUTORY RESOLUTION RE:
PAYMENT OF BONUS ORDINANCE;
AND PAYMENT OF BONUS BILL

Mr, Speaker: Before I call upon
Shri Masani, out of the five hours al=
lotted, how much time should be given
to the general discussion?

Shrl Indrajit Gupta (Calcutta South
West): Five hours is too inadequate.

Shri N. Dandeker (Gonda): There is
a very large number of amendments
tabled, and a wvery large number of
Members want to speak.

Mr. Speaker: Three hours would be

ecnough for ‘gnern] discussion?

Shri N. Dandeker: Four hours, and
at least four hours for clause by clause
consideration, and one hour for the
third resding.

Yaubpai Singh, Shri

Mr. Speaker: Not that
afterwards.

one hour

Shri N. Dandeker: Amendments are
in hundreds.

Mr. Speaker: That would be too
much then. Five plus three, eight
hours in all. I will add three mwre
with the consent of the House,

Shri N. Dandeker: Three hours for
general discussion, four for clause by
clause consideration, and one for third
reading. Or, you could have 3} hours
for general discussion,

Shri Indrajit Gupta: Four, three and
one.

Mr. Speaker: This is the concensus,
four, three and one.

Shri N. Dandeker: I am quitc cer-
tain that clause by clause considera-
tion would require much longer.

Shri M. R. Masanl (Tajkot):
to move:

1 beg

“That this House disapproves of
the Payment of Bonus Ordinance,
1965 (Ordinance No. 3 of 1968)
promulgated by the President on
the 28th May, 1965."

[Mg. Drpury-SrEAkER in the Chair]

May I, while moving this resolution,
make it clear that my purpose at this
stage is not to discuss the merits or
demerits of the ordinance or the Bill
which now takes its place? [ gm con-
cerned at the moment with the justi-
fication for promulgating the ordinance
on 28th May last. In so far as the
merits of the Bill are concerned, my
colleague will address the House on
that matter, and we have tabled a
large number of amendments which
explain our stand. Therefore, what
I say now has no implications in so
far as the contents of the Bill are con-
cerned. I am concerned with the use
of the ordinance-muking power 1te
which recourse was had.
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If we turn to the preamble of the
Ordinance, we find that it says:

“Whereas Parliament is nol in
session end the President is satis-
fled that circumstances exist which
render it necessary for him to take
immediate action,

“The President is pleased to pro-
mulgate the following ordinance,
the Payment of Bonus Ordinance.”

It baffles one's imagination as to how
the hon. President could allow himself
to be satisfled so easily by these con-
cerned, namely the Labour Ministry
and the Government, that the require-
ments of this constitutional article and
of the preamble, which is couched in
the language of the Constitution, had
been satisfied. We all know that the
President, in this context represents
the Government of the day, and
therefore, the responsibility for the
misuse  of this Ordinance-making
power falls squarely on the shoulders
of the hon. gentlemen who sit vpposite,

Lol us examine the nature of this
alleged emergency to which the Pre-
sident referred. The facts are stated
in the Statement of Objects and Reason
1o the Bill that has now becn intro-
duced, Tt points out that a tripartite
commissivn was set up by the Gov-
ernment of India by a resolution dat-
ed 6th December, 1961,
4} years back. This commission
made its report to Government on
24th January, 1964, Over two years
were taken by thig commission in
examining this matter. Then, Gov-
ernment sat over this matter for
six months before even expressing
their comment or view on the report
of the commission, because it was
only on 2nd September, 1984  that
Government at last announced ac-
ceptance of the commission’s recom-
mendations, subject to a few modi-
fications, This was their idea of
emergency or urgency, that for six
months they sat over the commis-
sion's report and did not even say
whether they accepted it or not
After six months, they said, “Yes,

1159 (Ai) LSD—8.
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That was on 2nd

qo12

we accept it"
September, 1964,

From that date till May 28, which
is & whole ninc months or so, the
urgency of the situation was so pres-
sing that Government again went
to sleep or dickered with the pro-
blem. Then Parliament was in ses-
sion from February to May. Over
and over again duringl the Budget
session, when numerous other Billa
were also introduced, various hon.
Members kept on asking the Minis-
ter as to when he was going to in-
troduce the Bonus Bill, and the
Minister and the Parliamentary
Affairs Minister kept on saying that
they would do their best to bring it
in that session. Obviously, the Bill
was ready, It it was ready, why
was it not introduced during the
last session? If it could not be
passed, why was it not referred to
a Select Committee and the valuable
period of three months used for a
better scrutiny by us of this Bill?
But the House was allowed to ad-
journ early in May without the Bill
even being introduced in spite of, as
I said, repeated reminders. ‘Then
suddenly on 29th May, the Govern-
ment awakens to the urgency of the
matter. and, behind the back of this
Parliament, enacts an ordinance. If
this thing could have waited from
1961 to 1964 and 1965, surely the
heavens were not going to fall if
this Bill had been brought before the
House now. What possible justifie
cgtion can there be for avoiding its
being brought before the House in
the beginning of May and then say-
ing: “We cannot wait (il August”,
when they waited for four years and
certain'y for more than a vear after
the report of the Commission?

In other words, if I put a ques-
tion; “was there anv emergency be-
fore the House adjourned early in
Mav? the anmwr is ohvious, If there
had been some emergency the hon.
Minister would have introduced the
Bill and said: let us rush it through.
Obviously when the House disperssd
in early May, there was no emer-
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gency, no urgency. Has something
new happened after the House ad-
journed that created an  emergent
situation? Certainly not. Nothing
happened between the adjournment
of the House and the 2Bth of May,
nothing at all, Why this Ordinance,
then?

The answer seems to be: a very
dangerous habit is overcoming those
in office today; they have got so used
to taking liberties with the Consti-
tution and so used to plya in ducks
and drakes with the articles of the
Censtitution, that it has now become
an addiction. They simply cannot
resist the temptlation to take  this
drug of wviolating the Constitution at
any given moment. This is a dan-
gerous habit, using emergency powers
for normal, routine legislation. That
is what it is. This Bonus Bill is a
piece of routine, normal economic
legislation, labour legislation. There
is no crisis involved, no emergency
involved, no urgency involved. No-
thing would have happened if the
Bill had been introduced in August.
If half a dozen labour disputes had
been filed, so what? Do we not have
enough labour disputes as it is? A
few more,

Let me say this. The passing of this
Ordinance has solved nothing. If the

idea was that it would bring about
Industrial peace, it has not served
that purpose. If the idea was that

the House would be faced with an
accomplished fact, even that has not
been achieved, From the number of
smendments tabled to this Bill, in-
cluding those of the Minister, it s
seen that there is nohing final about
the Bill. It iz not event a fait accompli.
If that was the somewhat dubious
motive, even that has been frustra-
ted, The point is this, Out of sheer
slovenlinesss and sloppiness, lack of
care for the Constitution, lack  of
respect for parliamentary institu-
tions,  lack of respect for
demerati= procedures,  this Gov-
ernment  is  allowing  this coun-
trv to  slip =tep by step. from
the correct path which this country
has chosen. I consider it g public

duty that we should ventilate this
point by tabling this motion because
every Ocainance that is allowed to
slipthrough like this without protest
would be apt to drive one more nail
into the coffin of our Constitution, if
these reckless people across were
allowed to have their way.

I am not questioning the validity
of the Constitution. It is for the
Courts; maybe, it is valid because
the hon. President has unfortunately
thought it fit to make himself a
party to this expedient. But I do
question the propriety of this Ordi-
nance, I wish that the hon, Presi-
dent, who has the power to make
himsel!f a moral censor of those in
office by occasionally questioning their
improper activities, had said; 1 will
not be g party lo this rather dubious
expedient; face the House when it
meets next time; do your business,
carry on your burden and do not
make me @ parly to this cutting the
corners and shortcuts you are indul-
ging in.

Many years ago, this House had
discussed this mater; it had an
opportunity on 16th February 1854.
There was g full dress debate eleven
yvears ago because even at that time,
those in office then and now—they are
the same people largely—were get-
ting used to this habit and several
Members of the then opposition, in-
cluding one or two Congress Mem-
bers like that very fine constitution=
alist, Pandit Thakur Das Bhargava,
joined hands and ventilated this con-
cern of theirs, that if this Govern-
ment were allowed to go on with the

misuse of the ordinance making
power, our constitutional inlegrity
was in danger. There was a long

debate over a number of hours and
manv outstanding people took part
in the debate. The debate was pub-
lished in this paper, Ordinance and
Taxation bv Ordinance, published by
the Lok Sabha.

During that debate the then Spea=
ker. he was a verv great Speaker,
as 1 recal] from myv own exnerience
of the House in those davs. Speaker
Mavalankar, said what iz the final
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word on the subject. I do not think
that even the Treasury Benches
would question the validity of the
proposition that he advanced. He
said: “It would be recognised that
that is not the democratic way of
doing things; it is only in exceptional
circumstances that Government may
issue Ordinances. They can only if
they must." I urge that in this case
they have done so even though they
necd not have done so, There was no
‘must’ about it. They make lightly
use of a power that should be re-
served for very special and very one-
rous circumstances which do not
exist in this case. 1 hope the hon.
Minister, when he speaks now will
take the trouble of telling the House
and justifying himself as to how he
comes before the House and justifies
his action in having this Ordinance
promulgated, After that, we shall
judge whether he has any excuse or
not; and if he has not, the best thing
he can do is to apologise to the
House and promise not to do it again.

Shri Bade (Khargone): My motion
is also there.

Mr, Deputy-Speaker: He can
speak. 1 shall place the motion be-
fore the House first. Motion moved:

“This Housc disapproves of the
Payment of DBonus Ordinance
1965 (Ordinence No. 3 of 1965)
Promulgated by the President on
the 29th May, 1965."

The Minister of Labour and FEm-
ployment (Shri D. Sanjivayya): Sir,
1 beg to move:*

“That the Bill to provide for
the payment of bonus to persons
employed in certain establish-
ments and for matters connected
therewita be taken into  consi-
deration”.

While moving this motion, [ would
like to recall as to how this question
relating to bonus has been a ques-
tion of great controversy over a long
period. During the Second Plan, the
Planning Commission suggested that
this question might be carefully

*Moved with the rmmmmd;&on of the President.
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studied before an arrangement  ac=-
ceplable to all parties could be
evolved. In the meanwhile, the
suggestion made was that the current
practice of settling these disputes by
resorting to industrial iribunal or by
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making reference to industrial tri-
bunals should be continued. There-
fore, several disputes were either

settied by mutunl negotiations or
discussions or they went before the
industrial tribunals or industrial
courts when references were made
by the Government, Ultimately, the
labour appellate tribunal evolved
certain principles on which these
disputes could be settled. This for-
mula evolved by the labour appel-
late tribunal is popularly known as
the LAT formula. In one particular
case relating to bonus disputes these
principles or this formula invoiving
these principles came before the Sup-
reme Court which upheld the princis
ples evolved by the tribunal. During
that time, the Supreme court also ob-
served in its judgment that if the
legislature feels that the claims of
social and economic justice made
by labour should be re-defined on a

clearer basis, it can step in and
legislate in this behalf. They have
also said that in the alternative,

Government may consider the ques-
tion of appointing a  high-power
Commission to go into this matter.
Therefore, the Government thought
it fit that this question should be
discussed in a tripartite body. In
the year 1960—March-April—the
matter was placed before the stand-
ing labour committe and ultimately
a decision was taken to appoint the
Bonus Commission,

14 hrs.

Another decision taken Ip that
tripartite body was that the terms
of reference also should be settled
in a meeting of a tripartite nature.
Therefore, a small tripartite FOM=-
mittee was constituted to scttle the
terms of reference and  ultimately
the Bonus Commission was consti-
tued on the @th December, 1981, Tt
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was presided over by an  eminent
judge, and the employers and wor-
kers were represented and, as usual,
a member of Parliament and ap eco-
nomist were nominated to the Com-
mission. For the first time, through
a legislation, we were compelling
the public sector also to be covered
by the recommendations of this Com-
mission. After long deliberations,
as was correctly pointed out by my
hon. friend, Shri Masani, spreading
over a period of two years or so or
more, the Commission submitted ils
report on the 24th January, 1964.
Most of the recommendations of the
Commission are unanimous except-
ing a Minute of Dissenl by a repre-
sentative of the employers . . .

An. hon. Member: 1n the private

sector.
Bhri D, Sanjivayya: ... in the private
sector. The Government have care-

fully considered all these recom-
mendations including the Minute of
Dissent, The Minute of Dissent re-
lates to issues like disallowance of
super-profits tax and rehabilitation
nllowance as prior charge, rate of
return on capital and concessional
treatment for certain  industries.
Therefore, the Governmenlt as I
said, eorlier, had to take into consi-
deration not only the unanimous re-
commendations of the Commission,
not only the Minute of Dissent by a
representative of the employers but
also keep in view the economy of
the country as & whole. Therefore,
after careful consideration the Gov-
ernment accepted almost all the un-
animous recommendations without
any medification. .

An Hon. Member: Question.

Shrl D, Sanjivayya: Almost all, 1
said. And with regard to the recom-
mendations in which there was &
Minute of Dissent, Government,
after careful consideration, accepted
them with certain  modifications.
Thiz decizion was announced by the
Government on the 2nd September,
and on the Tth September, a state-
ment containing the decisions of the
Government was placed on the
Table of the Lok Sabha

One or two things, I would like to
submit to the House, with regard to
these modifications. One important
modification relates to the allowance
of all direct taxes to be deducted as
prior charges, and also, the tax
concessions and subsides given should
not be taken into account for the
purpose of calculating gross profits
or calculating the bonus. Then, one
other important modification relates
to the rale of interest recommended
by the majority of the members;
they recommended that the rate of
interest should be six per cent on
equity and four per cent on reserves.
We modifled them and  improved
them, and made the rates 8.5 on
equity and six per cent on reserves.
Here, onc important factor has to be
borne in mind. These rates of six
per cent and four per cent also ex-
isted at o time when these recom-
mendations of the Bonus Commission
were not available, but at that time,
this six per cent or four per cent was
not subject to tax. Here today, this
eight per cent and six per cent are
taxable. If this is taken into consi-
deration, then probably the modifi-
cation made by the Government is
justifiable.

Not only that. The present or the
prevalent market rate of interest is
also taken into consideration. Then,
one other important recommendation
of the Commission is that these
recommendations should have re-
trospective effect from the account-
ing year ending on any day in 1962,
Here, the Government thought that
if that recommendation were to be
accepted without any  modification,
it would result in the reopening of
even those cases which had already
been settled. Therefore, we said that
this recommendation of the Commis-
sion should be applied retroapectively
to bonus matters other than those
cases in which settlements had been
reached or decisions had heen given
already. After this decision of the
Government was announ~ed, several
representations were made to  the
Government by warious workers’
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worganisations that sccording to the
present formula evolved by the
Bonus Commission and as modifled

by the Government, certain workers
would gei a lesser quantum of bonus
than what they used to get before,
under the LAT or the Full Bench
formula. Thereafter, the Govern-
ment cearefully considered the re-
presentations made by the various
workers’ organisations, and ultimate-
ly, on the 18th September, 1064, 1
made a statement on the floor of this
House, In that | made it clear that
in the legislation to be promulgated
to give effect to the recommenda-
tions of the Bonus Commission as
accepted by Government, suitable
provision will be included so gs to
eafeguard that labour would get in
respect of bonus, benefits on the
existing basis or on the basis of the
new formula whichever be higher.
I may state here that clause 34 of the

Blll secks to implement this assu-
rance.

S8hri Daji (Indore): It does not
do it properly.

8hri Priya Gupta (Katihar): The

clauses are contradictory in this res-
pect.

Mr. Deputy-Speaker:
8hri D. Sanjivayya: Hon, Mem-

bers will have ample opportunities;
there are four hours for the general

Order, order.

discussion. The Speaker just now
announced it, (Interruption). There-
fore . . ...

S8hri Indrajit Gupta: Please tell
us how il has been done.

Bhri D. Samjivayya: I do not know
how hon. Members are able to know
what is passing on in my mind. Let
me complete the sentence.

8Shri Indrajit Gupta: Your mind
is in the Bill!
Shri D. Sanjivayya: My mind is

within myself and it will be made
known to you in due course. Clause

Payment o}
Bonus Hil!
34 gives effect to the mssurance given
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by me on the floor of the House.
Hon. Members are really worried
aboul the fact that this particular

clause might not convey the inten-
tion of the Government clearly and
in an unambiguous way, As I said
earlier, they will have four hours
for gemeral discussion, three hours
for clause-by-clause consideration
and one hour for the third reading.
When we take up that particular
clause, I will certainly deal with that
aspect of the question at length and
try my best to clear the doubts and
dispel any misapprehension or mis-
conception in the minds of hon. mem-
bers.

Bhri Priya Gopta: On a point of
order, Sir. Clause 34(1) negatives the
assurance held out in the Bill about
the quantum of bonus to be paid.
How can the Bill contaln contradictory
clauses?

Mr. Deputy-Speak
clause, if he wants,
of order.

: He can opp
There is no point

Shri D. Sanfivayya: I do not want to
take the precious time of hon. members
at this stage, in which case the time-
allotted for general discussion  will
be curtailed. When we take up this
clause during clause-by-clause con-
sideration, probably this clause would
take much of the time of the House
and I will explain it then.

Mr. Masani, who moved the motion
to disapprove of the ordinance pointed
out that the government have not
been taking steps expeditiously to
bring forth the contemplated legisla-
tion. He quoted from the statement
of objects and reasons and said that
the government announced the deci-
sion on 2nd Sepilember, 1884 but till
29th May 1865, for a period of 10
months, government went to slcep and
never took any urgent steps. 1 will
explain what we have been  doing
during this period. Immediately after
taking the decision, government draft-
ed the Bill and in accordance with the



4021 Statutory Res. and

[Shri D. Sanjivayya]

tradition and convention that we
have developed in relation to  the
formulation of labour policies, we had
to place the draft Bill before a tri-
partite conference. So, on 9th and
10th December, 1864, the tentative Bill
was placed before the Standing Labour
Committee. After considerable deli-
berations, the Standing Labour Com-
mitlee fell that it would be desirable
to refer this matter to g sub-commit-
tee. A sub-committee was constitut-
ed with instructions to report to the
Standing Labour Committee within a
short time, The sub-committee met on
3rd January and ultimately came to
the conclusion that it would not be
possible for them to evolve an agreed
solution to this troublesome question
and felt that the whole matter should
again be placed before the Standing
Labour Committee as early as possible,
The sub-committee recommended that
in view of the divergent vicws of
workers’ and employers' representa-
tives, it should be left to the govern-
ment to take a decision, keeping in
view the various views expressed by
all the parties concerncd. Again the
Standing Labour Committee met on
2Tth March 1865 and approved the
recommendation made by the sub-
committee.

Thereafter, we tried our best to
finalise the Bill. In fact, this is an
original Bill, not an amending one
and certain decisions taken and cer-
‘uin assurances given by the govern-
a.ent are really very difficult to be put
in a legal form. Even the drafting
department of the law ministry said
that some of these were really very
difficult. In any case, we tried our
best to see that the Bill was intro-
duced in the budget session itself.
That is why every Friday when the
Minister of Parliamentary Affairs rose
to announce the business for the next
weck, hon. members  opposite asked
when the Bonus Bill would be intro-
duced ang he always said that govern-
ment would try their best to intro-
duce the Bill. In spite of our best
efforts, we could not introduce it
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during the budget session. But all the
same, ever sin:e we took a decision
and announced it on 2nd September
1964, we have been appealing to all the
employers to implement the resolution
of the government on the Bonus Com-
mission’s recommendations without
waiting for legislation. In the very
same announcement, we made it clear
that government would certainly bring
forth legislation incorporating their
decisions. The employers turned round
and said that they would not imple-
ment the recommendations of the
Bonus Commission as modified by the
government in the resolution, but
would do so if an enactent was pass-
ed.

So many disputes have been pending
since a long time. There have been
agitations and gttempts to have Bom-
bay bundh, Ahmedabad bundh or
sometimes Bharat bundh also. AN
kinds of agitations have been going
on.

Shri Indrajit Gupta: Now we are
having bonus bundh!

Shri D. Sanjivayya: At the same
time, even the employers have been
objecting to certain provisions and
they have becn making representations,
So., we thought that any delay would
cause immense harm to industrial
peace in the country at a time when
we are passing through difficult times.
Today it is more aggravated. So, we
thought the best thing would be to
promulgate an ordinance, so that the
disputes could be settled in the light
of the provisions of the ordinance. I
have placed a statement on the Table
of the House on the 16th August, de-
tailing the reasons why it became
necegsiry for us to promulgate an
ordinance. Now I hope that the em-
plovers and workers would give their
full cooperation to the government in
implementing the provisions of the of-
dinance and of the Bill when passed.
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The most important feature of this
new schemc is that while according to
the LAT and full bench formula, bonus
was paid on the basic wage, here bonus
will be paid on basic wage plus dear-
ness allowance. There are certain
other important fcatures like 4 per
cent or Rs. 40 minimum or 20 per cent
maximum bonus and also the princi-
ples of set on and set off. 1 hope these
would go a long way to improve the
lot of the working classes in this coun-

try.

Another unique feature of this for-
mula is, according to this formula,
nearly 45 lakh workers, who had never
enjoyed bonus before would be made
eligible to get bonus. Even if they
get the minimum of Rs. 40 per year,
it will be Rs. 18 crores per year. This
is a great boon, I think, to the poor
workers in our country. It may not
be possible and it might not have been
possible for either the government or
the commission to meet the aspira-
tions of the working class fully, In
a smilar way, probably the industria-
lists or employers might not have been
pleased with the decisions of the gov-
ernment. But, on the whole, we feel
that with the goodwill and co-opera-
tion of both the employers and wor-
kers we will be in a position to create
peaceful conditions in this country of
ours so that production may not suffer,
#0 that the economic growth of the
country may not be hampered. Eco-
nomic growth and increase in produc-
tivity and production are really essen-
tial today because we are passing
through critical times. Unless we are
economi-ally sound, unless our pro-
duction in the industrial sector goes
up, it will not be possible for us to
prepare ourselves to mect any emer-
gency which may be in the nature of
external aggression or internal trouble,

Mr. Deputy-Speaker: Motion mov-
ed:

*“That the Bill to provide for the
payment of bonus to persons em-
ploved in certain establishments
and for matters connected there-
with be taken into consideration”

Payment of
Bonus Bill
Sir, I beg to move:
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Shri Daji:

“That the Bill be referred to a
Select Committee consisting of 15
members, n.iuely:i—

Shri Ramchandra Vithal Bade,
Shri Tridib Kumar Chaudhuri,
Shri Homi F. Daji, Shri Indrajit
Gupta, Shri Hari Vishnu Ka-
math, Shri Madhu Limaye, Shri
M. R. Masani, Shri Harish
Chandra Mathur, Shri B. P,
Maurya, Dr. G. S, Melkote, Shri
Kashi Nath Pandey, Shri D.
Sanjivayya, Shri A. P. Sharma,
Shri Diwan Chand Sharma, and
Shri S. M. Banerjee. (81).

with instructions to report by the

22ng September, 1965."

Mr. Deputy-Speaker: Both the
original motion and the amendment are
now before the House. The time for
speeches will have to be limiled and
1 leave it to hon. Members to take the
minimum possible time.

Shri N. Dandeker: Mr. Deputy-
Speaker, Sir, I want, in the course of
my observations, to touch upon only
three salient features of what has been
evolved in this Bonus Bill. The first
is to express my sense of regret, which
I did also in my minute of dissent,
that it has not been found possible to
evolve a bonus scheme linked to pro-
duction, Sir, when this matter came
up for anxious thought in the cours®
of my work on the Bonus Commission,
T found that we had been pretty well
hamstrung by the terms of reference
which almost wholly excluded any
consideration of any other form of
bonus except bonus related to profits.
T still think that this is g grave error
on the part of our whole industrial
ncexus, both employees and employers,
that they have rejected and the
Government have not had the
courage to evolve a honus scheme
geared more to production and pro-
ductivity or having that as its cen-
tral element than is the cnse  here
1 know, and I am appreciative of the
fact, that in clause 32 a provision has
been made to allow employers and
employees to work out, If they can,
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slternative schemes geared to produc-
tion and productivity in lieu of the
profit bonus scheme. I think that is
a very good thing, but I wish the Gov-
ernment had gone further. [ do not
blamc here only the Government. 1
blame both the employers, because
they apparently are lazy and do not
want 1o undertake the more difficult
tusk of gearing the bonus to produc-
tion ang produ:tivity, and also the
workers because they seem in these
days to be increasingly concerned with
getting more and more for doing less
and less, and not particularly concern-
ed or bothered about any question of
production or productivity. And it
would seem that the Government have
not had the courage to tell both of
them where they get off on g matter
of that kind so essential and impuor-
tant to the country and to the consu-
mers. 1 will leave it there. Sir, be-
eause it is nol, unfortunately, an
essential part of the Bill.

Now, Sir, I would like to deal, in
the rest of the remarks that I will
make, with two main aspects of the
Bill. 1 will deal first with the legal
framework which it  presents,—the
legal sir~ture within which the whole
bonus question is presented; and,
secondly, the substance or the scheme
of the bonus matter itself.

On a prima [acie view of the Bill,
It would scem that it is rather well
drafted. For instance, the Act applies
to all factories and establishments
having more than 20 employees at any
time but not to certain specified clas-
ses of employees which are enumerat-
ed in clause 32. In so far as it applies
to those factories or establishments
that are not exempted, it would be
effeclive in relation to accounting
years commencing in 1984 and also, in
certain circumstances, retrospectively
to earlier accounting years not earlier,
however, than the accounting year
ending in 1942, That is in accordance
with the recommendations of the
Bonus Commission and that again is
something that I support.

It also displaces, quile rightly,—I
will come to the confusion it subse-
quently creates, I will come to that
later on—in sub-clause (1) of clause
34 all the existing laws on the subject.
That is to say, Labour Appellate Tri-
bunal Formulae, Supreme Court Rul-
ings, all the awards, whether of tri-
bunals or arbitrators, all the agree-
ments und scttlements, and terms of
all existing contracts, It pretends to
sweep this whole clutter out of the
way and to slart the new bonus
scheme in a clean legal framework. It
ulso allows, quite rightly, in the
cases to which it applies, the conti-
nuance of existing alternative schemes
where the payment of bonus is linked
to production or productlivity in liew
of bonus based on profits, under clause
32(vii)(a). And it also allows for fresh
agreements of that kind to come into
being as between employers and em-
ployees voluntarily agreeing to such
arrangements, under clause 32(vii)
(b). Finally it permits under clause
34(3) new agreements to come into
being where bonus, even though relat-
ed to profit, is computed in accordance
with a scheme different from the one
propounded in the Bonus Bill,

As 1 said, ot first sight, the prime
facie wview is a very goodoneand it
accords with the main recommenda-
tions, in so far as the legal frame-
work is concerned, of the Bonus Com~
mission. But no sooner has one con-
ceded this and when one turns  to
certain other clauses, one discovers
that this whole admirable legal frame-
work to which I referred is completely
ruined by other provisions in the Bill.
Indeed, in regard to  the final legal
structure of the Bill, 1 would like to
say that 1 have rarcly come across a
Bill so badly draflted, containing s2
many conflicting provisions that it is
exceedingly difficult to know which
provision, supersedes which, 1 would
like to give here the example of
clause 32 and clause 34(3). Both of
them begin with an  extraordinary
statement of law. Clause 32 begins by
saying: "Nothing in this Act shall
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apply to..." a whole series of enume-  adjudicating body is going tu sit in

rated specific classes of excluded em-
ployees. Then, clause 34(3) also says:
“Nothing contained in this Act shall
be cunstrued to  preclude employees
employed in any establishment or class
of estabiishments from entering into
agreement with their employer. . . ."
On a reading of this it would seem as
if, although under ciause 32 a whole
lot of employers and employees have
been totally excluded from the
ambit of this Act, because it is said
that nothing in this Act shall apply
1o them, sub-clause (3) of clause 3¢
says that nothing contained in this
Act can apply to employees who want
to bring about a new profit-sharing
bonus agreement with their employers
including the employers who have been
excluded. I frankly think. ...

Shri Bade: Only this clause 18 ap-
plicable, all the other clauses are
bogus.

Shri N. Dandeker: When some of
these provisions go on to say that
nothing in this Act shall apply to (A)
and, then, certain other provisions say
that nothing in this Act shall apply
tg (B), I begin to wonder wha! ap-
plies to whom.

Then, Sir, I would like to deal with
yet another part of this Bill, at some
length, beacuse it also destroys, in my
judgment, the main legal framework
altogether. 1 refer to sub-clause (2)
of clause 34. The Minister referred to
this particular sub-clause of clause 34,
ag the sub-clause designed for carry=-
ing out some assurances.

1 woulq like briefly to recapitulate
what, I think, is the effect of this in
terms of the total destruction of the
whole legal framework in which the
Bill is otherwise conceived.

In the first place, it resurrects all
the old laws at one stroke, not uni-
formly, but in some cases any pre-
existing tribunal awards, in other
cases  any pre-existing  arbitration
awards, in yet other cases any pre-
existing agreements, and in vet other
cases  any pre-existing settle~
ments or terms of contracts
of servicee 1 wonder what this
would mean, when any tribuna] or

Judgment over disputes arising out gof
this Bonus Bill. It would have to
undertake a tremendous amount of
research in any particular case to find
out what law applies: is it the previ-
ous law, or ig it the preceding award
or the praceding arbitration award, or
the preceding settlement, or preced-
ing contract of terms of service, or
only this Act?

Similarly, Sir, there ig complete con
fusion—although, as I said, it would
seem thal prima facie thercis no con-
fusion,—there is a compleie confusion,
once again, as to which particular
year's award or arbitration etc. would
apply. In some ca.es the position as
in 1881, which is the earliest year
preceding the earliest accounting year
relelvnm to the Bonus Bill, will apply;
50, In some cases it wil] be the law or
the legal position applicable to the
employees as prevailing in the yeur
1861, in other cases it will be the posi-
tion prevailing in 1962; in yet other
cases it will be the legal po.ition as
prevailing in 1963; and yet in ano-
ther lot of cases it will be the posi-
tion prevailing in 1964. Sir, 1 am not
a mathematician, but I imagine that
the theories of permutation and com-
bination would yield something like
24 different legal positions in respect
to the law governing bonus thai will
operate in this country when this Bill
is passed! That is the utter monstro-
sity, of a jungle of laws in which both
the employers and the employces, as
well as the tribunals und the srbitra-
tors and the courts would have to
wallow, jumping from one legal posi-
tion to another legal position, in an
endeavour to ascertain which was
beit for the employees depending
upon the particular facts and cir-
cumstances of the particular case be-
fore them.

1 would like in thig connection to
bring to the notice of the House the
problem arising in a case which is
within my knowledge of late. What
happens, for instance—I do not know
what the answer is,—But I have been
asked what would happen under this
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Bill in a case where, if there were
several separate depariments, under-
taking, and branches of an establish-
ment in more than one state, and
where bonus was paid on the basis of
all the undertakings being taken as
one, and where the employees of ane
undertaking but not the other; raised
a diroute in relation to a particular
accounling year, another went inlo
dispute in relation to another parti-
cular accounting year, and a third
went into dispute in relation to a third
uccounting year, What is the Jaw? Who
is to apply it? In which state? And
what will be the result and s'ate of
industrial relations in this particular
concern, between itself and its em-
ployees, at the end of it, is something
I am not in a position to answer.

If that were all, it would be confu-
sion enough. But on turning to the
provisions of ‘clause 34(2) I find &
curious statement. I am referring to
this particular provision, because I
say this,—and this iz the entlre bur-
den of what I am trying to say,—
that the Bill starts to build up a good
legal framework within which bonus
disputes are to be adjudicated, and
then promptly proceeds by clause
34(2) to destroy the whale of it. This
clause says:

“If in respect of any accuunting
year the total bonus payable to
all the emplovees in any establish-
ment under this Act is less than
the total bonus paid or pay-
able....."

. what this means, T will
come to laler, because that is
concerned not with law but
with the substance of the
matter....

“to all the emplovees in that
establishment in re'pect of the
base year under any award,
agresment, seitlement or contract
of service etc.”

Any agward in the whole country;
it dnes not restrict the exercise to
any award or terms of agreement
applicable to the particular em-
ployees and the particular emplo-
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yer; the employer or the emplo-
yees, pariiculariy the employees
are free to look round the whole
country and find any award, set-
tlement or terms of :ettlement

where . ., (Interruptions). That

is the wording here.

Shri D. Sanjivayya: [n respect of
the base year.

Sbri N, Dandeker: I have read it
it over und over again. It doeg not
matter about the base year,

Shri D. Sanjivayya: We have only

one base year, There cannot be hun-
dred awards.

Shri N. Dandeker: I am saying
whether it is this base year or the
second base year or the third base
year, the law applicable ‘would be,
any award in the whole country, any
setilement, any term of contract, any-
thing, relative to that base year. One
can pick up any such award and say:
In relation to my particular base year,
namely the year preceding the year to
which any dispute under section 33
relates, in that year there is such and
~uch an award, and I wish to pick up
that one from the shelf, and I am
entitled to claim . . . (Interruption) ..
Sir, 1 am not giving way,—I am enti-
tled to claim under that particular
award a particular mode of computa-
tion of bonus. If that js the meaning,
—and it is quite capable of being the
meaning.—I suggest we are in a mad
house. 1 suggest that we are unable
in this particular matter even to know,
in any particular case what the law
on the subject is—something than
which 1 cannot imagine a worse type
of legislation.

Finally, Sir T want to turn tp the
substance of the Bill, the substance of
the scheme of bonus. Here again,
when one takes a quick look, at first
sight it is an admirable scheme It
conforms to the genera] approach
adopted by the Bonus Commis ion In
one or two matters they have depart-
ed from the Bonus Commis=sian, in
most of them thev have not. The tri-
bunal adjudicating a dispute would
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have to proceed with ascertaining
first, the gross profits of a concern
subject to certain adjustments, but
before deducting depreciation, income-
tax, development rebate or anything
of that kind. And having ascertained
that, you next proceed to deduct cer-
tain essential concomitants of running
& business, namcly, depreciation, de=
velopment rebate, income-tax. Having
done that, you then further deduct
certain prior charges specified in
Schedule Il and so you ge' what is
called the available surplus from
which a certain portion is regarded
as the allocable surplus; and that is
the  surplus allocable to the
purpose  of bonus. That is the
genera] scheme evolved by the Bonus
Commission. It also conforms broadly
to the general scheme prevalent be-
fore thig Bill, in what is known as
the LAT formula as approved and
modified by the Supreme Court from
time to time, but subject to one im-
portant difference, nomely, that the
allowanee for rehabilitation which the
Supreme Court thought was necessary
is not, under this particular scheme,
allowed, I wil] deal with that matter
during the clause-hy-clause discussion.
What I am concerned with here is
that the outlines of the bonus scheme
ars fair enough and recognisable. One
more feature of this bonus scheme,
not previoualy prevalent in any law
or termg of eomtract or anythiny at
all, is the nrovican for a minimum
bonus. As the Minlster pointed out
the minimum bonus clause alone will
bring as many as 4112 milllon
workers actively within the ambit of
the bonus which thev had not pre-
viously got or heard of ‘This is
something which, before this Bill,
neither the Supreme Court nor any
other court felt, in law or on merits.
justifiable in an award. It was never
possihle to go tn any court and say,
*Never mind if there are no profits,
I must nevertheless have a certain
minimum bonus” The minimum pro-
posed in the Bill, i also a minimum
much higher than any minimum ever
agreed to before or accepted hy mutu-
al seitlement betwecn workers and
employers, as for Instance in the tex-
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tile industry in Ahmedabad and in
Bombay where it was always accept-
ed that if a minimum was all that was
possible of payment, that minimum
should be restricted to an amount
equal to two weeks' basic wages,
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That, Sir, is a recognisable scheme,
and that is more or less the scheme
evolved by the Bonus Commission of
which, as I say, 1 was a member. I can
recognise this in thi; Bill, But, ence

ugain, when I proceed to reed
certain  other provisions in this
Bill, T find the whole thing, this

whole bonus scheme can be thrownm
right out of the window a: any time
anybody chooses, if it become difficult.
For, once aguin, gub-sertion (2) of sec-
tion 34 is concerned with propounding
the most remarkable proposition,—not
just a remarkable proposition but the
most remarkable proposition—that
this law need not apply. And one
starts groping around for some other

law which might be more
beneficial, But, even assuming that
there is no groping around In =

miasma, that there is no uncertainty
on thot particular point, what does
sub-section (2) of section 34
say? It beging with a plous
statement, which I accept, that
if the total amount of bonus payable
in accordance with this scheme is less
than the total amount payable under
some other possible acheme, the bonus
will be paid according to the earlier
or previous scheme. Then, one could
say, all right, there is an alternative
clear solution to the problem. But it
is not that way at all, It may well be
that the total bonus payable under
thig bonus scheme is actually greater
than the bonus actually paid un-der
gome other scheme in a base year, but
the ratio of bonus to the gro:s profit
of that year may be more favourahle
than the ration of this year under the
Bill. In other words, you are com-
paring in this case, not the amounts
at all, but the ratio; it is not the
amount that is in comparison. Tt may
well’ be that the bonus in the base
year was merely the minimum of two
weeks' basle wage and, as such, ob-
viously less than the minimum appll-
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cabie under this bonus scheme, men-
tioned in clause 10, where it is 4 per
cent of the wages plus D.A. for the
whole year. Nevertheless notwith-
standing the fact that the amount of
bonus payable under this scheme is
substantially more than the amount of
bonus payable under some other
scheme, if the present ratio of bonus
to the gross profit is different from the
corresponding ratio of a certain base
year, under this particular clause they
are stil] entitled to throw the whole
thing out of the window. 1 will con-
tent ai this stage by giving by way of
illustration just gne example 1 have
hundreds of examples but I will give
only one. I have before me the ex-
ample of a case where the so-called
gross profit in eccordance with section
34(2) was only Rs. 20 or so for the
base year, Nevertheless, the bonus
paid, let us say, was Rs. 10,000. So,
the ratio of bonus paid to the gross
profit was 500 times or some such
thing. Therefore, the employees are
entitled now to claim that they must
have 500 times the gross profit, during
the current year subject only to the
maximum of 20 per cent In other
words, quite irrespective of merits,
they are entitled to an amount equal
to 20 per cent of their dearness allow-
ance and pav: that Is to say, one-fifth
of the year's dearness allowance and
pay, irrespective of any consideration
whatsocver as to the capacity of that
concern to pay.

1 will conclude by briefly recapi-
tulating what I said. Firstly, 1 think
it is very sad that the whole concept
about production and productivity is
now completely lost sight of. Se-
condly, the Bill begins by creating a
legal structure that holds good, but
then they knock It right down and
you have in its place a jungle of law,
any of which may apply from case to
caze. Thirdly, it begins by building
a good scheme for payment of bonus
which is immediately thrown right
out of the window.

1 think, Sir, in many respect, the
Bill i« bad. It is an instance of
schizophrenia in the Minister, on the
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ane hand a certain sense of responsi-
bility as Minister in charge of the
lubour problems for the whole of this
vountry and, on the other hand, a cer-
tain loyalty to the labour movement
as a labour leader, The result is this
particular Bill, which is just too bad
to be really thought of in its present
form for consideration by this House.

Shri K. N. Pande (Hata): Mr. De-
puty-Speaker, Sir, I am standing here
really to support the Bill. But, while
supporting the Bill, I have to make
certain observations. Before going in-
to the merits of the Bill, I want to
refer to the history of bonus, I could
understand Shri Masani opposing it,
because he is against promulgating
the Ordimance. No authority, not
even the Government can keep the
labour force for long under control
merely by force without considering
ang conceding their legitimate rights,
For example, for the last two years
the issue of bonus is pending in the
sugar industry of Blhar. Those cases
have not been decided because no
decision has been taken on the Bonus
Commission Report. Similarly, there
are cases pending with tribunals and
other machinery. Therefore, one can
easily imagine the worry and anxiety
of the workers on this problem.

But why did the Government pro-
mulgate such an Ordinance when
there was an emergency? There was
an attack on our border at Kutch, 1
think every citizen of this country,
including every worker, knows that
this is not the time for starting an
agitation. Therefore, several labour
organisations approached the Govern-
ment and requested them to do some-
thing to protect the interests of the
workers instead of putting them to the
necessity of agitating for the removal
of their grievances. Government
wanted to do something for them.
Therefore, they promulgated an Ordi-
nance, which is a very good weapon
with the Government for doing things
in a constitutional way.

Shri N. Dandeker: Constitutiona!

way?
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Shri K. N, Pande: Yes, because
that would be ratified by the Legisla-
ture. Of course, Shri Dandeker is
always ngainst paying any bonus. He
has said just nmow that the payment
of bonus should be linked up with
productivity and other things. I agree
with him there. But if in the normal
working of a factory there is profit,
is labour not entitled to get a share
out of it as bonus? Labour is entitl-
ed to bonus. If labourers are entitled
to bonus, there must be some machi-
nery, some formula, to delermine the
quantum of bonus to be pald to the
workers. If there is higher produc-
tivity and higher production because
«of the efforts of labour, naturally the
labour force is entitled to g share of
the increased profits because the
fncrensed profits have accrued as a
result of their work. But that should
not be linked up with bonus . With
al] great respect to Shri N. Dandeker,
who is an enlightened man, 1 would
request him 1o consider the other
aspect. No Government can control
1he country anq the people, including
the labour force, by force. They have
10 consider the difficulties of the people
and find some solution for them.
Unless they do that, the people are
not going to be satisfled with the
Government., The labour will not be
catisfied by mere lectures or promises.

In respect of the bonus that is being
paid in the sugar industry, an announ=
cement was made by the Labour
Minister on the 18th September 1964.
Under the old arrangement the wor-
kers used to get Rs. 18 crores to 17
crores every year as bonus. Now,
az a result of the Bonus Commis-
slon's recommendations, as modified by
Government, the workers are going to
get much less unless their interests
are protected by Government. Do you
think that the Bonus Commission was
formed with a view to reduce the
quantum of bonus? Waes it meant to
reduce the guantum of bonus availa.
ble to the workers? No, that was not
the purpose of appointing the Bonus
Commission. The object of appoint-
ing the Bonus Commission was to see
that justice is done to the workers and

BHADRA 15, 1887 (SAKA)

Payment of o
Bonus dill M
that they get their legitimate and rea-
sonable share in the profits of the
company, even if they are unorganis-
ed and there iz nobody to look after
them. The Bonus Commission was
formed because of the observations of
the Supreme Court. When the Coms=
mission submitted its report, the Gov-
ernment modifled it. Even accord-
ing to the Labour Appellate Tribunal
formula the direct taxes were deduet-
ed first. It is not o new thing. There
may be some modification here and
there but the system is the same. It
was deducted first and then out of the
remaining sum the workers were
given a certain part as bonus,

The formation of the Bonus Com-
mission was not with a view to redue-
ing the quantum of bonus. If the
workers were getting higher bonus,
naturally their interests were required
to be protected by the Government
Therefore the Government was ap-
proached in that regard and the
announcement that was made by the
Labour Minister reads like this:—

“The decisions taken by Gov-
ernment on the Bonus Commis-
sion's Report will provide for the
payment of bonus to a large num-
ber of workers who were not get-
ting any bonus previously and
also given enhanced bonus to many
others who were getting less in
the past. At the samc time, it was
nol Government's intention that
benefits which labour may have
been enjoying In the matter of
bonus In any establishment or
indusiry should in any way be
curtailed by the adoption of a new
formula for the payment of bonus.
In the circumstances, Government
desire to clarify that in the legis-
lation to be promoted to give effect
tn the recommendations of the
Bonus Commission as aecepted
bv Government suitable provisions
would be included go as to safe-
guard that labour waould get in
respect of bonus the benefts
on the exl:ting basis or on the
basis of the new formuls which-
ever be higher”
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This was the announcement made by
Government. I

As Shri Dandeker said—and he laid
very greal emphasis against sub-clause
(2) of clause 34—I say that this sub-
clause (2) of clause 34 does not indi-
cate that the old quantum of bonus
is going to be protected. I have every
doubt about that although the Gow-
ernment says otherwise. Therefore 1
want a categorical clarification in this
regard. I do not want to be entangl-
ed in legal words because bonus has
to be determined either by the em-
ployer or by the courts. We can only
pass the legislation; after that it is
the property of the courts and it is
they who Interpret it. In my humble
opinion thig sub-clause does not clarify
the position and does not protect the
right of workers to get higher bonus
if they used to get higher bonus
according to the old formula. 1 want
that n categorical assurance should be
given by the Labour Minister in this
regard that the workers would con-
tinue to enjoy the benefits that they
used to enjoy in the past according to
the old formula.

While speaking on this matter 1
want tp say & few sentenceg about
the special features prevailing in the
sugar industry. The sugar industry
works only for four to five months in
a year—somewhere it is six to seven
months—and the production of these
four ‘o five months or of six to seven
months gives so much profit to the
factory that one sugar factory owner
has built several textile factories.
The old basis in the sugar industry
was that the quantum of bonus was
determined and the distribution was
made on the monthly income in the
esenson. Now, here a permanent
worker will get more but a seasonal
worker will get proportionately less.
It ic at the cost of the seasonal worker
production that the permanent workers
continue their services for the whole
year and will earn more bonus than
the seasonal workers whose bonus will
he cut. Previously it wes not dene.
For example, where a factory was

liable to pay Rs. 2 lakhs as bonus, we
Saw as to how much the salary bill
of one month during the season was.
Suppose, the salary bill of a factory
was Rs 1 lakh then it meant and it
clearly indicated that every employee,
whether he was getting a minimum
wage or a higher wage, was entitled to
get two months’ salary as bonus, But
here the things have been changed.

‘The sugar industry  employs
two lakh workers. 1 made
several  representations ' to  the
Government  and tried 1o urge

upon them to give some consideration
to this matter. A large number of
workers employed in the sugar indus-
try are seasona] and if they are going
to get lecs amount, acording to this
new formula, nobody ecan guarantee
that there will be peace in the sugar
industry; at least I have no confld-
ence that I can assure anybody that
there will be pesce in the sugar im-
dustry unless the sugar workers are
assured at least about the mode of
distribution. Nobody has to pay any-
thing extra. The formula is given
and & cortain amount of bonus to the
workers of each factory is there. They
want that their old mode of distribu-
tion should be employed and not this
new one. There is a lot of conflict
here and it is creating a rift between
the seasona] and permanent workers.
Do wyou want to create a battlefleld
in the sugar industry? If that is the

- intention of Government 1 have noth-

ing to say; but if that is not the in-
tention, rpecially when there is an
emergency in the couniry and you
want peace, kindly take all possible
steps so that struggle and conflict will
he avoided. Therefore 1 want that the
Labour Minister should clarify not
only in respect of the higher amount
hut also in respect of those factories
where due to loss the workers are
going to pget the minimum.

There iz another apprehension also
in my mind. As Shri Dandekar =aid.
I know that there are two writ cases
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pending before two High Courts. The
factory owners say that when there is
no profil, the factory should not be
liable to pay any bonus. On this
ground they have gone to the High
Court. I do not know what is going
to happen. The Government will also
defend it because it is their responsi-
bility to defend their gwn legislation.
But anyhow if something otherwise
happens, how will the wrong be cor-
rected? This should also come from
the Labour Minister If in the middle
of negotiations any judgement comes
which is contrary to the interests of
the workers, what will the workers
do pecause the employers will im-
mediately refuse to pay any bouus 1o
the workers. You have to tell us what
the workers wil] do in guch a circum-
stance and how to stop them from
agitating in order to get bonus as this
is a ecrucial thing so far as the work-
ers are concerned, For example, in
Calcutta at the time of Dussehra there
is a lot of hue and cry for bonus send
nobody ecan stop the workers from
demanding bonus, If It is not settled
amicably and peacefully, naturally I
do not think any kind of force can
stop them from making any demand
or ftom going whead with their de-
mand and agitations.

The labour problem, apart from
being an economic problem, 1s more
or less a psychological problem also.
Labour is not by habit a fighter at
least in our country where democracy
is prevailing. The workersare not like
those in other countries. 1 have not
seen China and 1 do not know how
the workers behave there Dbecause
they do not go on strikes—I have
never heard of that. They are crush-
ed by force. Here that is not the
condition because here we have got
the liberty to form associations, fo
put our demands and also agitate for
our problemg that we face. Naturally
here there is some difficulty and their
problems require a  psychological
treatment, If psychological treaiment
is not given to the workers and their
questions are pot decided in a peace-
ful manner, you can judge what is
the other course open to them to

Payment of
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get the mutter decided or to get their
problems solved.
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Therefore 1 want that the Labour
Minister will consider all these Jiffi-
culties of the workers. This is u com=
plicated issue, At the moment I am
speaking and after I have spoken
my Communist friends will gspeak.
They will also oppose it because from
the trend of amendments 1 gee that a
lot of opposition is coming from them
also. Naturally, you have to give
some serious and very special consi-
deration o the matter go that some
solution may be found out in order to
ease the situation. Thig is what 1
wanted to say.

Shrl Indrajit Gupta: Mr. Deputy-
Speaker, Sir, the Labour Minuster,
while moving the motion for consi-
deration of the Bill just now tried to
give this House the impression that
the Bonus Commission’s recommenda-
tions, that is to gay, the majority re-
commendations of the Bonus Commis-
sion, had in almost all respects been
accepled by Government and embod-
ied in the terms of the Ordinance and
now in the terms of the Bill,

Sir, T supge<t, in all seriousness,
that the Labour Minister knowing
fully wel] that thig statement of his
is a distortion of the truth has bren
trying to mislend the House. The
point of the matter i not ag {o what
is the number of recommendations of
the Bonug Commission which  they
have accepted or modified or rejected
—it is nol u quuntitative question—
but the question is as to what was the
core of the Bonus Commission's recom.
mendations. Any matter which deals
with the question of bonus has natu-
rally to deal primarily with the gues-
tion of hew bonus is to he computed,
how the quanium of bonug which is
payable is going to be calculated or
computed, That is the core and the
kerne] of any scheme of bonus. O:ther
thing: are only incidental.  Sureiy,
the Minister remembers wvery well
that it ig in respect of the comp ion
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procedure that the most serious de-
purtures have been made by the Gov-
ernment from the majority recom-
mendations of the Bonug Commisslon
in the name of modification and it is
on this ground, that is to say, a deli-
berate and wilful attempt 1o reduce
the quantum of the allocable gurplus
which can accrue to the workers as
bonus, that organised labour all over
the country is most indignant against
the Bill in the form in which it has
been puy before the House and there
is the apprehension which my friend
Mr, Pandey, on the other side, enter-
taing that as a result of this Bill there
may not be greater peace but greater
unrest and the apprehensiong are very
well founded precisely becawse of
this factor,

I wish to make some general re-
marks at thig stage, When we come
to clause-by-clause consideration of
the Bill, T ghall speak in detail on the
clauses concerned.  First of all, just
asx Mr. Maswni waxed so cloguently
with his Indignation about the pro-
priety or otherwise of the Gowvern-
ment functioning by an Ordinance--he
is entitled to his views—] must  also
raise my voice of indignation and
protest apoinst the precedent and =&
very dangerous precedent, which has
been introduced by this Government
in the munner in which it has dealt

with the recommendation of the
Bonus  Commission. There  was
the Commission consisting of
seven  persons. Just now, the
Minister made a passing refer-
ence to the composition of the

Commission. He talked of an emin-
ent Judge who was appointed as the
Chairman he reminded us that there
was an Economist there; he remind-
ed ws that & Member of Parllament
was there, that representives of the
employers balh of the public and pri-
vate seclors were there and the re-
presentatives of the two biggest trade
unions organisations in this country
‘were there including the organisution
which is now headed by my f{riend
Mr. Pandey., Out of these seven Mem-
bers, he said, six Members, that is to

say, an overwhelming majority, agreed
on certain recommendations while one
member representing the empluyers
of the private sector put in a minute
of dissent,

Shri A. P. Sharma (Buxar): He is
sitting here.

Shri Indrajit Gupta: 1 am not aware
of who is sitting here, My quarrel
is not against any individual and, to
me. Mr. Dandeker is only a symbol
of something, of Mr. Kriloskar per-
haps who, from outside, is offering a
new kind of bonus to individual Con-
gressmen a: the Chairman of the
Federution of Indian Chambers of
Commerce and Industry and saying
that if you champion the cause of
FICCI, he will give you the bonus, 1
am not concerned here with the indi-
viduals. 1 am concerned here with
the representative who put in a minu-
te of dissent and, that is the form in
which the Report came to the Gov-
ernment, six Members on one side
and one Member on the other, and
the basic core of this minute of dis-
sent—I am sure Mr. Dandeker will
not contradict me—was precisely re-
lating to the methoed of computation
of the bonus.

Now, what is the precedent that the
Government has set before the coun-
try where democracy is supposed to
be practised and where sermons of de=-
mocracy are handed out to us every
day by the hon. gentleman opposite?
We are alwuys told that democracy
means that the verdict of the majority
will prevail. But in this particular
case, we found that a veto power was
given to one Member—practically, it
amounted to the veto power—repre-
senting the private sector capital and
the Government obligingly incorpora-
ted the main essence of Mr. Dande-
ker's minute of dissent into the Ordi-
nance and now into the Bill. There
was much in the majority recommen-
dations of the Bonus Commission
which were not at all palatable even
to the workers; perhaps, they were
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not palatable to the employers of even
the publie sector—I do not know—bu:
our representatives, I mean, the re-
presentatives of the trade unions in-
cluding Mr. Vasavada who was the
President of the INTUC at that time,
put their signatures on the majority
recommenda ions precisely in the in-
terests of getting some sort of an
ovenll settlement which would settie
this vexed question of bonus to some
extent in the na'ure of a package
deal, taking the good and the bad in it
together, An honest attempt  was
made that some sor{ of a cease-fire
on thig question of bonus should be
brought about through a package deal.
I suppost that one Member represent-
ing the private employers was allow-
ed to carry out an infiltration acros
that cease-fire—Mr. Dandeker by his
minute of dissent committed that in-
Hltration—that infiltration waz  not
atopped but encouraged by the Gov-
ermment and, step by step, the Gov-
ernment has gone on retreating in the
face of that attack, that presiure, ynd
now we have hefore us a very much
emaseulated wversion of the Bonus
Commission's recommendations ana
the geience of it is that the method
of computation has been revised in
such 8 way that the amount which
will gventualy emerge as the alloca-
ble gurplus for bonus has been dras-
tically cut down and, in some cases,
may be reduced to an almost vanish-
ing point, The Minister could have
been fair enough to remind this House
that, for example, on the question of
deduction of prior charges, before
arriving at the allocable surplu: for
bonus, the mujority of the Bonus
Commission’'s recommendations had
eaid that as far as taxes were con-
cerned, only income-tax and super-tax
should be deducted as prior charges—
that igx a fact—and now the Bill which
iy before the House says that nol
only income-tax and super-tax “ut
also companies’ sur-tax on profits,
agricultural income-tax and any other
tax which may be declared by the
Central Government to be a direct

tax for the purpo-e of this Act can
all be deducted. It is not a very zer-
1158 (Ai) LSD—7.

fous departure from the Bonus Com-
mission's recommendations?

Then, on the question of develop-
ment rebate, with your permission,
Sir, I would just read out an extract
from the Bonus Commission's Repark
It gays:

“Under the Income-tax Act,
development rebate is not par of
the depreciation allowance and s
granted over and above the depre-
ciation sllowapre. It is a special
allowance to encourage Compunies

to instal new machinery. In a
year in which installations of
machinery are wery large, the

Inclusion of the whole of the deve-
lopment rebate together with the
statutory depreciation, as prior
charge, might wipe out or gub-
stantially reduce the avallable
surplus, even though the working
of the concern may have resulted
in very pgood profit .. ."

Now, here the prior deduction of
the whole of the development rebate
has been permiitted in this Bill. I
do not wish to go into further details
on thig just now but it is easy tn see
that every possible opportunity has
been provided in thig Bill for com-
panien to make prior deductions under
various head: in such o manner that
the allocahble s%rplus that will emerge
at the end ag payable for bonuy will
be either drastically reduced or in
some years, when profits may have
been made, may disappcar altogether,

A< my frieid Mr. Pandey put #t
just now on the other side, what is
the purpose of this whole Bonus Com=
mission's recommendations and  this
Bill* Ig it that the whole concept of
bonus ghould be put on an equitable
basis whirh wou'd as-ure the working
classes of this country that they will’
get a due share in the profits which
are the resull of fheir toil or Is it that
they may be landed either in & mess
of litigatlon or In a conditlon where
for some years thev will not wet bonus
at all despite having bullt profits for
the employers? How the INTUC,
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which, ig alway; fighting ag the sole
representative of the working class,
find themselves able to lend their
support to this Bill when their repre-
sen‘ative had signed the majority re-
port of the Bonus Commission which
has been violated now, is beyond the
comprehension of ordinary mortals
like us. Of course, we do not repre=-
sent the workers' they are all repre-
sented by the INTUC,

This s the situation now. We find ln.

the Bill itself that, not only content
with reducing the allocab’e surplus In
this manner, the number of conditions,
the number of restrictions, the num-
ber of exemptions or powers 1o ex-
empt, with which this whole provision
for bonusg has been circumscribed and
hemmed in are such that I think, in
the end it would be more fitling to
change the long title of this Bijll from
‘payment of bonus' to ‘non-paymeat
of bonus' because that geems to be the
real object.

The minimum number of peop'e
should qualify for bonus—this seems
to be the object of the Bill as it has
come in its present shape, The
Minister has made much ado about
thly provision for minimum bonus. In
{tself, I admit that, even if this clause
guaranteelng minimum bonus irres-
pective of profit or loss, could be en-
sured, It would be some substantial
gain for at least those workers in our
country who are unorganized in small
fndustries or who have never enjoyed
the benefit of bonus—not only small
Indus'ries, but very big public gector
concerng where they have never had
a p'e as bonus all these wears, Even
there you will find that there is na
guarantee of recovery of minimum
bonus in the event of an employer re-
fusing to pav. Please go through the
clause care’ully, The only way to g=t
their bonus, if it is due under the
Act ang if a  particular recalcitrant
employer does not pay, ls through a
long process of either raising the dis-
pute under the Industrial Dispute A~t
or litigation or something like that;
there is no other way of recovering
the money.

As regards public sector concerns,
the conditions, vestriclions and exemp-
tions allowed are such that, I think,
the Government itself, which in this
case happens to be the employer,
should at least practise enough honest.
ly not to discriminate between em-
ployer and employer since in this case
the boot is on its own foot. They have
put a clause here. I shall, in this con-
mnection, give an example which s
fresh in my mind since I dealt with 1t

only day  before yesterday. In
the Durgapur Steel Works or
rather in the Hindustan Steel

Works, a dispute has arisen whether
they have to get the minimum bonus
this year or not, According to the
terms of this Bill, they have to show
that, in that year, 193859, this Durga-
pur or Hindusian Steel Works was ac-
tually in production, The manage-
ment holds that, in 1958-59, the pro-
duction which took place was a trial
one, an experimental production, and,
therefore, cannot be reckoned as re-
gular  production. The employecs
have proved—and it has not been con-
troverted—that, in 1958-50, the pro-
duction of Hindustan Stee] Works
felched a sale price in the market of
Rs. 20 lakhs, Of course, the produc=
tion was on a much smaller cale
than what It is today, If it was trial
production, an experimenta] produc~
tion, how was it sold in the market
and how does the Balance Sheet of the
Hindustan Stecl Works for that year
reveal that, by sa'es, they got an in-
come of Rs. 20 likhs? Because of an
invidious clause in this Bill, which is
put fn there for some obscure purpose,
we find that there is a very big dis-
pute there; the sitvation is head'ng
towards a strike and we do not know
what is going to happen.

The Minister is going on inunda-
ting this House with amendments to
the very eleventh hour, which only
ghows that his own mind is not very
clear; even this morning he supplied
us with a list of amendments (No. 8)3
yesterday he introduced a new amend-
ment adding to that huge list of ex~
emptions and in that he adds all em-
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ployces of inland and water transport
companies which are operating on
routes between two couniries, I know
what he has in mind. I am the Pre-
sident of the Union of that Company,
which sent a telegram only three days
ags from Calcutta, the River Steam
Navigation Company of Lord Incheape,
whose control and management have
been taken over recently by the Gov=
ernment though the shares of Lord In-
cheape have remained intact, DBe-
cause of the British Company's mis-
management all these yearg and be-
cause that Company has been ghowing
losses over the last three years, thet
management put in a petition 10 the
Government that they should be ex-
empted aitogether from this Bill and
Mr. Sanjivayya comes forward obli-
gingly and on the brink of this con-
sideration of the Bill, he puts in an
amendment like that.

Further, I say that thig is & very
dagerous form of legislation which s
being undertaken. 1 agree with Mr.
Dandeker on one point. There are so
many contradictions, so much of con-
fusion, in the drafiing of the legis-
lstion and in its outlock too. Pro-
vided the company has completed at
least six years, provided so many
other things, once it gtarts functioning
as a regular company—Iit does not
maiter even If it makes a loss—it will
have to pay a minimum bonus. But
if 1t Is not six years' old, it jts pro-
duction has been a trial production
if it operates a water route which pas-
ses throuzh a river in Pakistan, then
it is not to pay any bonus, Wonder-
ful'! What kind of outlook is  this?
‘What does this mean excepl to iry
and cut out people as far as possille,

Then, teke for example the question
of the category of workers who have
been completely exc’uded. All ap-
prentices are excluded altogether. Why
should they be excluded from getting
even the minimum bonus? Contract
labour ie tota'ly excluded, In the
definition of wages for the purposs of
calculating bonus where Mr. Sanji-
wayya very proudly sald that hitherto
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It wag only basic wages that was tahen
into account, but now it would be
basic wages and dearness allowance, I
may remind You that there are several
lakhs of employees in this couutry
working in the distribu ive and euch
trades who function mainly on the
basig ol commissions. Their regulsr
fixed salary amounts to R 50 or 60
per month; the balance has to be
earned from commissions on nales.
Let ys take the popular example of
the salemen cf Bata Shoes or the
salesmen of Usha Company, who
make fans and sewing machines
They are all educated middle.ciass
people and some of them are gradua-
tes, Their flxed salary I3 Re 50 or
60 per month and the balance has to
be earned by them on the basis of
commissions on sales. But thig Bill
comes forward and excludes gll com=
mission from the comoutation of
wages for the purpose of calculating
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bonus. Is this a correct thing to
do? It means that. In such rses,
those emplovees will get proc'l=
cally no bonus whatsacver, Here

in their cases, where they are fune-
tioning s salesmen and so on, thelr
commissions, the rate of commission
and the basis of commission are an
integral part of the contract of ser-
vice; it is not just something in the
air: it is in the contract of service,
Yet, these commissions have been ox-
cluded. In such cases It means that
the whole body of emplovees will be
clearly denied any bonus at all.
I could go on for a long time
dea'ing  with  many points  and
we shall bring many of them up
when it comes to the guestion of con-
crete amendments and clause by
clause conziderat on. Now, | must say
a word about the famous clause 34,
which my hon_ fri-nd Shri K. N,
Pande has dealt with alreadv, Of
course, I hold my natience a little bit
because the hon. Minister hae assiured
us that when he comes to that clause,
he would enlighten us to our com-
plete satisfaction. That was why [
‘was interruoting mv hon friend only
1o g little extent earlier on breause I
‘would have liked him tp have explain.
ed st the outset of this
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exactly what the implication of this
clause 34, is. I fully share and my
organisation namely the AITUC fully
shares, the misapprehensions and mis-
givings of my hon, friend Shri K. N.
Pande that what might emerge ulti-
mately as a result of this clause 34
may not be protection of higher
bonuses at all. It may be so in some
individual cases but in many cases it
may not be go, and in some cases it
may lead to a fall from the previous
higher bonuses. My hon. friend Shri
K. N, Pande is quite right when he
asks what the object of any progres-
slve lerislation is if it cannot give a
fool-proof puarenfee that the existing
rights and privileges of the workers
will not be curtailed, 1 existing
righ's and priviloges are going to  be
curtailed, then whatever else may
happen, that act cannot lead to indus-
trial peace, but it will lead to more
bit'er discontent and unrest and more
Intangive ctrife, which 1 am gure the
hon. Minister does not want just as
none of us wants it too,

Here, in clause 34, all that we ore
guaraniced is lhe ratin. How that ratie
will work out In practice ls something
which 1 would be very glad to know
from *he hon_ Minister, For the ratio
is in relation to a base year, In that
particular base year, we do not know
what condition the particular estab-
lishment or company may have been
in, 1f i am linked on a ratio basis to
a base year, then the result in the
prestat vear when I am going to ect
bonus may be completely to my dis-
advantage. On the other hand, my
hon. friend Shri N. Dandeker has
pointed out some example where it
may work the other way round, 1 do
not know, The whole thing is a
econfusion. Even if the ratio is main-
tain~d, the quantum of bonus per
worker mav fall down consid-rahly
because in the meantime the number
of workers may have inereased in that
conecern and only the ratio would be
maintained; in that ra%. the quantum
of bonus arcruing to each worker is
Bbourd to fall.
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Therefore, as far as clause 34 s
concerned, we have not been able to
apprecitite vet what sort of fool-prnof
protection it embodies. We have got
grave misgivings. I believe and I am
told that the recent strike which took
p'ace by the Timex of India employees
osnd Benngt Coleman and Co. eam-
ployees was called off by that union
on the basis of some ggsurAnce given
to them by the hon. Minister that
clause 34 was being formulated in
such a way that there was no possi-
bility whatsoever of their previous
higher bonus—I take it that higher
bonus means higher quantum of
bonus—being reduced; I am told that
on the bagic of some such assurance,
that strike was withdrawn. But in
the pages of this draft Bill and in the
language of this draft Bill we find no
such assurance whatsoever. There-
fore, we would certainly like o he
enlightened on this point,

Finally, 1 would conclude with one
other observation. Sinee thore seem
to be so many misgivings, and they
are belng expressed from  various
sides of the House regarding the way
this Bill is drafted, and since many
anomalies and contradictions are being
pointed onf, ARA smce we find alzo
that the hon, Minister himsel?! on the
marning of the Gth of Septomber,
1965 is still not having his mind at
rest and has still come forward with
sheav's of smendments himself, 1
would reaue t him to please eonsider
once again whether it is not possible
even at this stage to refer this Bill
tn n limit=d S 'ect Comm'ttes; the
durat'on of the Seleet Committee may
be limited. 1 dn not want the whnle
thing tn go on for months and months,
but let it be limited to just a couple
of weeks or ten days, Let a chance
be given to some commiltee to po into
the Bill and trv to remove srme of
these anomalies and thes= contradle-
torv things and clarify certa’n things
§0 that it mav not land us in endlney
dienites and litication and endleas
strif> hereafter. This, I think would
be a correct reflection of the views of
those who aTe entertaining doubts and
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misgivings on this guestion through-
out the country.

Mr, Deputy-Speaker: Now, Shri
A. P, Sarma,

Shrl Sham Lal Saraf (Jammu and
Kashmir): You are calling only
representalive; of lJabour. We have
no place here?

Sbri Daji: There is enoush confu-
sion already. Let not the confusion
be worse confounded

8hrl Sham Lal Saraf: My hon
friend mny rest assured that we ghall
point out where the confusion lies,

Shrl A. P. Sharma: | wish to con-
gratulate the Government and the
Labour Ministr for having brought
forward thig Payment of Bonus Bill,
1865 before this House far its passage.
Before the amendments were tabled
by Government, I had nlso some ub-
servat'ons lo make regarding this Bill,
But after the tabling of the amend-
ments, particularlv to clauses 33 and
34, I support this Bill wholeheartedly.
That is why T congratulate the Gov-
ernment and the Labour Minister for
having come forward with this Bill.

I alsn congratulate Shri N. Dandeker
and Shri Indrajit Gupta because they
agree to at least one thing and that is
to cause confusion. All along they
have been talking about confusion. I
shall come to them later on in the
course of my speech while dealing
with the Bill proper. At this stage,
1 would merely point out that both of
them are inferested in it for the same
purposes, although they may be talk-
ing in different language. And that is
why they are opposing this Bill,

From a close study of the Bill It
will be found that about 45 lakhs
unfortunate workers who, as the
Labour Minister has said, have never
seen what is called bonus are going to
get & minimum bonus of four per cent,
My bon. friend Shri N. Dandeker
objects to 4 per cent minimum bonus.

Statutory Res. and BHADRA 1§, 1887 (SAKA)

"late  Tribunal

Payment of
Bonxuy Bill
But this Bill will protect alss the
right of the workers to get higher
bonus wherever they have becn get-
ting higher bonus as a rr<ult of some
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award or some settlement. The tolal
amount aceording to this Bill will be
about Rs 25 to 30 crores. Therefore,

I would like tn say that this is defi-
nitely a gain for the workers, and
particularly, a5 T have said, to those
workers who have never received any
bonus at all in the past.

I shall be very happy if this bonus
formula is extended to other indus.
tries, and particularly to the workers
in  public sector undertakings, and
some method is found out by the em-
ploying Minisiries to include those
workers also who unfortunstely have
been Ieft out of the scope of the pree
sent Bill

To have a proper appreetation  of
this Bill, the amendments that have
been tabled, particularly, to clauses 33
and 34 have to be appreciated in the
background of the charactee of bonus
originally recognised in thi: country.
Orjgintll'ly bonus was regarded as er.
gratia payment to the workers, But,
according (o this Bill now, it will be
a matter of right for the workers.
Therefore, this  Bjll substantially
changes the character of !'...us hither.
to paid to the workers in this country,
This bonus Bill will ensure gocjal
Justice tg the workers, and il wil] be
definitely laying down 4 heelthy
tradition for settling the honus dls-
putes of the workers

Shri N. Dandeker ang the em-
Ployers have apposed this Bill because
in thelr opinion the employers were
Betting  some  rehabilitation allnwe
ance under the Labour Appel-
1 formula and that
s not provided in this Bill,
and, therefore, they are opposed to
this Bill. We have to examine how
much they were getting under the
Labour Apoellate Tribunal formula
for rehabilitation charges. They were
allowed 8 per cent return on the
capital and two to four per cenl as
reserve, The Bonus Commission re=
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commended 7 per cent and 4 per cent
respectively, and according to  the
mo.ification now made by Govern-
ment, which is incorporated in this
Bi.l, the rates wil! be 8§ per cent
and 6 per cent respectively. From
all this you will find that whatever
modiflcation Government have made
s0 far in the bonus report and in-
corporated in this Bill is such that
the employers are definitely the
gainers. There is no doubt about it
Over and above that, they are also
entitled to a certain development
rebale. Therefore, I do not under-
stand why the employers are oppos-
ed to this Bill

15.30 hrs.
[Dr. SAroJiNi Mammsar in the Chair]

They are opposed to the payment of
minimum bonus of 4 per cent, be-
eause their mrgument is that if an
industry runs at a loss, the workers
cannot be entitled to a bonus. Here
we have to see that these workers
do not suffer. If at the same place
where there are two industries, one
running at a profit, and the other
running at a loss due to mismanage-
ment or incMciency on the part of
the management, If one industry is
running at a profit, naturally  the
other industry should alse run at @
profit. Therefore, to say that mini-
mum bonus is not justified is  not
correct. 1f at all any industry runs
at a loss on acrount of mismanage=
ment of the industrialist or emp’o-
yer. it is the employer who  sheuid
suffer, not the workers, Therefore. 1
agree that It is shsolutely justified
to filx a minimum of 4 per cent and
a maximum of 20 oer cent bonus as
laid down in the Bill

In spite of all these modifications
whirh are mostly in  favour of the
emplovers, they are not mtisfied.

When these modifications were an-
nonnced hv Government, the wor-
the

kers' organisations, particularly
organisation to which I belong, the

Indian National Trade Union Con-
gress, protested against them, but
iater on when the Prime  Minister

and the Government of India assured

us that wherever the workers are
getting a higher bonus thap that
laid down in Bonus formula they

will continue to get that we recon-
ciled to the idea of the modifications

While concluding my observations
at this stage, I would record my sup-
port to the Bill because it ensures
the payment of a minimum bonus to
more than 45 lakh workers who have
never got bonus, it protects the in-
terest of about 15 lakh workers who
have been getting a higher bonus
than that laid down in the Bonus
formula and at the same time Indus-
try will also get sufficient allowance
for development and expansion and
their expenses. This Bill is quite in
order and I record my support and
that of my organisation to it.

Only one word regarding the Op-
position friends who are opposing
the Bill. 1 wish to say that some of
these people are not interested in
solving certain problems. This is
particularly so in the case of our
friends sitting opposite, that is, the
Communist Party and the All India
Trade Union Congress. Thev are
never Interested in solving the pro-

blems of the workers because thev
know if the problems are gnlved
through peaceful or constructive

methods. their utilitv will eease to
exist, Th~y will only be useful at
a pla~e where confusion reigns. That
is why T have said that T want to
eongratilals Shri Dandeker and
Shri Indrajit Gupta for the fact that
at least they can agree in one res-
peet. that 1e to canes eonfusion, That
is why they are trving to create con-
fusion so far as this Bill is concern-

3

Otherwise this Bill is quite In
order. It is a progressive step, it 18
a sten towards so-iallsm in  this
country, Over and above that. it lavs
down a peaceful, constructive method
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for the selllement of disputes of
workers regarding bonus. 1 hope that
the same formua will be extended
to the rest of the workers in the
couniry who are working in employ-
ing ministries like railways, defence
and other departments.

With these words, 1T support the
Bill

et wd : arrT wamefy @,
Y v T w1 Hweq faar  FF & qw
WA ¥ mgma AN, dfET R A
* we foan § oy ow Ay wfi e
& ¢ wifedrw & wgay 7t § 1 ¥
o §f w7 § fF Alm wdv A
W fawfof & ff g1 97 w1 A8 .
&ar Y 8 ¥ v T g A W
& ¢aw g g | Afes § & 2t iy
17" st 7 N fawfor £ § g4
Ty wifed= W faq fooda o
W gy wogd & o sTowra #
®TH ®TA ATl F qEeAly § ) G wTOw
% A qg gwer faar ¢

oY ZiEFC AT A gAY & o
wweT § IAH 0T WY gEeT ¥ o=
B 37 w1 gz sz & @y wifedw
& frwy ®r w=ry AN O, ¥ wzAw
¥ fe 335 a3y & a2 wifedm fawram
wifge a1 ar fag @ar safge ar

wa foa ar ey gu & qgy Ay
AT FHAA & FIEE ) garg w97
wart 1 wg g & 3§ 3 Ay
wf51 fa7g 92 fa=me w7 & =7
afcarar &1 & 1 927 TAE AT AwAT
ara a1 5 §9 om @fmm a9z w7
feam o drgerm e fear 1 9w ¥
arz waAT w91 fe s ofer &
T q Ian §9 feen gl e
® [eqr, I9% a2 gz 9w 9 af fw
¥R Feqrea a§ T A wAgd N §9
& feqr gt a1 Sfew Aw

Payment of
Bonus Bill
d %y & v a7 &1 faror &7 2
wifgT AT 9 QR ¥4 A fatan
¥ # wawc g oar fafer ax a4t
wifgn w1 3731 A fafraw o dfeqan
7w w< faar § forw & swoifeat #
AFEA A g, W AALT TETEA T AT
wir @ oA A F oAy @
T XX 19 F qg sew A § -
“It Is difficult to define in rigld
terms the concept of bonus, but
it is possible to urge that once
profits exceed a certain base, la-
bour should legitimately have a

share in them, In other words,
we think it proper to
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construe
the concept of bonus as sharing
by the workers in the prosperity
of the concern in which they are
employed”. ‘

& wawr g fe o wA ¥ wTeTAT @
I art ¥ 340y fra v oen frerar
§ ot gz smraT Y B 1 I F QqaETC
IFA wadr fong @ 8

& oy frorsm fis o ¢ wwra-
arg ® FIIm ey 37 e gaTHAL
w1 fegra Gy g7 W wAzl % wg
38 wwC g A Fear & @ fe
wimry 7 fawlfor w1 & 1 773 WY
A1 Ty ATF HATT A AX w0 q9A
femr & 29 & aTA A3 & nAg 4
wifaw w1 2 1 w1 7 551 § fw
wI4nT ¥ % qwry wifeze dem o
wste 2vw gavqy w0 wfqn Afwa
LijC S S

“All direct taxes for the time
being in force will be deducted
as prior charges; tax concessions
given to the industry to provide
resourcea for development  will
also be accepted as prior char-
ges: the rate of return on capi-
tal to be allowed as a  prior
charge shall be B per cent. on
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paid up capital and 6 per cent. & W & 98 Frow faar g @
on rescrves (as against 7 per w ™ i Ty t 7 wror w

cent, and 4 per cent. respectively) -
as recommended by the Bonus Tam g afe sfawa & @t a3 @

Commission”. famr & & Yawwdiz gz =i Adl
ATt AT agE A A wEgwia = e K

fear t gt F1 =frerc fraqr mar t & “As regards the development
@ T fe dar W ¥ TH w1 w91 rebate, the commission observed:

*“We now come to the question of

wfrere fisqr 1 g g arad wHE development rebate and the sav-

g1 1T €7 € @ wwA A AgT qrA ing tax on account of develop-
N ment rebate..It is a special al-

WX T AT 99 & 0% q9a qwma lowance to encourage companies
ot 3w w1 wree T fwar to instal new machinery. In a
vear in which installation of

Dr. Ranen Sen (Calcutta East): machines are very large, the in-
Government has been pressurised by clusion of the whole of the deve-
big business. lopment rebate together with the

statutory depreciation, as  prior

.ﬂ.—@ - gy fowex gAY charge might wipe off or sub-

stantially reduce the available
r “"rﬂ 9T I G | A 0 W surplus, even though the work-
wﬁ' L LU A1) ‘TE* Q L {Es Ing of the concern may have re-

gl erow frer wnferet T ot o W sulted in very good profit.’”.
wTge § | qF wARgwA qEr wrow dar
§ @ & 1 o mivew 3w § art WA WTC W WO el gg A
¥ e ¥ eEew fear § o g VO (6 WH Ay $amwae fod Wi

I W Ay aorz A wwrt § fe

“The Super Profits Tax has :
been notified by the Govern- dar Wit At fen e wfyw

ment as a tax on excess or

abnormul profits under Section *{12) *“direct tax" means—

340 (&) (d) of the Companies

Act"”. (a) any tax chargeable under—
Ja wH wET g g oAy earaias (1) the Income-tax Act;

o oy ¢ fx dw W wiofat ® (ii) the Super Profits Tax Act,
o fis agi 0T WgAT § W T E I 1963;

Wt g wifez & & AW ‘ﬁIT'!‘HT (iii) the Companies (Profits)
wifzw afew &ar 7 o g 4g W1 fean Surtax Act, 1964;

qr & f& fosr mfesi & o Gar {iv) the agriculture income-
AT TfET, ARTH AW FE F 9T AT tax law; and °

@ 1fen dm &1 & WA a & (b) any other tax which, having
m gt g ¥ regard to its nature or incidence,

may be declared by the Central Gov-

o Faaaiz faz : ernment, by notification in the Offi-
A & o # cial Gazette, to be a direct tax for

wax fawrr st for B 1 S f the purposes of this Act:”
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wgtae 24w Y WA A afoarar aand
¥ v o o< 3w ¥ foan § fe Wi
v fay i goeTC oz A WA AR
gtRE 3 AT WIM AT agr
FCHIL K1 4§ Wfwe qU A8 JizAr
STigT o

W & a1z qR aww ¥ 7 aran fs
af feET 91 § I A 6 W
foir gz S 2 & 7 oy 6 AW
gERawETa@m g ? 6y aw
af wefl ® awe adt 2 wfg?
ag 6 AT wTy A wgr & frerar § 7

g arz % 7 ag A wrer e
qafes deEfem @t g & mfaa
frar & a1 aff | @& ATEA T oW
wg & fe iz gt ¥ ag A
faemr |mp A g ) wTAT Ay A
faw qafas G & arey Wi A
WY QAT WIfgq 7wy s w1 §
WY # frEE wwEh st § o
Y& ATeY ©F wfowa ¥ a9 % 88 97
T W g —

“A number of representatives
of public sector enterprises ap-
peared before us or submitted
their representations, [n one way
or another they emphasised the
special character of publiz sector
enterprises stating  that  their
primary objective was to assist
in the economic growth of the
country with a view to promo-
ting employment and the well-
being of the communily in gene-
ral; that profit motive was a
secondary consideration and
that whatever gains ultimately
accrued would be utilised for
further growth to the ultimate
good of the entire community;

Bomwvs Bill

that most of them were of a
basic character designed to pro-
mote dependent industries in the
private sector; that certain fnan-
cial institulions recently set up
were not intended to restrict or
retard the business activities of
established private financial in-
stitutions, but were primarily
designed to provide cheap credit
for the development of indus-
tries..."

wT W ¥ IFA o e 20 TTHT W
¥T wdMT M @ A eA
Frew ¥ dare giR | 3w W ow ey
fear & ax 97 9 W faw a0 g o
afew oft o wwre & fer amomr @
frewmd @t 177 o 3 M S *
fag 20 gz w1 Wt e g g
r wgr & v 38 qafaw ot @ e
I woETdl FTTAr w1 qew far
wm g foed fe 3w fedqt &
WA g, artiz wad famd fr
20 TCHz ¥ o sTEVE 1 g an
ot arr & o gur & 0 & awe
g e wfowa & o) foar gur & @y
wfrwt X w77 @ fo g ww & W
W ot @

“The term ‘Industrial employ-
ment’ will include emp'oyment
In the private sector and in es-
tablishments in the public sector
not departmentally run and
which compete with  establish-
ments in the private sector”

I SEw @ e a8 qafae
T ¥ wrmar Py @7 3% amer
T wfqwa w1 fawrg af vem kA
ot =i fewrr fer &

“In the strict economiz sense
competition covers not only ser-
vice rendered and/or the produc-
tion of an Industrial unit but
also the resources utilised (com-
petition for labour, capital and
materials): but if this were in-
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tendeq there could  hardly be
any signifizance in a snecific use
of the expressinon ‘which com-
pete with the establishments in
the private sector’, because
every industry must employ and
compete for resourres for run-
ning it, and therefore, there can
be no exemption”.

wx afy wrT AT R de TuT
& TeTw gvEly w1 47 qafew dvx
¥ EY ar e &rzT o g vy mime
i g M aTg Af § e A
Wamm IR | w3 gz & oy ?
ot @t @ w  #dfuw
aft ¥ @ w  #Afw
¥ wedvA g, T & WA
fm Wi sferw ¥ wwdww g
® ag Arw qafas §=T oY Aea
dert QA1 & famar wifzgg @ omEA
7 ag oF awr warg fear § fs
FaA grgdz T 9T A A AW
faor wr fam @ #fF qafas dazx
%) IAq wEgEA W@ § 1 AW
FRAT IA qT WY ATy g qrfag
dff (a1 aft fer o @ § wafag
H @it ¥ el ¥ e waww

g

Far fx ot wEwT WX gEAA
Tt A 34 F oA ¥ ow@m g omE
T THES TE FAWAT § | WHE
gig & oF Wi ur femr mm
& —

“Provided that nothing con=
tained in this sub-section shall
entitle any employee to be paid
bonus exceeding twenty per
cent. of his salary or wage for
the accounting ycar:".

dfgmw feam @1 wifzn @
¥ arey w9 A ggi Ay =ma fam
g &1 5 owmr ooz & myam
Fad g imgadrgu s
w9y ¥4 F oF g9 ¥ faar wle
g ¥ oA faar) o gw ¥
v A faar f5 witdie & wqa< &
wwy § afF gad avw wz foan
Ll

fs fedt gea & W dfeaws
20 qHZ ®1 Ty I8y wfaw
Dm vk W wdAd G oo owwar
L4

ag dwm 34 % A qu oap @
a8 @ vav e wew frwaar
Gan aft &\ WA Q@ gEw
g fe €1 & w1 & wrf g7d a7
t ag weA IEA ¥ Ay dwwa
#arc frar, fTU7 W wAAT ¥a
g A g W xI¥ @s afax
§ s g 5 W $3 wom g
qza § 9 €9 QagaOA w1 I@A
AT TN E

A wwr wirz fem § wed
w2 g1 wiafanim adf
®Ty § 1 Fad WM X Tz W
b

“32. Nothing in this Act shall
apply to—

(i) employees employed by
anv insured carrving oa
genera] insurance business
and the employees employ-
‘ed by the Life Insurance
Corporation of India™

ot TH ¥ 73 vy § fF o
feliig fa3dg o gy QAW A0
adl grm AfeT gFe wrfe #o WY
a4 wx § 0 ¥fe a T gmde
wigr AE Y e ¥ o § oy
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¥ gaa F oA g 3 AT @
€k fay @it wif diay wnjiz
famr & 7

a9 A a3 w1 § —

“(c)  institutions (including
hospitals, chambers of commerce
and social welfare institutions)
established not for purposes of
profit;

“(vi) employees employed
through contractors on building
operations;”

o wgm a7 & e fafeen dietve
wr wrd oy gu § o g wA
T ¥ W WA § 1w
wa o¥7 ¥ W ogem @ faad
wgir forar & 1 qx fafaxr aro

“If the appropriate Govern-
ment, having regard to the
financial position and other re-
levant circumstances of any es-
tablishment or class of establish-
ments, is of opinion that it will
not be in public interest to app'y
all or any of the provisions of
this Act thereto, it may, by noti-
fication in the OMi-ial Gazette,
exempt for such period, as may
be specified therin,k ™

g6 SR R wwiw & fag
war ag awAm g 5 ava faw
am wE g wifim ) wwmEE
g fs st aF wigat e
W fedY gxfizos s #
Tiesy 1Y § IAAT AW wfawa §
¥ fau wwar dax
TrAa W yafag
W mg w1 xEE wfer ™
mar § 1 &fE o7 0 6T 8z
wifgar e Ifga Aft &

g
s
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¢
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Payment of
Bonus BNl
oy gyF dfgan W fafaws
war g & fF ogiwm @A faw
a¥m AfET Fm wwA a7 FTar A
¢ f5 & s @ :m qa
# amar oqiEr @ WA @ WK g
qA F amed w4 0 & ? 60: 40
w1 Uomt T § 1 60 qTHZ IW
¥ qF G WX 40 T E aE
W, §TEE T &1 AfeT @ 60
qudz ¥ o @Y § f5 o s
far g @y 30 gz & wrewliz
fokz faeam § 1 x@ ATy wTOETARIC
¥ qmm 70 WA g andd, Wiy
e kA, vare fgear, 99 & @@

o

& gwwn g fe o
¥ qm www@ Ay wogdd
faemar we fear o ¥ fes®
17 wra ¥ 40 A ¥ 09
Ty, A dar Agw ag few & wmo
LA CRE N E S COE LU
¥ wiis 2 & &, &3 fr WA wgr
& ag qhaw faq qagd & @Ay %
fear & 1| &fe7 amgT €7 § dq=
g gid | wHwA W wmaT A 4z
dfegam Wit fafrw @@e w
wIeyt §T & qAAZO & GG w1
foar § 1

4064

i

ﬁt‘an

& % o ey far & 0 &
77 qagza & am tq fam %
q94q §@T1 § )

Dr. Melkote (Hyderabad): Madam
Chairman, during the short period
of 1] or 2 hours, we can clearly dis-
cern three kinds of thought being
viewed today. One set of membera
on this side are for supporting this
Bill a!together. On that side are
the people who are criticising it
Among these two groups on the other
side also, a distinction could be made
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One group likes to thwart the Bill
a'together so that the working class
conditions may not improve, where-
as the other group wants to imperl
the provisions of the Bill.

Sir, on behalf of the workers and
on behalf of the labour, I would
Like to say this. This bonus Bill that
has been introduced here has a long
and historic past and it has ulti-
mately culminated in this Bonus
Bill today and | stand here to offer
my strong support to it. I do so for
certain good reasons, ong reason be-
ing this, One group whith wou'd
Like the thwart it had been conti=
nuously saying that the workers have
no right to claim this kind of bonus
whatsoever, It is that section of the
Opposition here which has been rais-
ing questions as to why the Ordi-
nance was promulgated; they were
indu'ging in  legnl quibbles and
other things in the Bill and ultimate-
ly would oppose, if possible, the Rill

a'together. They were not for the
betterment of the working class
at any time;  they had  never
been and even loday if they rould

help it they wou'd like to sce to end
of this Bill. The second group in
the Opposition side seized the various
flaws in the Bill, saying that the
gquantum of profit and other things
had been nibbled away by the in-
dustrialist, clasg so that the working
class may get less and so on, How
to improve the living conditions of
working class, is the question. The
Supreme Court itself had to give a
decision. ‘There was a case of a
strike between the workers of a
mill and an industrialist referred to
the Supreme Court which sald: this
is a At case for a commissinn tn be
appointed by the Government to go
into the whole guestion. That i hnw
the Bonus Commission got appointed
with representatives of Government,
industry and working class. There
is one auestion which I would like
to highlight today; that is that the
repreaentative of industry In  the
Commission, Mr. Dandeker, had given

a 'minute of dissent. Were it a upm-
nimous report, it would have been
easy for the Government to intro-
duze the Bill immediately. But he
had appended a dissenting minute
and so it is a 'majolfity report.
We stil] expect that the representa-
tives of the industrialist class would
play the game in order that the
bonus is given at an ear'y date.
There is no want of money as crorcs
of rupees arc held back and they
are not being paid. Intcrest acecrues
on it but we do not know to whom
it goes to. Today also, this Bill is
being opposed with a particular mo-
tivation, the indu liin' .z have been
doing so all along. They have never
accepted that the workers are due to
be given a bonus of this type but
they say that thuy could participate
in the profits of the companv, it
productivity improves. One of them
said that it should be related to pru-
ductivity. Supposing it is not and
still there is a profit made as one
Member pointed out, are not workers
entitled to g share of i1? How does
this profit come in? What iz hap-
pening in other European countries?
Today, after Independence what do
these industrislists pay us es wages?
The establishments in this country
managed by private industrialists
get raw materials cheap; they also
pay cheap wages; they earn enor-
mous profits. Our charge is that they
are not giving even a living wage
today. What happens in other parts
of the world? I was in Europe two
or three months back; this was my
third visit,. An ordinary worker of
any type in Europe gets a minimum
wage of £16-20 per week which is
nearly 14 times the wage of a wor-
ker per month here. So, it means
that the workers here are not given
their due and yet the industrialists
oppose even a small guantum of
bonus that is being given to them.
The working class  compriees 12
million workers in this country and
they would have risen in revolt but
for this Bill. The Government wants
to allay that unrest and it has donse
30 by promulgating the Ordinance, I
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do not seg what is the unrcasonable-
ness in it. It is only in the fitness of
things that Government have done
80; they have done a very wise thing.
Otherwise there would have been an
upheavel of the working class. 1
congratulate the Minister for bring-
ing forward the Ordinance at the
proper time. The quantum of wages
that ix given iz very low. So, the
Bonus Commission has arrived  at
certain conclusions. In  committecs
of this type there have always va-
rious points of view to be taken into
consideration. If we the  workers,
support the Bill that is here it does

noi mean that we support every
clpuse of the Bill. 1t only means
this. In a'l committees, w¢ have

ultimately to arrive at some unani-
mous decision and there is some and
give toke. It is in that Jight that our
support has to be given, Nobody
should take law into his own hands
and say he wil] not do this or that
whatever be the decision of that
Commission. We aceepl our ohiac
tions again becnuse nothing
is finn) in this werld and we  can
raise it at some other time. This thing,
the question of the bonus, has been
hanpging fire for the past 10-15 vears
and lct there be some decision arrive
ed at on the bonus we are entitled
to, We can always raise other issues
later on. It is from that point of view
that we accept it and in that light
this Bonus Bi'l has to be considered
It is not as if we are entirely
ealisfled with all the provisinns of
the Bill and therefore we support it
But ultimately we Bave to  accent
some such recommendations of a
commitien, Tt wag A& hich-nawared
commission which the Government
had annointed and so we accent it
with all its drawbacks. We rsongratu=-
late the Minister for bringing in this
Bill at this appropriate time.

Ther. are certain findings that the
Commision haj recommended and
they will come up  before you for
discuesion. Tt §a sald. enme of the
workers who have ent a higher honus
mav get affected adversely that s
whidt has been declded in the report

- the situation and
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There were Hhumerous representa-
tions, posaibly, about a thousand re-
presentations, on this matter and be-
ing a democratic socialist (ype of
Government, the Government wanl-
ed to see that the working class got
its just share in the profits. It would
be the most unreasonable thing if
anybody were to curtail what had
a‘ready been getling which means
helping the industrialist capitulist
class aganin, So, certain modifications
had becn brought in to the advantage
of the workers and we congratulate
the Government on this

There is one clause hereé in the
Bonus Bill about the appruntices.
An apprentice who earns & woge 18
intludeq to rece.ve all  advantages
that any other worker derives under
the Industrial Disputes Act. But an
apprentice in this Bil is  excluded
from getling the bencfits of the
bonus. 1 do not know how it has
been done. He is entitled to it and
it has got 1o be given and that is our
feeling in the matter

16 hrs.

[Smu Knapmxar in the Chairl

About one or two clauses, ] would
like to mention, but I may my it
clearly that we have not given any

amendments so far, thinking that
during  the  Ai-cussian, we might
speak out what iy working in our

minds regarding the meuaning to be
attached to certain clauves and when
the Government's clarification and

_our views, if similar, the matter may

be al'owed to rest there, Otherwise,
we would like to press our feelings
in the matter.

I do not want to take more time of
the House. The Ordinance was neces=
sary. The Bill a3 [t has come for-
ward has come none too soon, seeing
the conditions that
exist in the country now. The Bl
has come at th. appropriate time.
There have already been certain
cases reported where tak'ng ad-
vantage of the situation, the indus-
triglists have tolg ' +--rkers that
there wi'l be consideroble delay Im
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the finalisation of the report of the
Bonus Commission and the results
may not prove to pe very encourag-
ing to the workers. And, this they
have already come to an agreement
paying the workers less, The
workers have already accepteg some
of these things, This Bill seeks 1o
protect the workers from the opera-
tion of such things, and therefore
this Bil] is most welcome and we
support it strongly.

Bhrl Alvares (Panjim): Mr.
Chairman, Sir, at long last, the
Bonus Bill is before the House, and
I must welcome it straightaway. For
many years, a large part of labour
legislation has been concerned with
the gettlement of bonus, enq ] am
now glad that is being p'aced on a
statutory basis. May I also say
straightway that the Bill, in its pro-
wvisions, displays a great deal of con-
fusion, and I would at this stage joun
in the appeal made by the hon.
Member, Shri Indrajit Gupta, that in
order to make the Bill more precise
and to remove some cobwebs and
confusions that abound in it, a small
Select Committee may be appointed
to report within a week, if necessary,
so that the Bill can become a model
of precision, and Its contradictions
could be resolved and the Bill can
be passed in thls very session of the
House.

In this introductory speech, T in=
tend to deal with three main points.
For a long time. as | said earlier, a
large part or a large effort of the
trade union movement has been to-
wards the securineg of bonus anq to
the extent that a labour Rill 1ike this
Bonus Bill finds itself on the statute
today, it is a signal vwvictory for
labour, But there js 8 wor4q of warn-
ing T would like to sound on this
orcasion. As I said. a large propor-
tion or an increasing'y large proror=
tion of the efforts of the trade union
movement has been in getting a
bonus, and a diminishingly reduced
proportion of that effort has been
put in the organisation of the trade
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union movement itself, in the gense
that they find it difficult tp male the
unions viable by the collection of
trade union dues from month to
month or from year to year. An
examination of the accounts of any
trade union will prove this. My hon.
friend Shri K. N. Pande opposite wil
Agree with this proposition: that a
large proportion of the total income
of the trade union movement comes
from bonus, and 1 hope that with
this bonus becoming statutory, the
trade union movement does not lose
either its dynamism or its principles,
and that labour leaders will come
together and agree that a higher
basic wage is much better than any
amount of bonyg that they may get
by the leg'slation that is being
brought before this House,

Secondly, It Is necessary to look
at the financial provisions The
financial provisions, the organisa-
tional set-up or the structure, and
those who are entitled to get the
bonus and those who are liable to
pay the bonus constitute the maln
provisions in this Bill. In regard to
the issue of the quantum of bonus
payment. it has been decreed that
the minimum bonus is four per cent,
or Rs. 40 and the maximum would
be 20 per cent. I would like
to question the wisdom of
this set on and sct off of a'locable
surplne thay is be'ng introduced in
the Bill. 1 can understanq if pav-
ment of bonus was made on  pool,
either a pooling of the industrial eco-
nomy af this rountry or hv the ponl-
ing of particu'ar industry. The
question of limiting the honus to
four per cent at the minimum and 20
per cent at the maximum has no re-
lationship to the ecomomv. The re-
lationshin would be prover if. hav-
ing accepted the principle, it is put
down that each industry or each
company will be liable to pavy bonus
on the basis of its profitability or
viabilitv. 1 do not see why thin set
on and set off have come in. 1 think
that once a minlmym bonus hag been
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agreed to, it should be the minimum
under all circumstances and
no company wWhich hag to meet
this liability of the minimum
bonus should be able to claim any
compensation in a year, so to say of
reasonable profitability, because the
princip'e is that bonus must be paid.
I am sure this issue of minimum
bonus Introduces another implication:
the implication is that bonus is not
given on profl:ability; if bonus s
paid on profitability, then obviously
the Bonus Commission would not have
recommended this four per cent mini-
mum bonus to those companies that
have not made any profit, The fact
that the Bonus Commission has re-
commended that even those companies
that have not made any profit should
be liable to pay the minimum bonus
would go to imply that bonus haa a
connotation more than the mere parti-
cipation in profit-sharing, and that it
has all the implications of an approxi-
mation to a fair wage. Therefore,
both these princip'es are here incor-
porated: one by implication and the
other by connoation.

Then there Is the point that con-
fusion has been caused by the drafting
of clause 34, The wisdom of this
clause is nmot understandable. The
Government had given an assurance,
many times over, that where there is
an agreement of the bonus belng paid
at a higher rate, the Government
would not put in any limitation upon
the payment of bonus at a higher
rate. In a number of industries, it hug
been the practice to pay bonus at a
rate higher than this 20 per cont limi=
tation placed statutorily in this Bill.
1 would say that if a eompany can
make g hizher rate of profii because
of the direct co-operation and parti-
cipation of the working classey jn the
working of the company, there is no

reason why the lLimitation on
bonus should be kept at 20
per cent. After all, if it is parti-

cipation, let us ghare a fair proportion.
Whv should there be any limitation
af 20 per cent of the allocable surplus,
a1 It is technically termed here?
After meeting all the labilities,
taking it for granted, the stated in the
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Bill, the amount shou'd be brought to-
gether and (he working classes shouid
have a claim over a sharc of it, If it
has been found feasible in the past to
pay higher bonus than 20 per cent as
now limited in this Bill, I would
like to ask where has all the extra
money, after setting aside the 20 per
cent, gone? Ig it going to be utilised
by the company for any investmen:?
This question is not being aswered.
The reason is not being given as to
why the Government should place a
limitation, It is a legitimate question
and I hope that the Labour Minister
In his reoly, will explain why this
promise to abide by the awarg of a
bonus which had been higher than
this ]imitation of 20 per cent is not
being honoured,

According to the structure, we gre
aware that all workers in a company
which employs a minimum of 20
workers should be given the bonus.
There are a vast number of faclories -
1 think these are larger in numbers
than the nthers—where the company
employees less than 20 workers. Tt
may be a margin of 19: from 10 %o 19.
1 the Government's economic policy
i3 of economic diversification, a larger
and larger number of companies will
be such as will work with a smaller
complement of workers than  that
stipulated In the Bill, What Is going
to happen to them? Those small com-
panies also make a certain amount of
profit.  Apart from the losses  that
they incur the small comoanies, small
engineering shops, are als viab'e: if
the workers can get a share of the
bonus, T do not see why those peopls
wha work in companies employing less
than 20 persons ghould be deprived of
the min'mum bonus of four per cent
or Rs. 40 which Is laid down and st-
pulated in this Bill.

472

Secondly, thers Is a clasa nf workers
who are excluded. 1 am referring to
the stevedore labour, the geamen and
other shore lahour. Surely they per=
fn*m as im=n-tant an econam’c fune-
tion as any other worker In any other
industry. They also perform some
very vita] tasks and some strategic,
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operaliong at all times of the year.
People who employ them also earn a
cerisin amount of profit which is not
lesz than the quantum earned in
other :ndustries, So there is no justi-
fication why these people should be
excluded from the benefit of this Bill
and I do urge that the minister gives
his consideration to this matier in his
reply, so that we may be able {5 ex-
tend the provisions of this Bill to in-
elude such workers.

‘Thery are workers in the public
seclor and those employed by the
ministries of the government. As far as
public sector employees are concern-
ed, il has been laid down that in the
case of those public sector companies
whose income from its products is
equal to 20 per cent of its gross pro-
duce in competition with the private
gector, the workers wil] be entitled to
bonus to the ex'ent of the proportion
of thay 20 per cent which is earned in
competition with the private sector.
This is a very toriuous way of denying
workers in the public sector the be-
nefits of their efforts  After all,
thesr oublic =rctor corporation: of
companies are set up by government
as g matler of policy. They are
pub’ic sector in the scrse that they
contain an overdose of government
investmen!. The working class pro-
duce jn any private company as much
as thev nroduce in the public gector.
Why is it that the workers in the
public sector should be subjecied to a
tortuoug procedure ang denied the
benefits of this Bill? T do uyrge on
the minister that the workers in the
public secior alsg be brought on the
same level ag workerg in the private
seCLOT,

There is the ministerial sector. If
government's policy were o encourage
public sector—both  ministerial and
other pub'ic sector enterprises—and if
thi: is to form the basis of our veo-
nomy, will it no tb® reasonable to
argue that as the public cector grows
in’ importance, and dimenstans,
#a larger and larger number of work-
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men employed in industry in this
country will belong to these two ge~-
tors? If they are going to be the
larger section of the working class
movement in this country, it would
mean that government ig a party to
progressively denying & larger section
of workers from the bencfits of the
Bonus Bill

1 am associated with the organisa-
tion of rallwaymen, 1 am surprised,
my hon, friend over there did not
mention it

Shrl A, P, Sharma: 1 mentioned it;
you did not hear,

Shri Alvares: Railways are not
merelvy and industrial concern; they
are also n commercial wundertaking.
Rallway: earn large profits not
merely to finance their owp di re-
lopment upto g certain extent, but
profils in order 1g pay to other Stotes
in he country certain amount of sub-
sidies on the basis of vertain other
liabilities, like the passenger tax, in
lieu of which Rs, 1 crore are paid to
each Stale. If railways are abl~ ‘o
¢arn money on a commereial-eu:, -in-
dustrial basis, there iy no justification
for them to beg excluded from the
provisions of this Bill.  After all, one
can argue that the railwaymen, em-
ployees of the defence  department
and people working in P&T perform
an eronomic function, The Bonus
Bill haus lald dowp once and for all
that bonus accrues not merely becauss
of the principle of particpation in
profi's, but also  because of certain
other liabi'ities, Therelore, 4 per
cent minimum is given even in case of
loss. If it is conceded that 4 per cent
must be pald under any circumstan-
ce and it does not accrue because of
the principle of participation in profit-
shz-ing T cannot understand why the
same pr.ne'n'e cannot be extended to
the public .. ° ministerial sectors a'so.
Tt can be argued that just as work-
men in other seclors work and  get
bonus irrespective of profits, because
they perform an economic function
and contribute to the total jndustrial
output of the country, so also the
workery emploved in he public and
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ministerial gectors should be able to
get a share of the bonus, I am sure
that is an eminently justifiable de-
mand,

My ]ast point is about plantation
labour in sugar industry, etc. My
friend, Shri K. N. Pande, rightly rats-
od thig issue, Take the gugar in-
dustry. Those who work permanent-
ly angd those who work seasonally are
perhaps in the ratio 1:10, Hitherto,
all bonus given to these people was
paid on a flat basis. Those who work
seasonally and those who are working
permanently got the same quantum of
bonus, Now this Bill alters every-
thing. In the manner of accounting
what proportion of bonus the seasonal
labour would be entitled to, this Bill
hag removed an economic  benefit
which these seasonal workers were
getting, on the same basis as perma-
nent workers. Of course, the Bill
gives the permanent workers their
share according to the maximum of 20
per cent or minimum of 4 per cent, but
it has d the 1 work-
ers to g much lesser amount of bonus.
That is the basis on which they will
be made to work, It is concelvable
that the industrialists and the com-
pany managers, taking advantage of it,
may be tempted to reduce the amount
of days of seasonal labour which
these seasonal workers are accustom-
ed to put in for working the factory.
It will lead to any number of abuses.
After all, the suger mills were paying it
willingly in the past. The principle
was accepted that seasonal labour con-
tribute as {mportant an ecomomic
function ag permanent labour, If they
do not perform their task, the per-
manent labour cannot proceed forth-
with  Therefore, the bonus com-
mission had not treated peasonal and
permanent labour on the same basis.
Therefore, this lacuna may be re-
medieg by ap amending clause bring-
ing the seasonal labour on 'he same
basis as permanent labour.
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% 3@ *1 g0 Hax ¥F T4 Py
aq % A1 At 35 ®1 Fgerar § 4w a9
w3 a7 fgmm &, 9@ A AW oW
fezar & 1 2a % e 1€ wifwe Rafar
Tt & 1 wifwe Wafor 38 & arg T
¢ wafad ag ot drw faw & SEw
# w1z Rafer wff arar | F o) Gan
wAar g f6 31 w1 oF gya fgen
& a9d w1 e W 37 F & @)
o 7Y faeht § | A ¥ At F gw
o GO, w9AT wéAT H#TE %
# & &% wyy get €@ faw 7 aFw A
w1€ arlw a8 § 4 2 A w7 fe
TE A e ariten Y ww A
JHET TEE Ao fawmr & A @
wifed | ag fam fom otk & foreen
e T & s v sfee o far
aff & & 1w w1 wifer wafor «d
wrET | & @ ) wrAan g o Aage
w Fwm ¥ swwr g fge
ag A faw qu w33 *1 s s
2 xa® afas & & Wi g9 @ armEr
ag U gfezwor § foreir s & ¥@ faw
F1 2@AT IEAT {1 WT ¥ 97 X AW
oy faer oY @7 @@ aw AW w1 AT
AAAT 4T | ¥ TF THW & gyew
freqza gu W 3@ el §
4 A wogT w1 wEreAt § §w fawn
a1 | £ faer & ¥ WA ¥ g OF A9
¥ GraEr A€ gwT wEF 9T FrOET gen
"Yr ot O R AL THEE g
ug 3% & & wad af amee § TR
%1 §8 7 §9 foam #few I
¥ ot aF 9 §9 q%4 w1 faar ar
AN T9T &7 §5 R TgaAT ANT
Y AR TH T F A A & et
Iad qf e S § F o 9@
Wi 8 feamdt @ @A w1 EE
o7 % §f faem | et & o s
aft T qf wEA T IEm AR
IThZ ¥ WA W & A W e
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b1 A RO | WO sareT ¥ sy
20 vz ™ fear & & SE¥ @
TR §% T fRe wwar @1 AY 4
FEA T FT WA uq 9T 0
g1 & @ a@ § a7aw grar
g 5w awd o Toive oW faw
¥ 377 7 g & Fg@e g i ar gy ¥
TC wOw grrd 7 oF AT R f¥ gw
gfz & vy da 2, fare wom & fie
aaTe ofg¥ TgAC g g, TEw ¥
QaTw T g 1 ag F aww wmen § fe
oF de Gar gem A et F
T AT HEAT o7 A T 9T IR agw
¥ fow  qrn 9r, oy o W gEe
o=t wihw g1 Ao afer 39 awe
& AT faeet e G we for
mar ¢ W 3awt ¥9 fawr o, da
fifgraftarz g 1w 43 59
afrardt ad wgr &

W A fag ¥ w=xr g e £
3wt s o wrgen § 1 Qar A
¢ f ox a1 a1 arlw w & w m
afawiz € faed Tt 1 ® qred
AN F g AT o1 W e ke
afemitz & w dwrtw & 209 @
grit fo agf o7 ArHZaq e g arn
2 wfers @ 2 7 & ot dedy
#1, a7 gafawdz ¥ §O GRT
@ @t wifw w7 § o sewiE
w7 ugt 07 ow de b, 6 Y H
g A AT ae ¥ ot vy faar
fr a2 1 ety d o7 o o AETE
WD FE AR W a
T T T fae & ¥ wifed |
a7 #1 far T & Iad apd w1 I
amarz 4t aEH 1, 38 § 7 N GO
g & 39T AmE W ek fraere
AT & T T AT 1 OR T R T
o & ? oy wft g0 ow faw &
WA wY o B 7 oxw am e A
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[t we =Te faammewrT]
e won wSfgg fe fomd ot &W
AT FA T § 39 qwty § wgr
T¥% #Y aree fewngw s § 9% wW
FF ®midwA A fvar oma g@ W
W gL Tt 7wk weer sAmw
Y w9 § )

gt aF iy d@w w1 aedw
tF W am namg e ag qaC
dv, wrofror sfiee 8vm Wi oot
W teadew aita w o adt @
wifgd | A wropAT Tra www g
O A9 W WA TEAT Wifgd 4T |
e & e § fir s 9w Y o
% fr o ara v s g, v agw
¥, ag W agw F wré e A g
s waE ag a1 fir grigeite e
% dwer §, T qa fored o § 7 w9
w ard, gage Wt 7, wifaw o 9,
whwefa ¥ dwen @1 afer @ oF
T AT T § WK g ag e o
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wifed agi ¥ feed w1 T
AT AT | N IWF TEA Y W wEw
< ¥ et W dwed Wy o@m -
afawiz A ¢@ #% ¥ Wy frerer &
A § | W FET W TAH TN
wifgd o a2z & 0 fr e §, wet-
#z Wi, foaaan it Ttz § 3w *7 fae-
w96 & HIC & g wfgw

fiee & dar wrn § fe gt o
wat a%d a7 wgfaaa & ¢ fe
o qT AT @ W S IW W avfordy
o ox fgdw foar amr § wmgr Ox
T FEET HET AV 9T AE ¥ g
Y fear | Afer v & & gt T
®FUTIE F1 ATAT § TEE! WO WIS
it frar § 1 ogr o A@ AW Few
¢ T § 9w & fod At afes ogr
9T Ag ST FICF 9T ATAT § JAH!
@t e g dr ifgd 0 W
wrf aHT e wTEE 9 am & oav
wwr wiwwre gfma @ arfgg .
" Ww W9 v § IEer wfawr
IR

faar mar 8, afers dwet F ag wfrere
I Y wff famr mar @ 1 oag wehr §
s mrdde & ol § ot ag wfwwTc
I 1 frwmT wfgd | (W AT 7 qg 0w
mar & 5 twdw o @t F et |
THHE & qebrw % & § o ofew
#vT § o &Y 3 wgfeal ¥ wgew
w figr mar §, A fr 9T T AEE
FrRTAa | e f WA
g fwnfadt & fagm, @ gt
e & ggw Y faerrwel @ &
wofed qgaatew § fs il &9
wraferaw o dafigae qemfamdz



4083 Statutory Res. and BHADRA 15, 1887 (SAKA)

£ 99 1 ot 519 A7 Iifgd 1 F A
§ fr fafreex age wgd § fs o)
wifeer feqr ag oY 3= ® anq famr
ard, Afwe feafy 7g & fe g8 faf-
wHawmifar a® & ad @ §

16.31 hre.
[Mr, Depury-Seeaxer in the Chair)

sz wE v foar & oF gfm—
fto #o wrfe FEXTW—E AT ot
s ¢ foad wf Gl & s
I @i w s Aw faear @

afer gedt #t aw IER fF ooy
fear fe g W axde & samer Y &4,
wifF N sz or QT §, I8 F w7
gz o far mar § o o fod gw
I8 ¥ wqrar o T | ag T alw
t 1 gwormt o oart & a0
e oY agen e Ay Afew
79 a1 FuTr wF o w34 9 -
fo %1 gw ag & e ot fr @
o & Fwraw Fww A%
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fort efgas forgzm ¥ &,
¥ § fowrd #1 SRt @ wen
¥y ok frifiey § e oS # e
¥ T 97T HAT @ o ¥ I S
wT ¥ w1 § 1 ol w1 St
i ax fedfeen 8, dwr fr defiaw
freqem 0w & o Fowady & ama
# gar g | wg we A § W Wi fief
o wi & ¢r sevac s free-
ek won wifgd | wa eI W
werater S 6T wTA w8,
o IW B w0 ¥ 0 a6t sgawqr wOAY
wifgd fr fow wrenifew 1 @ o
™ ® 3% ¥ AR -t A F
T FFAT TF, TA B 6 F 7 A7AT TF |
W o Wifaws ag & fe o A
¥ miz afefrbe oft ot sy
s ofad wiw dv g fosd
won | & wigar § e @ W e
rfrefirt & adat & grame e
ard ) wrr foert & ST e
feecdterd afY feqr ardor, @ qoeTe
WA w A FwEr ggeET et 8,
¥F FIGET I W7 AL TFW qHT |

WA A% wg ¥ ww & ant
= § 1 o qefas sfaw o frerm
grm, I8 Tw ¥ gt qrow e fas

®AT W |

Shri N. Sreekantan Nalr (Quilon):
Mr. Deputy-Speaker, I am sorry to
find the hon. Labour Minister, after
all these months of deliberations, has
finally decided to toe the line of Shri
Dandeker,

Bhri D. Sanfivayys: No, no,

Shri N. Sreekamtam Nair: Look at
the Bill and Hs Statement of
Objects and Reasons, Look also at
the dissenting note of Shri Dandeker.
Shri Dandeker wants super-profit tax
and rehabilitation allowance to be in-
cluded in the charges. The employers
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want 8.5 per cent return on capital and
6 per cent relurn on reserves, These
are the two 'main, important and jnsis-
tent demands placed by big business
of India before Government and these
are the only demands raised by Shr
Dandeker in his dissenting report. The
Bill has been drafted on the basis of
the dissenting report presented by
Shri Dandeker, This is the flrst time
in the history of Parliament—ot
course, I am only referring to demo-
cratic governments; I am not compe-
tent to say about other governments
that a Bill is being formulated on the
basis of the dissenting report, paying
no heed at all to the majority report.
Shri Dandeker has done his job very
cleverly.

There was Shri Ganguli, a very in-
dependent and honest man, who was
a theoretician. He also expressed a
dissenting voice, He could not ac-
cept the idea of public gector under-
takings being exempted from the pur-
view of this Bill. And the two argu-
ments he raised are very pertinent
ones. Firstly, the same work must be
rewarded similarly. It is unfair to
deny the workers of public undertak-
ings the benefit of bonus which has
become part of wages, Secondly, bonus
is an incentive to the workers to pro-
duce more. The public sector undertak-
ings ghould also take advantage of the
payment of bonus to increase the in-
centives of works so that they can get
more profits. It ig human psychology
that in order to extract more work
from the workers you must give them
some incentives. So, the incentive
bonus should be paid by public sector
undertakings also, These were the
two very relevant factors which he
pointed out,

While the representatives of em-
ployers and the independent econo-
mists expressed their views putspoken-
1y, at least towards the close of the
report, the representatives of workers
were prepared to go to any length to
have an agreed formula with the re-
sult that finally they were cheated out
of it. Therefore, what happened was
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that both in the Bonus Commissijon
Report and in the Ordinance, and also
the Bill which is based on the Ordi-
nance, the claims of the workers were
simply brushed aside.

There were certain misconceptions
in the minds of the representatives of
workers, Firstly, they pankered after
the mirage of compromise settlement,
Another  misunderstanding is that
there is no correlation between
maximum and minimum bonus.

‘The minimum bonus is granted only
in certain kind of industries, In a
growing country like India, where the
industries deal with the day to day re-
quirements of the country, where the
industries donot handle controulled or
highly technical commodities, they
fall under one group. There is a
group of industires which cater to the
requirements or needs of the country,
which depend on imported or cou-
trolled goods which are protected.
The protected industries get a ~ery
high profit, They continue to get
high profits as long as they are pro-
tected. The gther group of industries
wil] have very serious competition to
face and so their profits will be limi=-
ted. So, one group of industries will
always be paying the minimum or
somewhere near the minimum bonus,
they can never give the maximum. The
second group of industries will al-
ways be paying the maximum, and
they have been paying 40 or 50 per
cent in the preceding years, Now,
this Bill says that the second group of
industries need not pay that high rate
of bonus. Why should they not
pay it? To whom will this additional
profit go? The additional profits, ac-
cording to me, should go to the work-
ers straightway. 1f it cannot be
done. at least an educational fund
should be created for the children of
the workers gut of the surplus profits
which accrue after four years,

Now there is a deflinite lacuna i1 the
Act. It refers to four years. What
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happens after four years? The hon.
Minister is very clear enough not
to mention it. The surplus money

should go to the educational fund.

An hon. Member: Why not to the
national defence fund?

Shri N. Sreekantan Nair: I think all
my friends in the INTUC and other
sections of the trade union movement
will agree to the utilisation of this
surplus for the defence of India, Al-
ternatively, it can be put in 4 pool
fund so that the marginal industries
which always run at a loss can give
at least 4 per cent. I have no objec-
tion, The workers would not have
felt the limiting clause of this Bill and
would not have taken it so much to
heart had the employers, who are now
rolling in wealth, were not allowed to
enjoy much more beneflit out of this
Bill, This Jimiting clause iy meaning-
less,

Then there are certain ad hoc pay-
ments. The PTI is supposed to be an
institution which does not earn any
profit. They sell news and they get
money. What they do with it I do
not know; but their workers are paid
only ad hoc, an ex gratia payment
which was in existence in India 20 or
30 years ago, That ig followed by the
PTI and many of the other newspaper
concerns. These workers are not in-
cluded here because one word haw
been omitted. It is not by settlement;
it is not by award but it is by some
sort of an ex gratic payment or the
so-called willing contribution of the
employer because the employer knew
that the workers would create trouble
and force them to pay, So, they have
made it, So some voluntary payment
by the employer in the base vear must
also be taken into consideration for
the purpose of this BIIL

Then there is a long list of exemp-

tions. Why not delete the other
clause because all the interests of
Government are protected by other

clauses?

Then, 5 reference was made to con-
tractors, The Government wants
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only to cover workmen under contra-
clors engaged in building operations.
What about workmen under contra-
clors engaged in the ordinary processes
of running a factory or g mine? You
may, of course, gay that is not very
strictly legal; but such jllegal things
are gomng on for a long time. The
Bill does not definitely preclude them
but there is no means of getting them
bonus unless you lay down specifical-
ly that the principle employer is res-
ponsible for the payment to the con-
tractor's men in such cases; otherwisc
you will be letting them down,

The four per cent minimum is a
very disputed issue, I admit that even
il it is taken to @ court of law, it
may be very difficult to be uccepted.
It is a very dangerous thing. If tn-
morrow that falls, the entire working
clags in India will rise in revolt and
there will be all sorts of struggles in-
cluding perhaps bloodshed, So, this 4
per cent minimum cannot be taken
away, But if you want to enforce it,
there is only one method, namely, take
this law and its provisions out of the
jurisdiction of the courts or gay that
this is something like a deferred wage.

My hon. triend, Shri Vidyalankar,
was referring to it. This 4 per cent is
not a new innovation of the Bonus
Commission, Shri Dandeker .ai1d *hst
he had never heard about it except
perhaps in Ahmedabad, T can say that
for 18 years it had been existing in
the State of Kerala—4 per cent of the
total earnings had been paid—not only
in the private sector but in the public
sector also under a tripartile agree-
ment in 1946 under Sir C.P, Rama-
swami Ayyar., The employers, Gov-
ernment and the workers decided to
enforce payment of 4 per cent of the
total earnings as minimum hous and
it wag reiterated by the Congress Gov-
ernment in 1848 by another tripartite
conference.

The concept is very simple. Every
industry should pay its workmen a
minimum of 4 per cent of the annual
earnings of the workers irrespective
of profit or loss whereas in cage of
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profit the bonus should be on the basis
of higher profits. It is a very simple
formula that had been working wvery
cffectively for the last 18 years in the
State of Kerala which is supposed to
be a problem State, a disrupted State.
But there the employers, the em-
ployees and the State Government ac-
cepted it and enforced it.

When the Labour Appellate Tri-
bunal formulag came there were for
two years gome disturbances but the
employers themselves came back 1o
the ariginal formula of 1946 and it is
continuing to function there even
pow, That formula also would be
shaken now if this Act is taken to a
court of law and questioned there.

Then, 1 come (o the question of
disqualification for bonus, that je.
clause 8. If you understand the
working of any industrial establish=
ment and the attitude of the em-
ployers towards the trade union
workers, you will find that they are
oll victimised in one way or the other
and the easiest method of dismissing
any worker is {o say that his beha-
viour has been riotous or indisciplin-
ed. I he is dismissed on that ac-
count, then he loses the benefit of
getting the bonus which he earned
by his hard work during the previ-
ous year. The Supreme Court look-
eq into this question and said that
dismisseq workers have a right to get
bonus because it is the part of the
remuneration for the pervious year's
work. Now, this Bill takes away the
advantage of the ruling given by the
Supreme Court which was in favour
of the workers, It is a very rare
occasion when the workers got some-
thing from the Supreme Court and
that is being denied.

Mr. Deputy-Bpeaker: The hon.
Member's time is up.

Shri N, Sreekantan Nair: Only one
thing T want to bring out and that
is the exclusion of 85 per cent on
the capital and 7 per cent on the re-
serves. These are the things which
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the Bonug Commission definitely op-
posed in their Report. As to how
they found a place in this Bill is
something beyond my understanding.
That is why I say that the hon.
Labour Minister is catering to the
demands of the big businessmen,

Lastly, 1 come to the proviso to
clause 8¢ which takes away what has
been given on one hand and which
goes apgainst the undertaking that has
been given on the floor of the House.
In the past, certain workers were
getting more than twenty per cent.
‘When you are having a new formula
or you are going by the existing for-
mula~—You can say So anywhere else,
not in clause 34—=why should you say
that it cannot go beyond twenty per

cent? That will create bad bloog in
the workers. Even if you do not
allow more than twenty per cent

under this Bill, in those cases where
the percentage calculation of bonus
in the base year is accepted. why
don’t you allow them a higher bonus?
Let at least those people enjoy a
higher bonus.

Shri Sham Lal Saraf: Mr. Deputy-
Speaker, Sir, 1 rise to support this
Bill with a few observations that I
would like to make.

Firstly, 1 personally do not like to
get such measures passed through an
Ordinance. 1 wish the Government
had taken time and got introduced a
Bill, as they are doing it now. Other-
wise, a democratic set-up, to get
things passed into law from an Ordi-
nance cannot be appreciated,

A few observations had been made
by my friends. I am very much in
agreement with what Mr. K. N. Pande
and other friends have said. The
workers’ minds have been exercised
for many years in the past that some
formula should be arrived at so that
they are in a position to derive some
benefit out of the Jabour that they
put in in diversified industries, in
diversified flelds, in our country. T
am really very happy and congratu-
late the hon. Minister that he has
taken courage in his both hands and
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has come forward with this Bill. Any
law cap never be the last word c¢n
the statute book, Any change ran
be effected at any time. If my
friends, whether it is Mr. Dandeker
or Mr, Indrajit Gupta. do not agree
with this or that clause of the Bill,
it is open to them to get an amend-
ment moveq at any time they like,
in whatever way they think.

There are one or two things which
are uppermost in my mind and which
1 want to place before the hon.
Minister. In the present economic
condition of our country and the in-
dustrial growth of our country, it may
not be correct to treat everyﬁody at
par.

1 strongly feel that capital-inten-
sive industries should be treateg ab-
solutely separate from labour-inten-
sive industries, With regard to
labour-intensive industries, Shri K
N. Pande mentioned one aspect of it,
i.c., about the labour in sugar indus-
try; that is a very important point
he has made. Those workers who
work only for a part of the year
shou'd certainly be given a separate
treatment, when you compare them
with the others, whether they work
in labour-intensive industries or in
capital-intensive  industries. How
difficult it is for a worker, who works
only for a few months In a year, to
see things through as far as his life
is concerned. He also pointed out
one more important factor: people
make huge profits, put what do they
do with the workers? That should
be treateq separately. 1 am remind-
ed of another point: take the planta-
tion industry, tea industry. I know
a little about this industry in the
north-east, namely, Assam, Bihar,
Darjeeling and Dehra Dun and a little
about Himachal Pradesh. As far as
tea planters gsre concerned, today
they are in a very bag position. If
You see their Balance-Sheet, you
will fing that they are running in
losses year after year. To place
everybody on par will not be correct.
When this Bil] is taken up clause by
clause, perhaps I may get &an oppor=

1159 (Ai) LSD—9.

Statutory Res. and BHADRA 15, 1887 (SAKA)

Payment »f

Bonus Hill

tunity of placing before the Govern-
ment certain points angd | would like
the Minister to listen to them and
sée that the things are set right,

1 have to point out another thing,
which my Hon. Friend should pay
altenlion to. As was pointed out by
Dr. Melkote, today our productivity
cannot compare favourably with any
other country in the world, both in
quality ang in quantity. That is the
position. Therefore, the end product,
the earnings of end product can-
not compare in any way favourab-
ly with any other country in the
world. It is not gimply for the rea-
son that labour cannot work. There
are so many other reasons; (hey have
better achinery, better working
conditions and so many other things.
Therefore, we have to make up this
deficiency. We have remained so
backward, when compared t{o other
countries. in a number of ways. The
difficulty is that we do not put our
heads together, whether it is textile
industry or plantation jndustry, to sec
where the lacunae are. If we remove
all the lacunae, I am sure that we shall
have better productivity and much
more earnings; everybody will pros-
per, particularly the worker. My
point is that, when we take up a Bill
like this, we should mot view it only
from one point. We have to see it
from varioug angles and if we do that,
1 am absolutely sure that we can go
ahead. No doubt, interests differ.
For instance, Shri [ndrajit Gupta and
Shri Alvares lalked about those who
work in ports gteamer and other
services or, what you woulg call, those
industrieg where the conditions of
work are different. Labour working
in different flelds, in diffrent walks
of life, have to be treated separately.
Therefore, it would be incumbent on
our Labour Minister o understand
these problems very well and see that
all categories of labour are treated
in a manner that they are benefited
in the proper manner and get what-
cver they deserve. If we try to cover
all with one article, it will not help
anybody. It may help a few but most
of the people or the majority of the
people might suffer.  Therefore, my
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submission would be this, namely that
the lacunae should be properly recti-
fled, T have seen several lacunae in
the present Bill. All the same, 1
would not like to discourage the hon.
Minister from going through with this
Bill. Let him go through with this
now and have it passed. But after
that, let him think over the matter,
and let others also think over it and
in the next session, let the hon. Minis-
ter bring forward amendments to
some sections ang see that the people
are benefited,

Before I conclude, ] would once

ain say that I welcnrne this Bill,
but I woulg say again that it wil] not
be correct to bracket gll types of
labour in the same category and
cover them under the same clause or
the same phrase. We should see on
the other hang that we accommodate
different types of labour in their own
wad so that they get the benefit to
which they are entitled, which is the
purpose of the Bill that is now being
enacted.

With these words,
BilL.

Shri Seshiyan (Perambalur): The
bonus Bill aftet many years of consi-
deration, after many weeks of draft-
ing has at last come before us now.
But it is highly regrettable that even
#fter the considerable time taken by
Government, the Bill has not been
put on a firm or clear basis, and it
‘bristles with many lacunae and tends to
défegt the very purpose for which it
was recommended ang expected by
the workers. Government have
been slow but they have mot been
steady. They have been pressurised
té take the line given by the caplia-
list class, to the detriment of the
workers ang the working class. Even
my hon. friends opposite who rose to
support the Bill have not peen quite
happy. They themselves want some
improvements. That shows that the
Bill has not been drafted or consider-
ed from the proper angle from which
it should have been done. Even the

1 support the
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hon. Minister is sending in his amend-
ments at the eleventh hour. 1 do not
know whether we shall be receiving
some more amendments tomorrow,

1 hope that Government will accept
the Opposition's point of wview that
after having waited for four years it
would not wmake matters any the
worse if they coulq allow a week or
two more to refer it to the Select
Committee ang get the report within
a limited time and get the things
straightened.

As one of the previous speakers
had pointed out correctly, bonus is no
longer considered to be an ex-gratia
payment or a payment in a charitable
way by the benevolent employer.
It ig & right of the workers, and as
defined in the correct way it is de-
ferreq wages. Even under the Wages
Act of 1936 the workers' wages have
been defineq clearly to include bonus
also. That shows that bonus is not
&n er-gratia payment but a parg of
the wages but only a deferred one
in a certain sense.

Moreover. the outlook of the Gov-
ernment ag per the provisions of the
Constitution has been to provide a
fair and decent return to the workers.
Under article 43 of the Constitution,

“The State shall endeavour to
secure, by suitable legislation or
economic organisation or in any
other way, to all workers, agri-
cultural, industrial or otherwise,
work, a living wage, conditions
of work ensuring a decent gtan-
dard of life and full enjoyment of

leisure and social and cultural
opportuniyu M A
When that is the provision in the

Constitution and when we bring for-
ward a Bill, it is mot fair to exclude
certain categories or types of workers
and tp inclade only  certain other

types. After all, the Constitution
stresses thay all workers, whether
they be agricultural industrial or

otherwise whether they are employ-
ed in life insurance or in the Minis-
tries, in the rallways or in the P, & T.
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Department, should all get this bene-
fit. After all, a worker is a worker,
whether he works in the public sec-
tor or in the private sector, whether
in the Government offices or in the
companies, and as such all workers
should be given the same facilities.
The law should show equal concern
for all workers. So, the present Bill
should be made applicable to all the
employees whether they are in Gov-
ernment or in firms or elsewhere.

1 would also like to point out that
even though the intentions have been
good and the objects have been lau-
dable, the provisions have not been
put in the correct way so far as the
computation of the bonus is concern~
ed. The previous speakers alsg have
referred to this in a detailed way. 1
have also to point out that there have
been three formulae. First, there
was the Labour Appellate Tribunal
formula; then the bonus formuls
given by the Bonus Commission and
then the Tormula as modified by Gov-
ernment.

17 hrs.

If we go through these three formu-
lae, we find that the calculation of,
the quantum, what they call “the
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available surplus”, has not
given in the same way. It has
been steadily deteriorating from
the point of view of the workers
who are not getting a square deal
even after considerable deliberations
by Gowrnment_ even after much re-
presentation made by the workers'
unions on various organisations. The
bonus formula, as recommendedq by
the Commission is, gross profit for the
year less depreciation less income-
tax and super tax less return at the
actua] rate paysble on pref. share
capita] and at T per cent on ordinary
capital plus at 4 per cent on reserv-
[T B
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Mr. Deputy-Speaker: Is the hon
Member likely to take some more
time?

Shri Beshiyan: Yes, another ten

minutes.

Mr. Deputy-Speaker: Then he may
continue tomorrow,

17.01 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, Sep-
tembey 7, 1065/Bhadra 16, 1887 (Saka).



